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Order of the Triounal

Thls\ app
' 5. S0/

h2.05.2006 P%esmt . Hon’'ble Sri K.V. Sachidanandan

Vice-Chatrmann.
% There are 1& applicants, who are
tegoners selected in Kendriya Vidyalaya
Sahgathan {KVS in short] after due
pricess of selection. Though they have
‘nmﬁu given appointment in the 113&9&(?1*@
acHonls, their appeintments were on
provisional and contract basis which were
ism@éd onn the ground that there i$ - an
inqgiiry againgt the entirve selection
pr

En

-obags, It is further made cisar that it the
upholds the selection,

uiry Committes

appointments will be deemned ag

4
datd {&s

xw‘d-ge was ﬁﬁa‘d?d to the applicants m

the
app%)iﬂ*meﬁt on regular basis from

of joining of the appointess.

resppot of alisged inguiry that is being

ordeled by the respondents on. ﬂm
séiesﬁian, The provisional appmnmwm

. . VA
was or one year, which was '-i‘g&ta a0tk
ﬁt’srfi%‘}{}{}& By the extension ardf.ar dated

{ \ - (‘cmtd-”. ‘

f;b,b

- u
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Cantc%;:
W - 02.05.2006  27.04.2006 the period of pmvssu:‘m -
appointment is extended upm 50, G{} 20G00
or on conclusion of "ahe enguiry giving its
report which ever is earlier.

¥r. M. Chanda, learnsd counsel for

the applicant submits that “in case the

r. Copty
d(jt_b on-olr~ inguiry report is submitted forthwith, say
2-S. 0t
506 - tomoreow o within a week, the respondents
= R
2566 are at liberty to take action against the
appncanm " M. }‘u'{ K. Majumdar, learned
q*ranﬁmg counsel fo; the KVS submits that
he wou.;ti like to get instruction.
Considering the issue involved, I am
of the view that the interim order thaf has
"""""" bheen prayed by the counsel for the
applicants as  to the continuance of
p
‘ employment up to the extended period ie.’
AN 0 530.06.2006 should be permutted at any
ce. F ovde | 7
\ costs. Accordingly, the ‘respondents &e
Swdt A CD/ Setdom .
E . W ' dirscted not to terminate the services of ﬂu.
applicants within the extended periad, i.e
?@6’ na- J X IS 30.06.3006. Counsel for the 1e&pondantﬁ 18 -
| (Ue% i o5t m‘éf' also directed to get instructions as to
— @’I/LO‘HA'Y yeSp: % : whether any report has been submitted by
a egf/l%?»}z J‘?’) N the Enquiry Committee,

0(>" Fost on 01.06.2006.
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PPt i Order of the Tribunal
Notes of the} Rgglstry é Date } ' -
" 10140642006 Learned counsel for the respondents
Nok'co $6v resp:

\ | ' submitted that he has not received any
e - | ’bw;e, vel V €”( ; 1 instructions and sought for further time.
Aeaels SO JINMLSQY vesl, " Burther four weeks time is granted.

Ly o e ok ; ' Post on 04.07.2006. Interim order

, that has bieen granted upto 30.06.2006
continue
-+ will/ ous@bek until further ordey,
:
1

1

¥

: i ' Vice-Chairmanm
mb ! '
H
| 904.0’7.20%‘)6 Learned counsel for the applicant
v wanted time to file rejoind i
/ o) ¢ i ' joinder, Let it be
D Nlo = N . done,
oe*'éhquDQ |
A ¥ : . Post on 08.08.2006. Interim order
2z L : : , Will continue till the next date,
: i 1
: .
No el prb ggnyzéf ' .
Oown R Mo
-« L9z Ly
. i 1 ’2“7 s H PR ' vice=Chairman
. ] mb :
1 .
5 {? Do+ 08,08,2006 when the matter came up for
; 1
Do 'hearing. learned counsel for the applicant
N ! g :
Ve (‘}W éL(* . 4 /7/ ’ o b }' st;bmit'.te: thatd;ndin;iczl m:;.t::s h::e
’ \ ‘ MWW . already been a tted. Consiaexang e
I %% issue involved, we are cf the view that
v e eatie’ 3 Aot oo th the O.A. has to be admitted. admit.
,',% Post on 30,08.2006, Interim order
“HV‘L P A will continue till the next djte,

\/6%’9\00 | | _
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bleed .
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S ey
os, & &6 30.08.2006 Present: Hon'hle Sri K.V. Sachidsnandan |
= 7 Vice-Chairman. ‘
_))’g k@\ ~C_ %,’\“."'L’s— g— N .
0 SIS YW S-SV SR e Learned - Ceunsel ~ for the
@’ W )y\mZ\oMW\u Re‘;pondents - has - ﬁled preliminary
o B stathmt pnor to file Wntten statement.
L\ng, ey . | .
. . - . No written statement has been filed. The
' ) . ;ﬁ’l’/l o .‘ - ‘J o . preliminary statement to be canstrued as

S . . : o written ~ statement  filed by = the
W 1& *l"/”\" Lﬂ"ﬁ" e e Gl Respondents The Apphcants are at liberty
e | Asooo N tofile rqamc‘ier ifany. '
a%\. ' , Post on 17.10.2006. Interim order
X9 - 8- Ob ) - , \i
will continue till the next date
moﬂucﬁir@o (8]0 £ R

- CLoQ\rvc_cu{ﬁ/{\ M{J&o\u\\ ) fmb/ : | .

\\‘lA_L PG/‘(J\‘LQ)) ’ ~ {36 11 2006 Present: Hon'ble Sri K.V. Sachidanandan
- Vice-Chairman. ‘

/‘}% ( L e T Heard learned Counsel for the

3 Vice- (ih ?

o e " parties. The Application is closed in terms
i }ZU/Y > of the order passed in separate sheets. No
; order as to costs.’
2o b 7/
- . ~1.(. . ’ "
Vice-Chairman |
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. o Q.ALNg,91/2006.
- 17| shrl Gyaneshwar Jha, PGT

riginal Appli

" QUWAHATI BENCH

cation Nos. 91/2008, 93/2006, 94/2006, 100/2006,
1'186/2006 (Common Order).

02/2008, 116/2006, 117/2006 ai
bate of Order: This the 6th Day of November 2006.

The Hon ‘bie Sri K.V. ’Sdéhidénandan, Vice-Chaj’tmanf

'

. ) Histor'y)
KV, Mo, 2, ONGC, Agartala, Tripura West.  §

2, 0 @“am‘l Sampuran Das, Sarjal, PGT (Cixemistry)
€N, Kallashahar, North Tripura. L

3.0 Misg i’;’iy:i‘ti S‘hfz@m{a,'PGT (Economics):-«..i-, S
KY, No. 2, ONGC, Agartala, Tripura West. H

4.;  Shri Chandra Mauli Tripathi, TGT ( Sanskrit)
. KV, No, 1 Kunjaban, Agartala, Tripura West. )

S;l‘i?ush pendra Kumar Pandey, TGT-(Sst.)- -

6l Shri Narpat Chou han, TGT{Sst) e g
KV, No. 1, Kunjaban, Aga'rtala, Tripura West. '

IS Shn Balwant Ku‘ivn ar TGT (Maths.) _ |
KV, No. 1, Kunjaban, Agartala, Tripura West. -

@ ShriNaresh Kumar, TGT (Maths) -

By Advocate:

KV, No. 2, ONGC, Agartala, Tripura West, 1_; ‘

@,  Shri Praveen Bhargavé, PRT ‘
KV, No. 1 Kunjaban, Agartala, Tripura West.

0. - Smt. Basanti Devi, PRT |
KV, No. 1, Kunjaban, Agartala, Tripura West.

1. ShriSanjay Verma, PRT e
KV, No. 2, ONGC, Agartala, Tripura West. . v -

117, Shri Rajendra Kumat Naik, PRT
' XV, No. 1, Kunjaban, Agartala, Tripura West."
Dr: ].L. Sarkar, Mr M. Chanda, M G N. Chakraborty,

Mr S. Nath, Advocates. |
. ... Applicants

Versus - = -

KV, No. {, Kunjaban, Agartala, Tripura West. ,
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Tie Union of Inaida, "

. Represented by the Secretary to the

Government of India, o
Ministry of Human Resource Development,

Government of India,

!

New Delhi~110001. o

The Commissioner, -
Kendriya Vidyalaya Sangathan,
18, Institutional Ares, ‘
Saheed jeet Singh Marg, e
New Delbi - 110 016. : S

The Assistant Commissioner (ADM & FTN)
Kendriya Vidyalaya Sangathar

18, Institutional Area,

Saheed Jeet Singh Marg,

New Delht - 110016,

Assistant Commisgioner,

Kendriya Vidyalaya Sangathan

Silchar Region, -

Reglonal Office,

Hospital Road, Silchar, Assam - 788 011.
} ... Respondents.

By Advocates :  Mr M. K. Majumdar, Standir J Counsql , KVS.

. QA No. 93/2006°

1.

Sushil Kumar ST
Son of Sri Rambhagat a
At present posted as Post Graduate [=acher (Hindi),
Kendriya Vidyalaya, Digaru, Sonapur. Assam’

Anand Ballabh -
Son of Sri B.D. Pandey

Ay present posted as Kendriva Vidyalaya, I0C Noonmati, |
4 ) - \

Assam.

Vipin Bihari Singh (PGT Physics)

Son of B.P. Singh

At present posted as Trained Graduate Teacher (Maths)
Kendriya Vidyalava, Digaru, Sonapur, Assam. -

Golam Robbhani Ahmed
Son of Abdul Baser
At present posted as Primary Teacher,

Kendriya Vidyalaya, Digaru, Sonapur, Assam.

Jagdish Chauhan
Son of Sri Lal Bahadur,
At present'posted es Post Graduate Teacher (Hindi),

Kendriya Vidyalaya, Nagaon, Assam.

v
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By Ad
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2.

1.

“

Awadh Narain A

Son of Dayaram Singh

At present posted as Trained Graduate Teacher (Maths)
Kendriya Vidyalaya, New Bongaigaon, Assam.

‘Bumit Chakraborty
Son of late G.S. Chakraborty L
AL present posted as Primary Teacher,
Kendriya Vidyalaya, New Bongaigaon, Assam.

Amit Kumar

" Son of Salikgram Singh

“AL presentposted as Primary Teacher,
Kendriye Vidyalaya, New Bongaigaon, Assam.

Bibekanand Padhiary

Son of Kulamani Pagdhiary,

At present posted as Primary Teacher,
Kendriya Vidyalaya, New Bongalgaon Assam.
Qarita Yadav ' o
W/o Naresh Yadav ' 4
At present posted as Post Graduate Teacher,

Kendriya Vidyalaya, Digaru, Spnapur, Assam.

Biswajeet Kumar Pravakar C e
Son of Laskhman Sah

At present posted as Primary Teacher, -
Kendriya Vidyalaya,

Miao, District : Changlang,

Arunachal Pradesh.

Vineeta Vidyarthi .
- Daughter of S.R. Vidyarthi ,
At present posted as Post Graduate Teachex (Chemistry)

- Kendriya Vidyalaya, New Bongalgaon Assam.
.\ Applicants.

vocate:  Mr G.K. Bhattacharyya, Sr. Advocate. Mr B.

Chakraborty, Mr B. Choudhury, Mr Abid Ali,
Advocates . .

- Versus -
bmon of India

Represented by the Secretary to the :
Government of India, Mxmstry of Human Resource

Uc,velc)pmcnt New Dethi -

}s;endriya Vidyalaya Sangathan

" Represented by its Chairman _
18, Inehtu tional Area, Swahid Jeet Singh Marg, New
Delhi -

” TR - T ey




3. Commissioner, o
Kendriya Vidyalaya Sangathan '
14, Institu tional Area, gwahid jeet 5ingh Marg,,

New Delhi = 16. ST

4.  Assistant Commissioner, KV5,
Guwaliati Reglon, Khanapats. Guwahati.
Paa Respondents

By Advocate: Mr M.K. Majumdar, Standing Counsel, KVS.

f.  Q.A.No, 94/2006

1. Miss Sandhya Patel
Daughter of Sri L.P. Patel .
AL present posted as Post graduate Teacher (Chemistry)
Kendriya Vidyalaya, Maligaon, Assam. .

2. Kumar Mohan G
Gon of Sri K. G. Nair A '
At present posted as Post Graduate Teacher (Physics)
Kendriya Vidyalaya, Maligaon, Assam.
3. Ralwan Singh
Son of Sci Thath Ram
At present posted as Post Graguate Teacher
Commerce), Kendriya Vidyalaya. Maligaon, Assam.
4 oAd. Mohamudin

Son of Md. Naisuruiia, -
At present posted as Trained Gracuate Teacher (Maths)

Kendriya Vidyalava, Maligaon, Assam.
_1. Applicants.

Mr G.K. Riyattacharyya, Sf. “Advocate, Mr B.
Chakrabarty, Mr- B. Choudhury, Mr Abid Ali,

Advocates.

By Advocate :
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- Versus -

1. Union of India .
Represented by the Secretary to the
Government of India, Ministry of Human Resource

Development, New Delhi - 1.

2. Kendriya Vidyalaya Sangathan
Represented by its Chairman
18, lnstitutiqnai Area, Swahid Jeet Singh Marg, New

Delhi - 16.

3. Commissioner,
Kendriya Vidyalaya Sangethon
18, Institutional Area, Swahid Jeet Singh Marg, ‘)‘i
. . . {

New Delil - 16.
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Assistant Commissioner, KVS,

Guwahati Region, Khanapara Guwahatl
. ., Respondents

:?By, Advacate : Mtf‘ M.K, Maj1;mdér,- Standing Coun'se,l,— KVS.

IV
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Shri Anand Kumar Srivastava, PRT
\/ Missamari, Sonitpur, Assam.

Shrl Promod' Kumar Srivastava, TGT(Maths)
- KV, Missamari, Sonitpur, Assam. , o Lo

Shrx Parmar Gauthvm TeJabhax TGT (Enghsh)

.....

Sri Sujit Kumar Banam : e, _PRT o
KV Mls,samarx, Sanitp’uf'Assam - SR

Shri Nirnai Mani Shilal, PRT ’ " S
KV, Missamari, Sonitpur,»Assam N

Shrl Vipesh Kumar Smgh PRT
KV, Missamari, Sonitpur, ‘Assam.

- Shri Bimal Kishor Das, PRT
«KV Mlssaman Somtpur Assam.

-,,Shrl Veerendra Iqshor Jha, PRT
.' KV, Missamari, Sonitpur, Assam.

Shri Sunil Kumar, PRT
.K\/ Mongaldoi, Assam.

Smt. Bijay Kumar Gupta, PRT
KV, Missamari, Sonitpur, Assam. }
.. .¢Applicants

By Advocate: . Mr: M. Chanda and Mr S. Nath, Advocates.
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- Versus - ' S

" The Union of Indié,

Represented by the Secretary to the

-Government of India,

‘Ministry of Human Resource Development,

~Government of India,
- New Delhi- 110 001. -

‘The Commissioner,

Kendriya Vidyalaya Sangathan,

. 18, Institutional Area,
-Saheed Jeet Singh Marg,

‘New Delhi-110016.

P
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Guwahati - 7681 011.

- xe‘i LR

The Assistant Commissioner (ADM & FIN)
Kendriya Vidyalaya Sangathan

18, Institutional Area, o

Saheed Jeet Singh Marg,

New Delhi - 110 016.

Assistant Commigsioner,
Kendriya Vidyalaya Sangal.han
Guwahati Region,

Maligaon Chariali,

0. 102/2006

Shri Manoj Kumar .

&/o Shri Remendra Smgh
Waorking as Peimary Teacher,
Kendriye Vidyalaya, Lokra

Dist.¢ ‘%onirput Assam - 784 102,

Sri Bind‘y Kumar

§/¢ - Shri Rama Xant Prasad

Working as Primary Teacher '

Kendriya Vidyalaya, Lokra e o
Dist.: Sonitpur, Assam - 784 102. '

Shri Anil Amoli _
S/o - Shri Manglanand Amoli R
Working as Primary Teacher,

Kendriya Vidyalaya, Lokra
-Dist.: Sonitpur, Assam - 784 102.

' 'By Advocate: Mr M. Chanda and Mr S. Nath, Advocates.

Wl

- chsu:,—

The Umon of India, .

Represented by the Secrctary to Lhe
Government of India, :
Ministry of Human Resource Development

Government of India,
New Delhi - 110 001.

The Commissioner,

Kendriya Vidyalaya Sangathan,
18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi - 110 016.

'The Assistant Commissioner (AIDM & FIN)

Kendriya Vidyalaya Sangathan
18, Institutional Area,

Saheed Jeet Singh Maxg,

New Delhi - 110 016.

A
.

. Respondents. .

. . Applicants,

. '
- e . T—————e— e T
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4. '\:-,-azstantCommxssxoner

_ Kendriya \’1dya(aya Sanqathan
Guwahati Region;, Regional Office
Maligaon Chariali, CL
Guwahati - 781 Oll " : :

VI")A N 71162 06

1. Sri Mukesh Kumaz .
' /0~ Shri Jai Bhagwan -
-Warking as TGT (Hmdx)
Kendriya Vidyalaya, A ).wai
Project Pushpak =~ -
Clo~869 APO '

O
&

' Shmjitendra Kumar S
8/0 - Shri Kashi Naresh -
-Working as PRT o i
Ka,nduya Vidyalaya, Aizwal, '
- Project Pushpak, C(o 99 APO. b

3. Shri eraram Sukarlva

%/o Shri Surgyan Mal

Workmq as PRT o o,
Kendriya Vidyalaya, Aizwal, '
Pm;ect Pushpak, Cfo-99 APO

-~ 4. Shri Ravi Bhusan Sh"kl‘a
o Wcsrkmg as TGT (Soma Stadies)
‘Kendriya Vidyalaya, Aizwal,
,.,Prujact Pushpak p/o 99 APO.

| . Shri Ajay Sharma .

| Working as TGT (Mat 1s)

| ‘Kendmya Vidyalaya, Aizwal,
Project Pushpak, C/o 8¢.APO.

~@.  Shri Ravi Rajesh .

Working as TGT (Science)
Kendriya Vidyalaya, Aizwal,
Project Pushpax (‘/o 99 APO.

Y.  .Bhri Yoqesh Yadav
w orking as PGT (Physics)
Kendriya Vidyalaya, Aizwal, N

Project Pushpak,C/o - 99 APO. !
: : n _ ' .. Applicants

By Advocate : Mr M. Chanda and Mr 5. Nath, Advocates.

. “Re.gpcndenﬁs. |




1. The Union of Indna, P e
Represented by the Secretary to the
Government of India,

Ministry of Human Resource Dpvelopment :
Govarnment of India, x .
New Delhi - 110 001.

2. The Commigsioner,
Kandriya Vidyalaya Sangathan,
183, Institutional Area, "
mmwd Jset Singh Marg,
New Delhi~110016..

3, T h @ Assistant Commlissioner (ADM & FIN)
Kendriya Vidyalaya Sangathan '
18, Institutional Area, :
Saheed Jeet Singh Marg,
New Delhi -110016.-

4. /\w:s‘tam(‘ommxssmner,
Kendrlya Vidyalaya Sangathan,
Silchar Reglon, Regional Office,
Hospital Rcmd Silchar - 7880& Assam.
, . Respondents.

By Advocate :  Mr M.K. Iviajumdar, Standing Counsel, KVS.

VII. O.A. No.117/2006 o j

Shri Gangaram Meena
S/o - Shri Jahari Lal
Working as PGT (History) .
Kendriya Vidyalaya, Missamari, I
Yistrict - Sonitpur, Assam. ‘

Ry Advocate :  Mr M. Chanda and Mr S. Nath, Advocates.

- Versus -

1. The Union of India,
Represented by the Secretary to the
Government of India,
. Ministry of Human Resource; Development

~Government of India,
New Delhi -110 001.

2. The Commxssxoner ‘ .
Kendriya Vidyalaya Sang dth.m, Sy
18, Institutional Area, ' .
Saheed Jeet Singh Marg,
New Delhi -~ 110 016.

w

The Assistaht Commissioner (ADM & FIN)

Kendriya Vidyalaya Sangainan o :

.. .Applicant.

e




T

‘ .18 Inst:ltutional Area,

' .:.0  Saheed JeetSingh Marg; . "
R " (7New Dellu - 110 016.

o s ,‘;Assxsbant Commnssnoner, ,

4y 77+ Kendriya Vidyalaya Sangathan, S

' 'Guwahati Region, Regional Office, - e
S e Mahgaon Charlah, Guwahan 781 012. ¢ - S
Y - . .. Respondents.

LY

By Adfvocate: Mr M.K. Madumdar, Standing Counsel,iKVS.

VI 0.A.No. 158/2006 e
Shrl Manoj Kumar PSS
S/o- Shri Vijay Kumar Smgh ‘ SR

kamg as TGT (Mathematics) -
iKendriya Vidyalaya, Duliman (OI1Ly
Dimt.- Dibrugarh,

As'-mm 786 602,

e

' - o .. Applicant
By Advocate ‘Mr M. Chanda and Mr S Nath Advocates
‘ ' - K \’ersus-— . ’
| |1 ~ The Union of Indla, | ‘- |
T s S Represented by the Secrel.ary to the :
o ,!'31‘."_1::-3 :‘Government of India, . S A
S = 7" . Ministry of Human Resource Development, , :
S ",;:v_'-';;’Gévernment of India, .~ - I R LAt T
, K ",New Delh:-—llo 001 o o
R N ,' S o
2. The Commlssxoner, A ) 3
Kendriya Vidyalaya. Sangathan,
' 18, lustitutional Area, .
~ Saheed Jeet Singh Marg,« - ty
e New Delhi-110016. - '
‘13, The Assistant Commissioner (ADM & FIN) ,
‘ - Kendriya Vidyalaya Sangathan DR
18, Institutional Area, e
. Saheed Jeet Singh Marg, . - .
| New Dethi -110 016. .o
4.  Assistant Commxssxoner, | .
Kendriya Vidyalaya Sangathan,
8ilchar Region, Regional Office, = -
Hospital Road, Silchar, Assam ~ 788 011
_ o . Respondents.
By Advocet’e:' Mr M.K. Ma\jumdar", Standin’g Counsel, _KVS.

T et sdiit o3 r v
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S

The Applleants are t:cacshers selecwd in Kendrxya Vidyalaya
Sangat’han (KVS for short) after due pmcess of selecmon Though they -

have been: given appomtment m "f- rebpectwe schools, their .

appomtmem,s were on prov:smnal and contract basis. which were
. :ibsued on the ground that therexép en mquxry agam\st the entire
selection process. The Apphcants stated that if the Inquxry Commlttee
‘upholdb the selection, then‘ appomrmentb would be deemed as

appointment on regu!ar basxs from ‘the date ot’ joining of the

~ appointees. No notice was xssued to “he Applicants in. respect of

| alleged inquir y that is being ordered by the Respondents on selectxon
Being aggrxeved by rhe regularization of the Apphcants they have filed

the Original Apphcatxons seekma the identical reliefs. ©

2. Heard Mr M. Ciranda learned Counsel for the Applicants
in O.A. Nos. 100/7006 102/2006 116”006 117/2006 and 158/20086,

Mr B. Choudhury, 1earned Counsel for the Apphcants m O.A. Nos.

7 91/2008, 93/.2(,‘06 end 04/2006 and alfo Mr M.K. Ma;umdar learned

Standmg Counsel for the KVS for t}'e Respondents in all the cases.
The matters, were came up for consxderatlon for many times and the
: .cngagement of the Apphcants were also extended by the Respondent:.
from time to time and finally upto 31. 12 2006 When- the matter ceme

up for hearing today, Mr MK Majumaar learned Standing Counsel

for the K\/b produced an order dated 18 09 2006 and submitted that |

the services of all the Apphr‘ants ha\m been regulanzed and order to

that effect has been passed Therefore the matters can be disposed

ll
\
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oi by a common order. The ordc»" \ ‘nch was . produced by the Mr

Majui

ndar, learned SLandmg Counsel is reproduced below -

“This is regarding regularization of appointment of
teachers (PGT/TGT/PRT) appointed on provisional
contract basis in the year-2005; subsequently their

period of contract was extended from time to time.

with the condition ‘that their period -of contract
would be upto the last of period of. ‘extension or
conglusion of enquiry i by Santhyam Committee
whichever ¢ earlier.. Now ' Mjmstry of HRD,
Department of School Education and Literacy, UT-2
Secfion has informed vide letter No. F.3.2/2005-UT-
2 dated 8" September 2006 that on’ the basis of the
recommendatxons ’ccmtaimwd in . the . report
submitted by Shr1 S. Santhyam on the procedure
adopted by Ke; s:irwa 'Vidyalaya Sangathan (KVS)
{or selection and; ecruitment of varidus categories
of teachers who';were appointed on provisional
contract basis, followmg decision is taken by the
Ministry with the ‘approval of the competent
authority for *mmedlat@ action :-

“The “ppomtment of teachers . of various .

categories who 'were appointed, on' provisional

contract bam on the-basis-ol the selection of -

candidates for the recruitment duping 2004-05
be regularlzed lmmedxateiy

In this regard 1t is pertment to mentaon that as’

per. terms & conditions of offer of provisional
appointment on contract, which was issued .to all
such t;eachers there is a para whlcn read as :-

. ,,

“In case, the enquiry Commxttee upholds
. his/her selectmn the present -provisional
appomtment will be deemed as appointment

letter on reguiar bas:s w.e.f. the date ofJommg

of the appomtec

In view of the above, you are therefore

directed to inform ali the teachers (PGT, {TGT/PRT) as
per the format enclosed who were appomted on
provisional. contract basis in the year 2005 in the
Kendriya Vidyalayas under jurisdiction accordingly.

It is fufiﬁ.her stated that the aforesaid decision

of reguiarmng appointment would not mean that the

service rules of KVS as applicable to employees of
XVS from time te txme end also other terms and -

conditions of appomtfnent have been given a go by.”

i

I~

- gt vrang

S oy

e - a e s e -
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A Pﬁrmac was mso enclosed with thhe orde‘r to inform all the teachers
(I’G’I‘/TGT/PRT) wno were appomted on provxsxonal/eontact basis in
the yoar 2005 to rhe Prmcipal of thc» respectwe schools thh thet
mstmcﬁon t‘o dehver the letter to the mdmdual by obtaining receipt
r>f l‘he same. Ioarmﬂd Counsel for the Respondents subnkitted that
Pince' t:h@ ordar has heen xmplomented b}; th@ Respondents nothing ?
subsist fn tha matters. Leamed Counsel for fhe Applicants submitted -
that- ﬂwy ha\m Rl msrructzons as to tho regularzzamon of Te'rvices of
the Applicant‘c Howwex, learned Coxmsel for the A;iplncants
wubmitwd that lho Apphcations may be c!osed ‘with liberty to the

Applicants to approach the appropmate fo-rum, if they have any further

grievances,

3. Rec‘ordmg the said submxsswns the OA.s are closed with

hberty t‘o the ADDllcants to approaCh the appropnate for um, if they

3 have any further grlevances No order ds to costs :
: . . O ’ ‘k /-

P T sdfVICE CHAIRMAN

<y »




W . " Kendriya Vidyalaya Sangathan

. ’ . 4 : 18 Institutional Area, - -
; ' ‘ - Shahid Jit Singh Marg *
O . ' 4 . New Delhl - 110016 :
. o Tel fax: 26857036 L

S Erail: kvssao.pjc;}n~ AN

' " Website: www.kvsangatlia'n,_‘qlg;ﬁf_%@ L,
. : ‘ KO S T
' L. ot )\
. w/ B SO

A

F.11-1/2005-06-KVS/Esttll - /D% " Dated: 18-09-200) g
z ] . "> e SR e Gl

" P . | 19 S T ke

I'he Assistant Commissioner ' e _

Kendriya Vidyalaya Sangathan - N ' o ‘ s

All RegionOfﬁE‘es. cd . = ‘ r | R
Sub: R-fegulari?iationn of appointment of teachers (PGT/TGT/PRT) appointed on
p}“o,visionlal contract basis in the year 2005, :

Sif/MadaZim, '
¢ This is regarding regularization -of “appointment of teachers (PGT/TGT/PRT)
~appointed on provisional contract basis in‘ the year 2005. subsequently their period of .

contract, was exiended from time to (ime with the. condition that their period of contruct
would be upto the last date  of period of extension or conclusion of enquiry by Sathyam

© Committee whithever is earlier. Now Ministry of HRD, Deptt of School Education and

Literacy, UT-2 Section has informed  vide letter No.F.3-2/2005-UT-2  dated g"
September, 2006 that on the basis of the reconimendations contained in the report
submitted by lShri S. Sathyam on..the procedure adopted by Kendriya Vidyalaya
$a|1gatliatl(l(VS') for sclection and recruitment of various categories of teachers who were
appointed on provisional contract:basis, following decision is taken by the Ministry with
the approval ofjthe competent authority for immediate action:- '
“The appointment of teachers of various categories who were appointed on
;prov_i:;itjnul contract busis on the basis of the selection of candidates for the
recruitment during 2004-03 be regularized immediately”.
;In this regard it i pertinent to mention that as per terms & conditions of offer of -
provisional appointmen( on contract, which was issued 1o all such teachers, there is a para
whichtead ast ' S

i
i

;“_ln (;aie, the enquiry Committee upholds his/hei selection, the present provisional
'appointment will be deeméd as appointment letter on regular basis w.e.f. the date

' of joining of the appointee”.. .

;lh view of the above, you are therefore directed to inform all the teachers
(PGT/TGT/ PRT) as per the format enclosed who were appointed on provisional contract
basis m the year 2005 in the Kendriya Vidyalayas under your jurisdiction accordingly.
It is further stated that the aforesaid decision of regulatizing appointment would
not mean thal the service rules of KVS as applicable to employees of KVS from lime to
Gme and alsh other terms aid conditions of appointment have been given a go by.

B Yours faithtully,
e
i S ( Pragya Richa Srivastava )
j ' Joint Commissioner(Adnm.)
Copy to: ‘ SRR o '
-+ Shri {Kamal Chowdnery, Director(UT) Ministry of HRD, Deptt. Of School -
Education & Literacy, Shastri'Bhawan, New' Delhi. with reference to his ‘letter No.F:3-
2/2005-UTT dated 8" September, 2006 .
o o \
J 4

N o Jetut Commisaionet{ Al )

AN - 2
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: t have been offer
£

' exlended upto 3

KENDRIYA VIDYALAYA SANGATHAN ‘
' REGIONAL OFFICE

Dated:

a Vllh re
i
i '[
.as per terms .an

'MEMORANDUM -

u’cncu w lhis ol‘ﬁcc lullCr of ev‘en number dated........ ..o vide which vou

:E . x.

l

carlxer 'Now w1th teference to KVS(HQ) leltcr Noll 1/2005 06/K VS/Estt-11 dated 2? 6-

lhe com
. i
Commxtltee has

[
b

2006,

para of _!!lcrms a

..... ' whic

petent au(honly on thc basxs of lecommend’xuons ol the
deuded that plovnsmnal appomtment be 1q,ular|zed as per -one of the
ul eondnlnons of oﬂer of provisional uppomtmcnt on conlmel lssued on

h lead as -

]

i .

 In case; the uu uir Comnnllu. U)h()]db his/her selecuon the )resc.nl lovmonal
| juiry f I p

‘r
appoint
: (:)fjoimr
%i is fur

i
not mca:n that t

g, ofthe appomtec”

l_1er .s,tated thatlthe aforesaid decision of regularizing ‘appo'intment would

time anld alsb thel tcnms and eondmons of appomtmenl have been ;;,wen a go by.

I

l

|

Xou are
b

RE

thelefoxe mfonned that your appomtment is reg,ulaxucd from the dd(C of

joining bf the po'sv(. ' '

|
R

{

Shri/Mis/Ms.. |
]

Assistant Commissioner

Distrib+li011:

PRI 73\ sounay

Pnncnpal KV. creendes With lhe instruction (o dehvu thc lellu to
the lndlvxdual by obtdmmg wccnpt of the same.

Depu(y (‘onnmssnonu (Admn ) KVS(HQ)New De Hn
Guard Files

cd pxovnsxonal appomtment on contxact to the post of e

d condmons mentloned thencm Accondlngly you haveJomed yom duues '
The penod of said provxslonal appomtment was

1“ December, 2006 or concluslon of enqulry giving its 1eport whlchever is

bathydm- :

ient wn]l bc deemcd as appomlmcnl Icllu on regular lmw w.c.l. the date

e service 1ulcs of I(Vb as upphcable to cmployecs of KVS hom time o
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\1. Cehel 8/ 2186 sri S. Naik & &nr. Mo. A. £hmed Mr., .U
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U. 0. I & Ors
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WR& ADMTIINT STRAT TV3 TiT 3]1"3'"%1_.,
G_}\JAHAT.L ;.:1.,1”‘

“RIGINAL AFPLECATION NO,__. / Q/ﬂ(

1, a) Name of the f%‘;r;pli'cat ‘- A?' ‘ K((/\—{:'\/A’J 74\1/? b 0’,1'

b)) %‘spondants.m Union of India & Ors
¢) Noj of spplicant(s) 10

2+ Is the appligation is the propsr [oTMie Yos/HS,

3. whether name & desription and addruss of the all papers bein
furnished in cause title - v s/ N

4, Has the application bz dully signed and yarifiad = Yos £ Naf/
5¢ Have the Gopies duly signed $- Yes / Qd/

6. Have sufficiant number of chles of the appliCJtlon beecn £ilod s=Yos/ WO

7, Whether 21l the annexure parties ar: impleaded s-Yas/ X0,

84 Hhether Znglish translation of ducuments in ths Languagz = Yias/ NG,

e 1s the applieation 45 in time i~ Yasfﬁz/

1., Has the Vakalatnamg/Memo of preariﬂcf/%uth31153+l¢n i filed -Yes ¥

11, Is the applisation by g'O/BDfFor Rs: &/ (Léé 1%; o

12, Has the application is maitanable - Ves s S,

lé, Has the Impugnzd order original duly gthosted bHaen Filad 2 ¥Co

15, H>s the Index of dueuments been £iled all available:- Yes/Nﬁf/

16, Has the required number of envolopead bearing full address of the
ruspondants been fileds= Y& s/ NS,

17, Has the u“@lardtlﬁﬂ as requirad by item 17 of thea forné- - Yas/ YD,

18, Whether th rolief sought f2r ariecs out of the single 3o Fosf Hz?/

19, ihether tis gntorim rotief is prayad for - Yes/ MU

In ease of eondonation of delay {s Filed is it supporte s YosfH0

2‘~.

21, Wgether this Casc ean be heard by Siﬁg%@—ﬁﬁﬁch/JiViSiDH pench

22, Any other point i~

23, Result of the Serutiny with $nitial of tha Scruting clerk the

appligation is in order:i-

2 Has the ligible coples °f the anngxures dully attestad fiied:mYaa/ﬁff
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GUWAHATI BENCH: GUWAHATI

An application under Section 19 of the Adminisirafive Tribunals

-

Title of the case : 0.ANo. [ O 0 /2006

- 5hii Anand Kumar 51

Union of India & Ors,

astava & Ous, ; Applicants.
: Respondents.

: Februarv, 2006,

INDEX
P 5L No. Arnexure | Particulars i Page No. |

L. -~ | Application -1

2. — Veritication -18-

3 1 Copy of the advertisement published in
Employment News dated 13-19 Sep’ 03, 9-20 .

i 2 {S““‘cs} : Copies of the appointment letters 21-Lo

3. 3 Copy of the extract of the Article 38 of the !
p . 81-82,
: : Fducation eonde for Ko rh‘iya ‘yn"_;gig:rac ;

f. 4 {series) é(fogies of the wemoranduin extending, iheg
%:servifces of the pfhcama upto 307 April | . 93- 92
| ' 2008, | |

7 3 Copies of the memorandum extending the
services of the applicants on or before 30" -3 -

7. B Copy of the advertisement dated 12-18

ESSAASACSCIN
A\ Kr M}q/\l“\



BETWEEN:

1. Shri Anand Kumar Srivastava, PRT
K.Y, Miseamari, Sonitpur, Assam

i
f
i
!
b
!
!
&
b
b
¥
#
[

3, Shri Parmar Gantham Telabhai, |

3T RS —— o
K. ¥, i wvautﬁﬂ, n")Oﬂuu‘uh Assam.

4. Sri Sujit Kumar Banarjee, PRT

[}
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<
e
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o
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b
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b
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7 Shri Bimai Kishor Das,

K.V, Missamari, Sonitpur, Assam.

Shri Yeerendra

Kishor Tha,

g
r f 3

bezy

KT

TS ET f' i

K.V, Missamari, Sonitpur, Assam,

L - W SR I ] A
K.V, Mongaldoi, Assan.




Represented bv Sec uarv t the

Vv
: vt mE Tom i
ubv Erinent Ox iyidia,

‘ Pvmu&tn of Human Resource Development, -

\_JU‘.' i. UI. uiu_m,

New Dij- 116001,

o
Jomes
-8
o —-
p\
".‘J
i
rJ
I)
.:3
13
o]

~n
Kendn. 7a Vidvalava Sangathan,
18, nstitutional Area,

Saheed Jee 'ﬂngn r\,rmxor

New Deihi- 110 716,

Kendriva Vidvalava Sangathan,
Guwahati 'i?egﬁ on,

/g}(- &mm- 'e[—gloﬂ .

™

-Applcants,

.o oeees RESpOndents.

DETAILS OETHE APPLICATICN
1. Particulsrs of the arder {3} avainst which this aonlication is made:

This m-m]u rafion i€ made nat tgmc_nﬁcf any ﬂqrhm_}mr order hut nr E‘a’if“ﬁﬂﬂ’ fora

FR S

b upon e fesponaents 1o ireal the appicails as regula

o o o

nF LeaCiieis

NSRS ORENS

A K Seduraglaik
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Yl

bpunu,s, pursuant io their selection apainsi ihe exisiing vadanc s for the
recrmmiem vear 20(4-200% n the cadie of Trained Graduate Teacher and

Primary Teacher in the mnd“v“ Vidvalava Sangathan as por the

1 I i " 1 " i P N e
aw.g:usemem puohs;.e y ihe mxpiovmem News daied 13-1% Sepiember

2003 and further be pleased to direct the respondents 0 allow the

4 - - - * - 3 - *
applicants to continue in service in their respective posts il passing of the

Jurisdiction of the Tribunal:
|
The applicants declare that the subject ¢ ma atter f this application is well -

>3

.3

fotl

iled within the

The e a’p'pi:a.z.tg further declare that this application is |

R TV T L P NIET SN U B sy pa . NPT P PUURSUCII ORI, NS SR
},Lului‘d,ix_sm prescribed under Seciion- 21 of the Aduninisirative Tribupals

|
Act 1985,

‘r‘ c1s of the cases

Tt 2t the applicants ara citizen of India and as such thev are entitled to all

“the rights, protechons and privileges as guaranteed wnder  the
LT'" stitution of India. Applicant No. 1 and 4 to 10 are working as Primary
Teachers, Applicant No 2 and 3 are working as Trained Graduate Teacher
in Kendriya Vidyalayas at Missamari and } fongoldoei in Assam under the
e%‘“ﬁm’-trat:ve control of Assistant Comumissioner, Guwahati Region. All

he applicants have been appointed and posted from ¢ cutside the NE

4.2 That the applicants pray permission {0 move this éipp]ii_‘aﬁ{fn jaimi}f ina

single application under Sec 4 {51ia) of the Central / Administrative Tribunal




[
o

n

.

applicants are common, the refore, they pray for granting leave to approach
rTr 1y =3 |
ihe Hon'bie Tribunal by a common application. ,
That the Keadriva Vidvalava Saugatlien {for shocl KV5) published an
advertisement in the Emplovment Mews dated 13-19 bey ptemiber 2002 for
recruitment to the various categories of posts of Teachers in the KVS, the
t

applicdnis in pursuance to the said adverlsement applied {or ibe i,a)si:; of

Trameéi Graduate Teacher (for short TGT) and Primary Teacher (for short

‘}"':;11-!\.. o “.if“ k] - : x - 4 1 Lo .- ol h
Ki} within the ’!1 1lated period ine :QS}__‘.JL’._M_P.L‘:' on scrubtiny of the

pos i which thev have applied and accor dmm' all the applicants have
E‘\oﬂ dkdaﬁ(j to appear in the writtan examination {(first sia
wiitten test {second stage) on 14,(}’

have been asked to appear in the interview fom 1504.2004 to

yplicanis rtimg appeared  in the written

{Copy of the advertisement is enclosed herewith for perusal of

Hon'ble Tribunal as Annexure- 1}.

4y - q - - . - - - - -
That it is efafeli that the adverticement and the gelecton process hag baon

J

carried out during the tenure of NDA (National Demowratic Alliance)

Government, however, the results of the said selection was dedic red in the

dedared selected for different categories of posts, namely;

- The KVS even after p&b}iﬁu Hon of the select list did not take anv sieps

T -
HAVe peen issue u (S a1

V-l e
AsX, eiaratlot=



b

respechive categorics for a peried of 1 vear with pre-condition that the
services of ihe applicanis shall be regularized with elfeci {rom ithe daie of
joining of the individual applicants depending on the outcome of 4 report/

; H . Fas 3 N i - . .
conclusion/recommendation/findings of the inguiry commitice set up

wiih i.he approval of the Compeieni Authorily io conduct detailed enquiry

into ‘h‘ﬁ pracedure adopted by Kendriva Vidyalava Sangathdn for selection

o

Gf Fals s -idatnn

) 4 - “ o ,- -
N Fnarhorn e amvmiorrinog syeites Aynmoer anA xr e
Ll CH 0T WCadneys ov \,x_up.LG hxﬂ BLL'V ate agonev and mve, inter-alia

[N

report)/ conclusion/ reconmxmdaii&n/ﬁndings fo ascertain as to whether
l

any u..lncimme has teceived any undue advantage by virtue of procedure

A
adopted bv Kendriva Vidvalava \,‘.“gathan for the sgelection and

4

recruitment of teachers for the vear 2004-05. |

Q«»
fl
§
[
;«
,,..,,_
s
[
P"h
5
=%

f'iny?iSFCﬂ? 4 app “sm*wze'u Utdt"’i that this provisional

. -~ . . - " . . Y. . _: . .
period of § year or'on conclusion of enquiry giving it's report whichever is
E ‘ . 3 BRINg ;

|

. £ 3 1 )

earlier, It is furfher clarified that this provisic:nai_ appointment is purely

temporary and will not conder anyv right for r@g"ulcméanm, sepiority et
except in accordance with the terms and conditions 1aid down therein. It is

further stated that in case before

(]

ompietion of the said enguiry if the

period of 1 vear expires then this 710»"1.,101*@} appointment mav be renewed

&

by the offeree and the discretion ;3.149 v vests with the offeree. It is also
S PRY I SRS SO % . Sae SR b T ol %)

clarified that in case the enguiry commitice uphoelds their selecton ihe
present provisional appointment will be deemed as appointnent letier on
regular basis with effact from the date of joining of the appointee but if the

enguiry committee gives a report/condusion/recommendation/ findings

10 the effect that their selection has not been carried out in accordance with

selection in that event they will be freated on probation with effect from the
date of joining for a period of 2 vears which may be extended, however on

~

successfui completion of probation period they will be confirmed in service

A NICN .
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availabiliiy of permapeni vacancies

In paragraph 4 of the offer of ac_spu;um:em letter it has been stated

~are confirmed iheir appoiniment may be ierminaied by 1 monih noljce on

cither side without assi gning any reason and the appointing authority has

<t vy “r v

appointee before expiry of the stipulated period of notice by making )
pavment of sum equivalent to the pav and allowance for the period of

notice or the un expired porton thereof. In cdlause 7 ‘ot the coHter of

1 e ]

sointment letier it has been stated

g
r-w

agamst the Kemdriva Vidvalava Sangathan in respect of service or any

contract arising out of or flowing from this offer of appointment t the Couris

3 b - - 'y a}-:- 13 el G
ietter are highly arbitrary, unfair and illegal but since the applicants are in

need of better government jobs they had no other alternative but to accept

.
oy

the said terms and conditions and accordingly thev reported for duties in
3 P - : e I 23 i - i s
ditferent Schools as per dire ho.. contained in the offer of appeiniment

letter. All the applicants have jvined their services in the respective Schools

within the stipulated period and tll date thev are serving in different
Kendriva Vidvalavas m the cadre of TST and PRT in the state of Assam
{Copies of offer Ul’ appummnent letter are emclosed herewith for

~

That it is stated that so far condiden laid « ‘iﬂ’i‘u’ﬂ in clause 7 of the offer of

appointment leiter regarding jurisdiction of fiting of Court cases arising out
of provisional appointment letter is highly arbitvary in view of the fact that
the Kendriva Vidvalava 5 angathan has invoked the ‘L%Il&(?_iﬂr‘f"h of the .
‘/"’: . ‘é 5 J x 3 .‘ %] ! 1 - '\ *.; — g o et o nf_: N v i . -
Ueniral Aaminisiraive Tribunal hy issuing necessary aotfication as
PPPNGERSIE T S SN Y 2 d Foewiran Sia Lhey A Fiantant b b iy o Thadlogiam i A b
.u,\iuluvu iGeT Hie uleruuﬁ Lid down in the Admdndistabve Tribiu 1581 220K
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1985 and as such in viel
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14 h Hon the provision of the relevant Act 1 UZ5 tho

i
Sangaiban cannoi resirici ihe jurisdiciion for 1‘1’=ing Court cases in Delhi

atone, such action of the Sangathan is in contravention of the p provision of

Section 14 of the Adminishrative ?;'zb‘.m i
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ch of ihe Ceniral Adminisieative Tr unal s {unciioning from Deihi
itseif with Beaches in different places, however, Central Administrative
treated as onc unit and as such filin ng of any apy
any other Bench other than Delhi shall also Hiable o be treated that the

same has also been filed before the CAT Pri mdipal Bench, Moreover, the

i, 3 C AT . 4 : vend 1 vy T ; 3
Benches of CAT are funci mung in different places ea‘er than Deihi o

enable the emplovees to file cases within their own region and also in view
-

the mtemmn to reduce the burden of cost of the hiigation, as such

Sangathan cannot compel the employees to file Court cases within the

a“)

|
jurisdiction of Delhi, such action of the Sangathan in fact curtailing the.
fundamental rights of the emplovees to approach the competent court of

3 erd . s . 1 = ] 3
law |and as such Clause 7 of the offer ot appointment letter is Habie to be

struck down and awommviy the Hon'ble Court be pleased to sei aside and.

quash Clause 7 of the offer of am:‘omtmert etter and further be pleased io
admit the instant Original Application for adjudication of the grievances of
the applicants. l\v’IQIt!‘OV(‘.‘I; in terms of the provision laid down in Article 58

of the Education Ludc for Kendriva Vidyalayas (Published in 3 2004}, it has

- 3 2 SR -~ s 4. , . - p .
been specificaily stated that in case of any dwspute or ciaim arising ag a

'

result of employment wnder the Sangathan the Ceniral Admvinistrative

Tﬁbtlm adane shall have the jurisdiction, 'I'herefore, respondent Sangathan

Pe—, o— -

cannot violate the provision laid down in their Education Code in order to
|

srain a particular section of the emplovees from approaching the

uffe ent Benches siluated in other places than Delhi. Therefore, the

e oy s X . N
Hon 1 s Tribunal be pleased to set agide ane 2 qmza t Clange No. 7 o

O-“h
=
3
r-r
©
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©of ﬁppomhnem ietters (Annexure- 2 Series)
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{A copy of the oxtract of the Articie 58 of the Education code for
¥ s

Kendriva Vidvalavas is enclosed herewith for perusal of Hon'ble

That it is stated that the applicants came o learn that the enquiry
committee which was set up by the Government to canduct enguiry into
I3

PO P SN S B | - 7
e {}IUL'EU.UIE ‘d.l..lU?i.t‘U_ b\f ine I\‘ilj 11514 59{“{.;.{&){! Ul kdﬂUl&Jd&.ﬁ:"ﬁ i.U[ teac l‘if:f['?

ov emploving private agency {:0 ascertain as ¢ whether any candidate has

uuxuw the recruibment yvear 2004-2005 in facl subwitlled iW's cepori Lo Lhe

{;’s«L ernment long back by the Hrst enquirv commitées 5o far the applicants

came to learn that in the said report no procedural infirmity as regard
selection of teachers s found but the Government was not happy with the
report of the First Enquirv committee and therefore the Government again

<ot up another «nmmwyﬂnp for prmnngnno the om.imrv aivesh and for

submission of a - report as per liking of the Government but at thus stage it
may be noted that it is almost about 2 vears have clapsed from the date of

dediaration of the resuit hut the suhsaquem enquiry committee couid not
subimit it's report o the Government and as a result the e
alwavs working under the threat of termination of their services. It is

: S T S T PP ST . " Aeih A -
tended by the Assistant Coi UISSIONEr, (: Avanaki R,bu) 1 wpio M nyui

2006 or on conclusion of enguiry giving it's report whichever is earlier and

the! said decision is communicated through separate memorandum

i3 ivicdiially 1 1o acaiaddenadn e e avdemee Al T @
individuallv to the a PLHCHITS, onc such memorandum L-Cmﬂ‘xs NGO, EL

o]

} - i X
IJ'ZT!"Z(*'E—}{V’ (GRY/18023-25 dated 20.01.2006 addressed o Shri A K

7/ KVS (C 3 200 e
< 4 1 . AT 4 EY 4 3 ] -3 - E -
-iivasiava, apphicant No. 1 is aiso enciosed along with other similar
momorandum served ipon the applicants.

relevant t tion here that another extension order has been
issued recently vide letter No. F.11-1/2005-06-K VS /Fsti-II dated 27 (4.2006
in favour of the present applcants as well as in favouwr of the other

2 Gorek e
A geraslafa
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similarly situated cmplovees, whereby services of the applicants has been
. R ~i amh T, ~On g [T | ) ‘41 .. 3. RYVE .
exiended upio 30% June 200¢ with exacily similar {2rms and condilions as

imposed in carlier extension order. Moreover, froin the contenis of the

£
o ?‘\‘ sAT Apror iF 1o nat r\i a1 as tow h - SVOTD Awsd io filralyr 3a roceivn
\.Atc.tlslvn CYQCY itis ot Gla as Ow u(}ﬁ c LV SEER AR A Lo 1Y 15 LYW O roLove

ihe ehquiry repori, il may so happen ihai enquiry report might have been

vy

submitted by the enguiry comumittee even before 307 june 20U6 without
any knowledge { the applicants and if \ adverse report is submitted by

-1

| .
the enquiry committee in that eveni the services of the appimams will b

terminated without passing any further exiension order on or before 0%

i

T 3

fane | 2006, ap?r h._pamg such threat of termination of their services
applicants are appmaw_ng before thzs on'ble Conrt for proteciion of their
valuable and legal right bv passing an appiroprate interim order
restraining the respondents from ousting the appiicants from service or in

other words an appropriate order of status quo ante may be passed in

1 of the apphun its till disposal of this Original Anvhaﬁon
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herewith fﬁr perusal of i

{ sam"%} and 5 respectively L

That! your applicants further bey to say that they are having Teguisite

edudationatl as‘*_‘ua}iﬁmﬁnn for recruitment to the posis of TGT and PRT in

j]
by

X fe™ ) . e L2l - . P
K VS on regular basis, being satisfied with their eligibility and on vecaipto
t £0LLS

) - ~

the advertisement duly published in the Employment News dated 1319

¥

8

Septpmber 2003 submilted their canéidahﬁw to the appropriate authority

g

for donsideration of their appointment for the post of teachers in KV5. A
the applicants have gone through the rigorous process of selection which
includes 2 stages of written test as well as interview and they have
successfully came out through the process of sciection and fiz ally selection

e 3

list has been published by ihe KVS
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pplicants tor appointment to the respective categories. The
o ! A .

R
£

41

noi al all coacerned wiih the seleciion procedure adepied by ihe

2

Oovernment of India, however il is at the instance of the \,.uve"n’i‘e‘ﬁ't the

I3 : - ~
- “ § - re d
applicants appeared in the rigorous svstem of selection and ultima .

ok

e/

came oul successiudly in ibe said seleciion process, The adveriisement was

[4

- published for regular recruibment of the teachers in the cadre of TUT and

*  PHET for the recruitment vear 2004-2005 as such they are entitled to be
absorbed on reguiar basis in view of the fact that they have been duly
selected after, obse rving all formalities required under the law, the: efore

selection of the applicants cannot be questioned at this belated stage

=
)

That it ie etated that the selection has

N D, o e
uﬂu there was a0 fave Urinisnl «

S POVONp, PV FNNSUNE SV N U e e
T RG uinque aavaniage glmiir.\.i i ain

candida tes in the process of selection as such the allegation (}‘ undue

rmvaniewn and decigion of regpondents Union of india to conduct a

A

e"mu'ii v 10 ascertaini as to whether there is any procedural viclation in the

o

<|
e

& -
process of selection, which has been conducted by engaging a private

ught and same has heen done with an n uitarior motive

.-r,
e
]

Ay cmr;s; are afior i}

H Bz o2 g w e -~ . B i smn o b e o - '-- RS FATE Y
ey "L‘f:;zumi' appoiniinent {o the uppu anis against the vacanvies of 2004-

and all the selected teachers bave been fegr’a ity appointed as teachers as

such denial of regular appointment to the similarly situated applicants o

the afleged ground as indicated above is highly =..i.sirav},f iflagal and unfair
and su ""1 ton of the respondents is in viclation of Artide 14 of the

Pstltui on of India.

That it is stated that the advertisement and selection of the avplicanis for

3 =%
fach
[

al ppomimem to the different categories of teachers has been conducted at

-

- -~ . , . ,
the msh. nce ot the Covernment and the applicants have gone the rigorous
: P S

pmce?'-s of selection with the legitimate expectation that they wiill be
|
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R, : b ram b e oy e ed e Flee grodidite. L E gb
Covernment is not entitled to question the vahdity of the procedure of
sclection and also not entitled to raise the question at this stage to ascertain

whether any undue acivmﬁage was given io any of ibe candidaies while

~— . - 2 - 3 s )
Covernment atter completion of the sclection process regarding conduct of

selection process by a private agency is nothing but f_ion.e at the instance of

i vested mde in order to deny the regular absorption of the applicanis. The
r

the Government. If appears that a well-planned attempt is made fo

B4

terminate the services of the apmha_uh, bv managing a report from the

&

enquiry commitfee as per liking of the Government and there efore a vested

<

section of the Government who have consiituied the enguiry commitiee are

waiting for a report/ recommendations, findings/ conclusions as per their

- 59
5

< .e'ftre in order to terminate the services of the applicants. All the applicants
¢

are eligible for appoiniment to the respective cadre of feachers having
brilliant academic career. Advertisement was pul"hs‘xe n all Inchia basis

F 7e5

the recruitment year 2604-2005 and all the applicants faced the competition

|

on adl India basis and thereafter dedlared selected and as such applicants

earé apprehending that the very enquiry committee which was constituted

S 2 d . 21 el . i £ . . i .1 , o

‘(li[ ng msrance Uf ine s0vernment, Ih‘iﬂ: 15 evey }’ {D‘Jb- (913
I

manipulating of the report as per qesire of the vested circle who have

I - 4 .Y - R L) 2 - . b b
mshituted the eaquu‘f z‘“ﬂeg&mg engaﬂem ent of private agency. H the

r‘l: ractice thev could have engaged a ;uéj'cm‘. enguiry commission io

b - . . - - L e d . ) . . . 5
adeertain the afleration of unduwe advantage CGovernment also ‘did not

P

allegation of favouritistn made from any corner reg“nﬁin the selection
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»f the applcants on provisional basic

disciose anywhere in the offer of appuiniment letter thaf there axe spevific
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jable to be
ireaied as reguiar ieachers duly selecied fhrough esiablished procedure of

taw and as sach Hon'ble Court be pleased to declare that the applicants be
treated as regular tcachers from the date of joining their services and

] furiber they are eniiiled ic all consequeniial service benefits including
seniority in their respective cadre,

- 4,11 That it is stated that although order has been passed by the competent

:  auathority extending the services of the applicants but efill ﬂﬁev are

P SRR | I 1 o TS T P el 1.
CoNnvidea ana rt:avu.u;dm}/ ds‘i)rt‘_‘uvm {ing ibm thsir services w éh e

Esd
2
5

terminated on or before 30.06.2006 in terms of the extension order issued by

n the cicumstances stated above applicants finding no other

alternative approaching before this How'ble Tribunal to protect the right

and interest of the applicanis by passing an appropriate order directing the
respondents o regularize the serv"i&:es of the applicants and il such time

¥

the applicants be allowed to continue in their respective capacities.
4,12 That it is siated that the KVS, New Delhi again issued another

advertisement in the Fmiplovment News dated 12-18 February 2005, for
QT £

- . ' . % e § ~ . fE i
recruitment of teachers in the cadre of PGT, TGT and PRT for flling up the

a

vacancies of 2005-2006, where applications have been invited latest by

,

25.03.2005 withouot regula r’i'/‘.ing the services of the present applicants who

duly selected against the vacancies of the recruitment years

2004-2005. Therefore it appears that v"?b“onanntk deliberately delaying the

resularization of the applicanis on the prpttzx‘f of enquiry r#g i and

therefore it smacks malatide as such applicants have no alternative but to
approach this Hon'ble Tribunal for protection of their rights and interest.

It is relevant to mention here that many of the applicants cither

+ 2 SATYYN o ii‘}nr v 1oty rraos Hhe et v irvyid
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the interview as such & are h""hr et absorpHon regular basis, but

cyrvpiainoio il dain Fnir 5 ricne koo noat honn vog 13&164_‘-("1: amn tiqn wrotoxt
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of pendency of ihe enguiry repord, ihereiore Hon'ble Courl be pleased io

A

direct the respondents to treat the applicanis as regular teacher at least

in KVS
AL N .y

R

4
101?\‘“
A3 PR

)

5,

a » « - - - o omor
{A copy of the adverfisement publiched in Empiovment News

4

8.3 -~ i DY T P S RRPTYS | S SR
daied 12-18 Ftbruarv 2005 is enclosed herewilh {or perusal o1

)

Hon'bie Tribunal as Annexure- 6L

That this application is made bonafide and for the cause of justice.

Grounds for relief {s) with lvgal provisions:

¥or that, all the applicants pursuant to the advertisement issued in the

ihe recruilment vear 2
rigorous selection process and thereafter declared selected for the posts of

PRT and TOT in the KVS as such they have acquired a valuable and legal

. b naleil >
regular basis at least from the date of jvining in
P ¥

their respective posts.

-

For that, the vacancies against which the applicants have been selected are
PN

regular vacancies as such applicants are entitled fo be appaihted on

regule‘r hasis from the date of joining in their respective posts.
: E £

For that, the rigorous selecton procedure have been adopted at the
LI . £ 3 o PR A LSS : PO . b YR S,
instance of the Government for appoiniment of teachers on Teguiar Pasis

G - AL T - covwvyes 4 rou nopad e ~ b sveyz
. the XVS as such the same Government cannot question the validity of
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at private agency has
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India arc barred by law of cstoppel, acquicscence and waiver 0 conduct

any enquiry in this regard. .
54 For that during the vear 2000-2002 similar process of selection has Becr
[ .

adopted by the Government/KVS and all the selectecs during the vear

P
*.

23)()&—2!1}1)5 have heen appointed on reguiar basis, therefare ¢ overnment

cannot raise the question of validity of similar selection process while

Axﬁec*ea during the recruitment vear 20042005 more s¢ when the

icanis have heen deciared selected  and already appr:ri'n'zed on

Pl ovisional basis otherwise such action of the Government will led to

;'23'

differential treatments towards the applicants which will be in violation of

e Constifution of India,

35  For that, all the applicants are quatified (o hold the respective posts of
teachers having brilliant academic carcer and came out successful in the

rigorous seleciion process withoul any undue favour or undue advaniage.
, ; g

56  For that, the selection has been vonducted on all India basis and only the
; ,
talented candidates have been selected /1 recommended for am?om‘*we'it to
the posts of teachers
i
5.7  For thai mp applicants have applied for the respective posts of teachers

pursuant to the advertisement dated 13-19 September 2003 and after a
long waiting for aimost a year, the applicants have been appointed
provisionally subject to outcome of the alleged enquiry report fh_ch is not

! . i - - o .
sustainable in the eye of law rather applicants are entitled fo be appointed

5.8 qu that it is learnt that the enguiry commitiee set up by the Government
initia}ly did not find anv infirmity in the process/ procedure of selection of

th'e .nprs ku.*f the Covernment not being satisfied with the findings of

the 15 enf.y.zit}' committee, again set up another enguiry committee so that

L EVRIC U N N
: A Y. Qeivaslaiia
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findings and reports of the subsequent committee may come as per choice
of ihe vested circle working in the Governmeni and as such the enquiry

has béen delaved deliberately wimh smac maiaude

For that as per provision laid down in Article 58 of the Education Code for

Kendriya Vidyalayas, the juriediction lies with the Central Administrative

Tribunal as such Clause 7 of the offer of appointment letter cannot over
ride the provision laid down in the Education Code and moreover,
provisions of Fducation Code shail prevaii over the Clause 7 of offer of

appoinbment letter as such the ¢ ause 7 of the ofer of appointment is void

ab initic.

T that applicants are apprehending their services may be ferminated or

they will be ousted on or hefore 30% June 2006 in view of the direction

ontained in the extension order dated 27.04.2006 (Annexurce: 5} in spite of

the fact thai applicanis have been duly selected pursuant io an

aclvertisement for recruitment agamst the vacancies of the recruitinent

vear 20042005 as such they have “cquu*ca a veluable and legal right for

o 2 2

regularizaiion of their services,

Details of remedies exhansied.

That the applicants declare that they have exhausted all the remedies
available to and there is no other slternative remedy than to file this

application.

Wiatters not previously filed or pending with anv sther Court.

The applicants further declare that they had not previousiy filed any
application, Writ Petition or Suit before any Court or anv other Authority
or anv other Bench of the Tribunal regarding the subject matter of this

appiication nor any such appiication, Writ Petition or Suit is pending

before anv of then,

) <A VRN CX 22N

A K. Cecvraslalie




Qn
L

[

&
hm

Lin

=

=
e

potusal of the records and after hearing the partes on the cause or causes
al mav be shown., be pleased to grant the following reliefls)

3

Thatl the Hen'ble Tribunal be pleased io direci the respondenis io absork

the applicants as regular teachers in their respective posts with immediate

cifect at least with offect from the date of joining in service with all
“ - 4 -+ L]

conseq service benefils including senioriiy elc,

b i ] ) bR PEES | - 1

tial the Hon'ble Tribunal be peased o direct the eespondents o allow
the applicants to continue in service in same capacity Hil applicants are

absorbed on regular basis in terms of prayer No. 1.

That the Hon'ble Tribunal be pieased to set aside and quash the condition

laid down in clause No. 7 regarding jurisdicon in the offer of

i * .
appointnent letters of the individual applicants (Annexure- 2 Series 53

( .

of the application,
Any other reliel (s} io which (e applicanis are eniiiled as the Hon'ble
Tribunal may deem fit and proper.
.

Interim order praved for:
Tfuﬁw pendency of the appiication, the applicants pray for the following

N

P ] b

quQ resiraining the respendenis not io terminale services of the applicanis

till disposai of this Original Application.
WS f
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peadency of ihis applicaiion shall noi be a bar for ihe respondenis for

Cconsideration of the ¢

of the apolicaints for providing refief as pray
for.

Issued trem
!} ava uie

nclosures:
As g-'i.'fen in the index.

2%.4: 0686 ,
<.Po, G U woodvold \

Fro. Qurdobald

- K kr\\*ﬁ’*ﬁ
A, Leivaslata



[

pon

=

umat Srivastava,

i Angnd K

Sh

iy .

-
1

rur, applicant

i
i
£

samari, Soni

A

V., Mis

T.0
L

ing as PRT in

fars, WOrk

v

about 31 v

-
Al

vert

ereby

+

-+
O o

-
1
81

i,

pplicatio

L]

Original A

+

de in the

4

statements ma

o1

verify the

o 12 are true to mv

4

o

that the statements made in Faragraph 1 to 4 and 6 &

essed any male

ny:
rs

i have noisup

| ava

-

A

\>- AV C AN -2 W




RS L

~19 -

ﬂmmaxw«z -1

Employment Nows 13 — 19 Saplomiins 2003 *

i he Kendriya Vidvalayo )ungathnﬂ (K V.S.) an autonomous o:gammhonundcr the Ministry
of Human Resource l’)-'velnplncml Oépariment of Higher Education and Secondiny
feducation, Govt of Inda invites 8 };liballons in the prescribed lormat tor recruitment of
teachess lor the year 2004-2005 fiom Indian Nativnals for filling up of vacancies and diawing
apanel of candidales for tha periud upto 30th Jurie, 2006. The tollowing posts as pe: delails
given betow are praposed 1o be filled up#in the ' Kend:iya Vidyalayas spread all over India. |
vt dersmppART -
e POST GRADUATE TEACHERS INAYY - =

() English "+ & N Ilmedl Wavey (|h) Physics (iv) Chemistry

{v) Economics + *‘(w) Gutmietce (vh}Malhemahcs {vili) Biology

(ix) Histoiy o5; (x) Gedgraphy ®*
PAY SCALE : Ris. 6500- 2()0105(30'3"*‘i ]
UPPER AGE LIMIT ;! 40 YEARS (ns on 01 01 2004)
ESSENTIAL QUALIFICATIONS - '
Essential: +, % - L X
1} Two years integrated Pout Graduate M.Sc. Course of Regional Coftege of Educal:on

of NCERT In the concerned subjoct with atlenst 50% marks in agyrogate of

mnster & Dogres trom o nn-ugvumd Univeraity with ot lonst 60% marka In nggregnia in

the lotlowing subjects :- " [
a. PG (English) English |
b, PGT (Hindi) . Hindi ’

c. PGT (Physics)

d. PGT (Chonvistty) -
¢. PGT (Economics)

. PGT {Commerce)

Physics/Electronics/Applied Physics/Nuclear Physics
Chemistry/Blo Chemistry.
Economics/ Applied Economics/ Business Economics
Commerce with Accounting / Cosl Accounting /
Financial Accounlmg as a Major subject of study.
Holder of deqtces of M.Com in Applied / Business
Economics shall riot be eligible.
Mathematics/Applied Mathematics .
" Botany/ Zoology /Life Sciences/Blo Sciences/ Genetics/
Micro Biology/Bio-Technology/Molecular Bio/Plant
Physiology provided they have sludied Botany' and
Zoology at Graduation Ievel
i PG1{Hislory) Hnslory
- PGYGuoyaphy) Gleography
i) B.Ed. or equivalent qualification from recognized Univarsity.
i) Proficiency i leaching through Hindi and English media.
Desirable .
Kpowledge of Computer Applications.
P, TRAINED GRADUATE TEACHERS IN

g. PCTiMahs)
h. PGT(Bwingy)

\

(1 Eoglish (i) Hinc (iil) __Sc')clnlﬁludios
av) Seicnee (vt Sonsksit (v1) Mathematics

CAY SCALE - e, bGP0 175.9000 .

SPDLHAGE LIMNIL S8 Yanrs 116 on 01.01.2004) |

CHSLNTIAL QUALITICATIONS: \

N CourYear mzaaed degree course of Regional Colleges of Education ol NCERT i
the con-erned subject with atleas! 50° marks In aggregate; or Second Class Bachelo 's
Degree with at least 50% marks  in the concomo(i subjoct{s) and in aggrogate
meluding  elactive and Languages in the comb!nnuon of Subjocts ng under :

a Lo TGT(Enghsh) English as an olecnve subject at Degree fovel.
b, For TGT (Hindi) Hind! as an elective subject at chroa level,
c. For TGT(Social Studies) - "Anytwo of the following :

History, Geogmphy' Economics and Pol Science of

which+ o

one must be aither Histroy or Geography.

Botany, Zoology and Chemistry.,

Sanskrit as an olectivo subject at Degree level.

i
e

d_For TGT(Science) -
o For TGTISansknt)

f. bt TOTdahs) Maths, Physics and Cliemistiy.
W B.Ed or equivalent qualification from a recognized University.
w o Prohaency i teaching thiough Mindi and English mddia,
Gesirnble !

Kngemrase of Computor Applisations. !
3. PRIMARY TEACHER '
PAY SCALE : Rs. 4500-125-7000 . -

UPPER AGE LIMIT : 30 Years ( as on 01,01:2001) i
SSENTIAL QUALIFICATIONS * % (3w i aipifm et
Unsentinl : R B 7Y r,‘ 1
Semar Sacondary ((,l a5 X1y with 50% marks. F. N
4 AE aites spaear eeeondiey felace XY anB | Ed.~r [ AU Tt "d ,
w. o Pighlemyn ‘n.\( nn-\_, thrcugh Hmdl and Engfidh media,

Desirabie rope & ﬂjm;u.{‘:{ PR ) it
snowledge of Con\pu\ut Applu.ahonn a2 ,m o BN ‘o 2
HESERVATION L SR ] d;’p :»,, I A l

Landitates wilbe as per ruled o, t&q Gnvefnﬁeqt ojhndfé'A persoti who has sefvad in .
rank (whether as ccmba\am orasa Sn ccmbatann In; |ﬁo Aimed; Forccs (Army, Navy a #

W
The regetvation of vasanclgs fur S5, 8T, QBC:Ex.00 lcnmen nnd Physically hanqlcapp§
Air. Force)-wil only b} auglb\a’ﬁlor.mser\r fioR{fo io{,hﬁag-s'é'r'\}‘iccmenmoweve _@pumb@r

-.gcnnclcs l'or 5C/5 'ncandldmes s no:e oh accqun { backjog o!vacancie

. & A ,.i‘.

<

5 #f" ( PART- [k R ey
Wl

LIGIBILITY OF AanuCAnTs -4.»« it ,,,.g&. - e m" !

Yr pplicants must fuilill the essential jaquirement of the post apnhcd forand other condmo: 1%

fipulated.in this adveruserment "83,0n:01.01.2004: Before applying:they must salisty

2emsaives that they possess the assential qualifications prescritied for various posts. No

ity wilt bo entenained. Toe prescribed ossential qualifications are the minimum and the

AN Togzession of the same does nnl eatitle enndidates to bo solestcdd,

GO NELEXATION

ROA A mon\n upper ago linm wilt bu asundor:

Umo o nacimuin of Five years in he ense of SC/ST candidaten.

M\ Upto®a tnaximum ol Thina years i the case of OUC candidutes.

<) l}pwk maxitum of Five- years for. ‘poersons,wha had crdicarily been domiciled

i
7

the Site of Jaraniu & Ko«hmvr.du:lng 11,8010 31.12 80 '
mo\n mn{unufn of Tori vqmu lof womaty e ‘* ’a'ﬂ i
Ly Y

KENDRIYA VIDYALAYA SANGATHAN

{f) A ex-servicoman who has put in not [ess than 06 months conlinuous seIvice m
Ihee Armed Forcas (Atmy, Navy and Ah Foice) shall be allowed to deduct tho
putiod of such gervice from his / her actual age and il the resullant agoe does not
exceod the maximum age limit  wescribed for ihe post by more than 3 ypius
he/sho shafl be deemed lo satisty he condition regarding age limit. Thig is
applicable for the posts ol Trained Graduate 1cachers and Primary Teachers
only.

(9)  Uplo a maximum cf 10 years in the case of SC/ST candidates and 8 years in lhe
case of OBC candidales serving s Govt. employees in accordance with the
Gowt. Of India instructions  An applicant claiming age relaxittion under this pata
should  produce a cortificate from his/her employer to the effect that he/ sheis a
Govl. servani as on lhe date of advertispment,

(h)  Upto a maximum of 10 years in the case of Physically Handicappoed

EXCEPT PHYSICALLY HANDICAPPED CAMDIDATES, ALL THE CONCESSIONS
MENTIONED ABOVE WILL BE CONCURRENT, THAT IS, IF A PERSON IS ELIGIBLE
FOR MORE THAN ONE CONCESSION ONLY ONE OF THE CONCESSIONS OF THE
HIGHEST PERMISSIBLE LIMIT WILL BE GHANTED.

FOR PHYSICALLY HANDICAPPED, IF A PENSON BELONGY TO SC/GT, HIL/SHE
WILL BE ALLOWED 15 YEARS .8, 10YEARS FOR P.H. AND 05 YEANS FOR SC/ST.

PART.- i

AR Application must be submitted in the prescribed format pubtished in Annexure of
this aedvertisement, Tho application formal can alse be downtonded from tho
websilo of the sangathon yww.kvsangathan.org.

Il Cundidales dosirous to apply | for more than one post should subrmit _applications
for &aci posi accompanied by ihe pres-ribed fee and nacessaty enclosurns for
oarh postin soparale cnvolopc

. Applicants cannot apply lor more than one subject in ¢ each calegory of post
_l.e.one subject In PGT and/ or one in T

LT anelopo conlaining tha application must bn supmscnbod in bold latters as
“"APPLICATION FORTHE POSYOF __
V. Duly filled In application must only be rubmsl(cd fatest by 27.10.2003 to:

KENDRIYA VIDYALAYA SANGATHAN
POST BOX NO.4624
NEW DELHI-110 016,

EXAMINATION FEES / APPLICATION FEE

1. Candidates will have lo pay a NON-REFUNDABLE FEE OF Rs. 250/- (Two Hundred
and Fifty only) by demond _ drafl_only in favour of ‘KENDRIYA VIDYALAYA
SANGATHAN' payable at Now Dothi along with his/ ker application . Tho foe sant
Thirough 150/ Ménay Didei/ Ciassad Choguel Cutrenicy note 0r - the Treasury Challang
etc. will nol be accepled by the Sangathan and such apphications wilt ba reated as
having received without fee. Separate [ 51y be nnig hrounh senarts bk deat

. Gach yast apphed,

A The vwaund of this 1o will no! b allovaod inny G

3. The bank eralt should be vaid for atleast < auanths fram the rate of pubbeation af this
adverisement,

4. No fee is requited to be paid by SC/S)/Ex-setvicemen categories, Physically
Handicappad porsons ate also axempled from  paymant of foe subject to the
submission of prescribed Medizal Cartiticate 'ssuad by a Gowt. Hospita! duly signed by
Chiof Madical Otficor.

PART - IV
MODE OF SELECTION

1. The Sangathan will hold wiillon examinations for the racruilment o the above
montioned posts at Ahmedabad, Bangalote, Bhopal, Bhubaneswar, Chandigarh,
Chennai, Delhi, Dehradun, Guwahati, Hydarabad, Jabalpur, Kolkala, Jaipur, Jnmmu
Lucknow, Mumbal, Patna,

2. Tho centios for the examinations as mentioned above are subject to change at the
discrotion ol the Sangathan. Evory effort will be madoto allot the candidates  the
coniro of his/her choice for examination “owever the Sangathan may al ils
discrelion nflot n diflorent centre 1o tha candidate when the ciicumslances so
wanant. )

3. Tho modo of selaction shall include a wiitlen test/ examinatlon, professional praciice
lasts, proficiency fests, and personal interviews.

4. The writlen examination will be conducted in two ports i.e. one ol Muluple Obyjective |’
Type and another of Descriptive Type. in tne Descuptve Type  oxamination, only
those candidates will be aliowed (o appear who quahfy in the multiplo objective
type examinalion and no weightage of this examination will be given. The delmlr
of both the examinations are as under:- e

st Stage - Muluple Ubjective Examinattyn l-LUQ Ield On 21,12,2003
i Post Difficulty Ouration of- | -~ No.of . |

Level "~ Exnmlnutlon ;

; Cmesllpny
15:agd N N

142 Lmyhn_ Ty
-’-m' y L A S R (8.30 hi§ 10’3 03 0 his)
2 @,Ined Grgduale Teachers ¢, Graduation »-. 277 .02 hrs’w :

u\liﬂguu g, e mw.ﬁ,(m (1;'30 his'16 13.30 hrs)
3 anl Graduale Teachers 4l Posl Graduation sQ2hre. > 120
TR e ClEer st {(14.30108 10 16.30 hirs) -

The place of examination will be intimated to candidates soparataly..

Stege Hl - Descriptice Tyne Examination (t» judge the subject competence)
To be hold on 14"‘ ond 1 4 Fobruary 2004.

1, Prlmary Toa(.hr:rs

PP
v N

Post Dlﬂlcully Lavel Dumllon ol Emmlnn\lon ‘
to Pdmary Toachera 42 Lewel 031tus
2. TralnedGroduale Toachors Graduation 03 lus,
3 Pozt Graduate Touchors Post Glnduallon 03 hm

/\ writlen test of 02 tws. duration will also be held 01 an cnudldwu who qualily Ihe Ist .,!nq"
examinalion to judge thelr bllingunl competence. Tho dilficulty levat of this test will bo nf
+2 Laval.

8. The Sangaihan muy/ may nol take any scruhuy ol apphmu)ns lor e!lglblhly hclow the

Jact aned e

RIS o b o

-Ugttn & maxtingm u! Flva Y _.9:\'8 for Gnv!. r
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wteening test el¢: at th it OWN. Ik \Il)této(glé,'bo'oru-submltling the apphication, the
ndidate"must snguré tha héLh(S fulfils the eligibilily eriterfa as laid down in this
Iverjig ment? Higi herEandidaiure ‘}Nill be purely provisional subjoct 1o eligibility
iy Verllidd “aiét the 108 and/ of interviow,
mdidalé'who has been alloived 16 appear for the wrilter; lest and/ ot intervievs, should
siptosung that her she is cligible for dppointment 1o e post,

‘e Sangalifn reserves:the right to chncel his/ Her candidature at any slage of the
tectionitiiis not as per the proviviond faid down in this advertisement.

10-doclsion of the Sangnathan abaut the modo of goloction to the POst ancl eligibiiny
nditiong of the applicant shall Le find and binding. No coresvondenco will ba
tottained in this regard. o ’ o

MENTSTO BE ATTAGHED WiTH THE APPLICATION

‘rossed Bank Dralt of Rs: 250/- (Two Hhdred and Fifty only) in tavour of Kendriya
Jyalayd . Sangathan; payable a1 New Dethi, a4 .. »

v xe"'s;bllﬁqdiesséfd‘:érld sél!-‘s:léi‘np'gizd ﬁosl card by aftixing postage stamp of Rs.6/-.
:,athet dociimeni 15 be altachd, v '

cumen > altache AT R
"IATE FOR REGEIPT OF f\PPLlCATlOeN(S) £27,10.2003
INES FOR,FILLING UP THE AFPLICATION FORM .
o citididaies. FCERNTh ihe apiicalin form publishod In Annexure 1o this
Ivertiséineiit ahg nidy Gtikad itk Briginal or may get this form photocopied or typed
1ally on-foolscap: size: fvhim‘-bapm {2]icms x 30 cme) in double space on one
*h of ihe - gaperh or, dif8dnig dplicatian's form ensuring that its format is
actly the samo:as puliished by the Sdngathari in this adverlisenient or may-down
10 from the Sang athan §wol wiiwlkysangathan.oig . While filling information
tly in boxes retating 1o nam atldrass, lather's name etc. one box should be left
ank betweon the names,/ words in block latlers only. Adplication Forms will 'r;o\ bo
pplied by the Kendiiya Vidyalaya Sangathan or Kendriya Vidyalaya (s). e
wdidates admilled to the, examination|will be sént Pholo Admit Card penmitling
M lo take tho oxamination, No candidate will be pormitied to appear in the
amination without the Admil Card, :
rreceiving ihe admil cards, candidites should verify that tho photographs, signatures
pended on the application lorm and altendanco sheoi and printed on'tho admit -
‘¢ e idenlical'and there is no variatien o any kind In tho photographs angd signaturos,
wy vatiation is found in the sitnalures appended by hjm,,’hov at different places, his/
-1 candidature will bo cancefted, v} ¢ v T :
e application lorms-are ln ba procnssed in compulerized sysiom, candidaten shoutld
£ special care that entries made in o application form are clear, legible and
nplete. The candidate will be solely reSponsible for any adverse decision on his/
* candidature due to illegible or misteadi ng enlries. Apphcations which arg'ifiegible
e incomplotely/ incorreclly filind, not accompanied by the prescribed fee shall be
nmatily rojecied. ! e -
2 candidates shoutd noto that to reques? for change ol subject or Post or centre ag
icated onginatlly by them'in the application form shnll bo ontertaingd by the
ngathan undor any circumstances, -
die filling hisfer application farm, the cdndidate shoutd arolully decide about his/
* choice of the subjnct of po:s' 2t prelsrence of tho centie of the examination. Ifa

(I

widate indicales the names ¢! more_thin ong POt in YGT/PGT or the names of

Lo,

Hdlie WD CArGehed.

S

INSTOUATIONS 10D THE ¢/

ficants shotid ngte 1ot dase « romnl unication is received by the Sangathan
+his/ her prezent employer, withhoiding the candidate from appearing in the wrriiten
interview, his/ her application/ candidature will be rejecied. '

retad candidates will not be: informed of the rosull individually tor stago -1
nination but itwill be available on. webdiie www.kvsangathan.org on 20.01.2004.
sintment orders to the selecled candidates will be Issuod by the Sangathan.
Sangathan may af its discretion recorimend highet initial pay to exceptionally
tlied and experiencad candidales. - e T o . ’
fassing In any form will disqualily a candidate, ... | -

icants must read the 'Guidalines'bofore filling up the Application Form and musi
fo thal.no_column. applicable te themlis It blank or_ yviengly,_iiilsd as tho
najon fumnished th ojn' wolld b usedor deciding the oligibility.and suitabilify
et T W )ty oo Ve e A

¢ applicants for boing called for writlen oxamination/ interview. Appligations

R 08.  Social Studies (having at loas! two stibjocts oul of History, Gaography,
led correctly and not as per the ‘Guid lines” aro liable to be rejectod and the Economics and Pol. Scignce). Of which-one must be olthor History or Geography.
of such rejoction would” bo un-tho apphcan'l('s), The Sangathan  will not 9. B.A..(Hons.)in Hislory/ Geography/ Economics/ Pol. Science as amajor subjecl,
lain any claim lorsuch,ve]e_chon., po e - ) 16, 8.Com./B.Com(Hons.)
sangathan may take up tho ye(l‘!rahon of ellgnb;llly of the candidate at any point 8. Othors
e oo o compf o o 1 oun o, ho g B OO :

. ) SO X i 1. Hindi 12. Physics
iangathan may al its discrelion hold re-examination as'and when necessary, 10. Engfish ! Iindi sie

pplications rocdived in timg will bo acknoiulpdgod by returning the soll-addrdaséd
:ard allached, T b e e g )
idates serving in any recognizad institution/ organization autonomous body of
alGioyi7 State Govl. must anply under infimation 1o his/ her Employnr.
v/ DA will bo paid lor appearing in the vé/rl(tnnftesls and Interview,
ted candidates aro liablo to ba postod anywhere In india based upon the vacancios
ale in Specific region. For teachars of K driya Vidyalaya(s), services are however-
srable 10 any .astablishment of KVS ih Indiator abroad, <~ -
:0d candidates will ba enttind to vailovs allowances. ng’
! Govt/ KVS Ruleg. *+ RS T s a . g
ad candidates will initially bo on probation for two yaars which is exteridable by
saf, i° nbcessafy, . f M gl fjepsde Al .
um riimber of vacancies ‘fo’r,rnillai posling aré available In - the Vidyalayti§' of
Easlorﬁfneglon;:uakxandJer’no‘ie f}arefas ‘of :the-country, i .
:Uest for change of plate of posting il be entertained. 3.
Hitioh should ONLY be shl‘{mllie? fotthe post ot
. AL G K LT [P
KENDRIYA VIDYALAYA SANGATHAN -
_ P.O:BOX 4624,
NEW bgt.‘i:ll::gwlm

alions acquired by the candidates should bo strictly in accordance with the

I N

ple

[V

[ .
04""?‘9,'9'? undor tho EXAMINATION CENTRE CODE -

EXAMINATION CENTRE COUE -

*x)  Applications hava been invited only for the post ul Post Gradunte Tonchors,
Tralned Graduaté Taocharé and Primary Teachors. -
posts may not be submittad. .’ K

*xl)  Since Stage - I, Exaniination for ail subjecis of Trained Graduate Teachers ard

Tl subjects of Post Graduate Teachers will be held sithutancously on 21,12,2003
attwo dilleroni timas, theretore, atthe most the candidate can apply only
for one subject INTGT and one sithject in PGT enleyory. However, in such
cagag candidnte will-have to it up two supatata forms one tor TGT subjoct nnd
one for PGT subject.

i Ihe candidates who do not recelve

I touch with the Assictang

Applicallona tor aliver

thelr Aitmlt Card for Ist stage xamination may pet
Commissboner. of the Wepionut Olfice_ of Kemirlya
Vitlyalaya Sanpathan at the sforesaid statlons for svhich (he candidates have opled In
the application forms alongwith proof of their having applied for the post an 200
December, 2003 betwesn 11.00 AM 1o 2.00 PM. Provisionat Admit Cards would tie
issued to such candidates. The candidates tmay also fuforat  KVS by  comail:
coe@kvsangathan.ory along with thétr aame, faiher's name, date of bisth and post
applied and subsequently may " coiléet (heir duplicate admit eard on 20.12.200)
between 11,00 ADY to 3.00 M from concersied Repional Office KV'S, fowever it

may be made clear that without admit card no candidute will be permitied vo enter the
examination hatl, : .

SPECIFIC INSTRUCTIONS FOR BILLING THE APPLICATION FOAM

POST. GRAOUA;E TEACHERS
Post Subject Codes

FGY (Engtish) (o177 £ PGT(Hindi) NN
PGT(Physics) [ 0 [ 3 | PGT (Chemistry) [Tf_ﬁ
PGT{Econormics) S

PGT(Commerce) Ea——@
“’\PGTIYBGQWQV) mj‘}
Lis]

HGT (Maths)

FGT (Mistory) PGT (Geography) .

TRAINED GRADUATE TEACHERS

Posl Sublect Codas

TGT {English) EJ:Z] ; TGT (Hindi) ' ["‘—l:a
TGT(S.SN) i Ta) \T(ﬂ (science) [T 4]
TGT(Sanskii I 1GT(Maths)

o).

i ) -
om0 PRIMARY TEACHERS
et [ 7Y e
Subject offered Code ( rciqr coloimn no. 12 at thn applisption (arm ) ler varines

subject combinatione :

(1) Plus twof Higher Secondory/ PUCT Iritermecit.. ( Cluss XH ) '
Ui Physics, Chemisiry, Mathematics ,(()2. Plysic 5. Ciretristiy, Bonny/Zoology

03.  Chemistry, Botany and Zoology R "4, Plysics, Botany and Zoology

08.  Social Sciences (having at Inas! two subjects ot of History, Geogrphy, Econormics
and Pol. Scionco). . :

18. Commerce/Accountancy/Business Sludies

99.  Others
(2} Graduate dogree
' 01, English Literatute as one of the main 02,
subjacts.
103, Chemislry, Botany and Zoo!ogx_\ 194, Physics, Botany and Zoology
" 05, Physics, Chemisiry, Maihemnatics 06, Physics, Chemistry, Botany/Zootogy
Sanskrit liloraturo as ona of the m:\inﬂ‘:ubjdcls“

Hindi Literature as ono of the main
subjects.

- 13. Electronics

:18. Chamistry
19. Applied Economics
22. Mathematics

125: 2060537
208. Genotles
J1. Molacutar Bislogy
4. Geography

14. Appliod Physics

17. Bio Chemialry

20. Business Econamics
23. Applied & athematics .
26. Life Sciohicen

29. Micro Bislogy

32. Plani Physiology

15, Nuclenr Phyglcs
18, Economics

21. Commerce

24 Botany

27. Bio Sciencon
30. Bio Technology
33. History

.

‘OR STAGE - | EXAMINATION

. %R:mga!ore' 01 Bhopat ) 02
Lhonnai 03 Ocihi 04

- Fuwahati 05 Kotkata 06
Lucknow 07 Mumbai 08
Ahmedabad 09 * {BRubanaswai 7" K
Chandigarh 11 Dehradun 12
tyderabad 13 Jabalpur 14
Jaipur 15 Jammu 16
Patna 17

sed qualifications and candldatd should hot sdok clalm of aquivalence of thelr Bangalore 21 22

ations With that of a qualifications 08 asked for, ¥ = - ribkie, . Chennai 23 24

didate should nol fill i the qualificafion in the application form for which they Citwvahati 25 26 .

Jpodrad in any of the axamination ot whosa result are awaited/ withhold/ not tucknow 27 28

At oo "‘;‘g"x:'."‘:-ﬁr Lo ".* R . Conlinuad

v ky"“ﬁf‘”

w7
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Moo e

Chayaram 3hawen, \/1;\11;41(..\1 Chanai,

. Guwahuli-78101 AR REE NP R )

Phaone 0 2571798257 11001257 V71 () /\") E

[

rdm.i“.,_,._egz-lxcr(MAms)/o‘b—-Kv.J(Gn)/ (;os‘) ated: 03-?-9005
. 15603
SUBJEC Ol"HiR OF PROVISIONAL APPOINTMENT

O.i

f

With ‘refepence to his/her application for 1hc, abovc post
St /km/Shm PRAMOD KUMAR SHRIVASTAVAic hereby informed
thet he/.«.he hda bccn aselected for appointment on provisional bacis

\'H

agamfr fh‘c po'"f of TQT (MATHS) in the Kendriva Vidyalays
Sangathan in the pay scale of Re.__3500-173-9000/-
and pasi e'd a’r Kcndmya thyalaya MISSAMARI (ASSAM) Hc/
' LN ( b

: wﬂll dmm’r“ alrlow.ancca and other bencfits in qddmon to hus/hcr
£5 e m

.‘.'ﬁpaqy (gfrr ngg':‘ qdmx sible to the Kcndmyq Vldyalaya Sangathan

\”

cmp oyees, i 'h!Sr of{cr of appoln’rmem is subJecf to the candidate
L et “u“,} \(i.’( ‘W‘

bcmg dcclqmd ﬂ* for the post of TGT (MATHS)

i€‘| A "f“w‘i’ .{“\ ’*

by “eivil” Surgcon. This  provisional | appomfmcm of
HN/S:M /Kumq ' “PRAMOD KUMAR SHRIVASTAVA' '  in the

' kETATARE l

‘ pos1 *Otf & uT(‘S’r(MATHS) , is subject o’ Thc outcome of

LR Y T R X PN

ALy

commt’r“ru: scf‘ up. with the approval of Competent Authority
to coindud c.’railcd enquiry into the procedure  odopted
i ldyolaya Sangathan for sclection of condidates

for chc_:bcr by .employing private agency and give, inter-alio
report/ r\*'c'mclusmn/ recommendation/ findings to ascertain as to
whether “any | candidate  has received any undue advontage
by . virtie of procedure  adopted . by | .

a’ rcport/conclusldn/re:commcndcf‘ons/flndmg.; of the enquiry

by Kcndm}‘m

Kendriva

CONTRACT TQ \HE POST OF TGT(MATHEMATICS)

Transpem T
A At Rt

e
2
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qu Sanga‘rhon for the ,c.lccﬁon cmd recrunhnonl of

’rcachew for the year ?004 G5 :

or cor
It is|
rempo
sz'amo.r'l

Thu prov;.uono| appointment is
c!uoion of enqusry giving its report whichever is earlier

r‘ary and will. not confer any right ifor regularization,

is fOl‘ Q pcr‘iod' of one yeor
clamﬁcd that - this provisional qppom1nwnt is purely

ity efc excepf in accordance with the terms and
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the {amlly way at the time tof. occepmncc of the
nt. If howevcr" she s pregnant of twelve weeks

or more at the hmc of accep‘rance of appointinent as
‘of medical fest, she will be declared temporarily
J the offer of appointment would be trcaled as

i for the present.” However, her*'appomfmem would
n abeyance until "her confinement'is over or conclusion
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SENDRLY A VIDYALAYA SANGATHAN

Regional Olfice, -

~ Chayaram Bhawan, Maligaon ¢ ‘hanal, U
© Guwahati-781012 - - REGISTERED POST

| Phone : 2571798/2571799125T1187(FAX)

No.F, B=2/IGT(ENG) /03/KVS(GR) " (.~ '_5"% ted: 03-2-2005 51

sUBECT | OFFER OF PROVISIONAL APPOQINTMENT " rrikretis o R

ON CONTRACT TO THE POST OF TGT(Eng) Y

’

7

EN

“ TR O
;-‘l‘u‘ Y A B

. With! reference’ to. his/her applicd‘rion for fh_e‘;‘,goné";'po;:fgté.'-'i-. -
Sint./¥m /[Shri Paxmax Gautham Tejabhal is hercby‘tﬁnfc"’me‘c\i :.
/ that he/she has been selected for appeintment on‘p:;:o'\(‘is‘i‘ondi'btxsis' b
’ against the post of TGT(Eng.) | in the Kendri)(‘d';\‘l_idya!_&a';" ',
“ ~ Sangathan in the pay scale of Re 5500=175-9000/=" e |
b and posted at Kendriya Vidyalaya Missamari (Assam) e/ She ‘
will draw allowances and other bencfits in addition to his/her - o
nay of retes s admissible to the Kendriya Vidyalaya Sangathan . -
cmployccls. This offer of appolntment is subject to the candidate ' ‘
being declared fit for the post of TGT(Eng) o
by a |Civil OSurgeon. This provisional appointment Hofs
Shrif Snif/Kumar{_Parmar Gautham Tejabhat » " . in "“;Tht:."'
post of .TGT(EHQ-).VM;’.' } s subj;:'ct.‘rc‘);the outcome of

a r_cp'o~"r/conclusion/récbmmcndaﬁdn;/ findings ~of the enquiry

~1 committee set up. with the approval of Competent Authority

{ - to conduct detailed enyulry into the pr‘océdur‘c ~ adopted
3 by, Kendriya Vidyalaya Sangathan  for selection of cardidates

. for téachers by employing private agency and give, inter-alia
| ~ report cqnclus_’xori/..rc;ommct1da't,ion/ findings. to ascertain as to
: ~+ whether any candidate  has’ received nﬁ/.iundué“'qd‘von’rcgc
by . pirtue of ptoccc?ur'e . cdopted by Kendriya
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thyaluya Sangathan for the selection and re.crUi_,mem y
Teachet‘s for the year 2004-05 :

,,,Thts prov;sxonal appom’rmw’r is for a perlod of one year

or conclusion. of enquiry giving its report whlchever‘ is earlier,

It

is | cﬁar‘lfled that this provisional appomfmenf is purely.

temporary and will not confer any right for regularization,
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In case beforc complchon of the soud ‘enquiry,  the
od.of one year expires this provisional appointment may be

_renewed by the offeree and the dlscre‘rlon to conhnue purely
vests wnh the offeree A E
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“In case, fhe enquiry Committee upholds his/ner

Selechon the presenf provisi: nal apponm‘mem‘ will- be deemed
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selection’ procedure then the \)resenf offer will be withdrawn,
Howuver he/she will be given relaxation of one year's age and

: process ‘rhereaffer
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I.n case The enqmr'y com ittee upholds: hls/her' selection,

_He‘/: he will be on probation W.e.f. the date of j'o'inmg for a
" peric od of two'years which may, be extended. Upon. successtul
complc‘rlon of - probation hc/she will be conﬁrmed in his/her
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2 | If the candidate is a woman, she should cerﬁfy that shc
is noffm the family way at the time #of a%cep’rqnce of the
oppmn’rlmenf If however, she is pregnant of . twelve weeks
standing or more at_ the time of acceptance of appointment as
a:result of medical test, she will be declared temporarily
unfit' and . the offer of oppomfmenf would be treated as
»Of‘rhdmwn for the present. However, her. appointment would °
be kopf in-abeyance until her confmemenf is;over or conclusion -,
of emquur'y"whlchever- s earhew;f«Shef wouldh get.herselfy,
medacolly re-examined six ‘weeks after’ Ahei date tof delivery .,
and her. appointment would be subject .to produchon of medical :
f,lfness certificate from a Civil Surgeon. : She would indicate
wher |her delwery is expected and also should indicate the
date . of delwery soon after it has taken place. In case, the
candlc{ote fails to comply with these mstr‘uchons her
candidature would not be considered: and no  further
correspondence will be entertained in this regard from her,
On production of medical filness certifidate, she will be
qppomted to The same post. | ’4

3. No TaA will be odml:s‘. 'z for first joining the Sangatnan
- gs TG T(Eng)

=3 Dur'ing the provisional cppointment and thereafter, until
he/ |she is confirmed the s wices of the appointee are.
terminable by one month's noticz on elther side without any
reason being assigned, thercier. The: appointing. authority,

.however‘ reserves the mghr te terminate the 'services of the
.fdppom‘n“ee before expiry of the stipulated pemod of notice by
é"zﬁqkung payment of .sum equuvnlenf to the: pay and allowances
“for the pcmod of notice or the Uacxpll‘ed portion thereof.

- (m,.“..,.ﬂ on 15 foa|ler,
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Other terms & conditions of serﬁvicef.j governing , the
ntnent are same as loid down in the Education Code for

'
1

Kendriyo Vidyalayas as amended from time to time. Since for

_i\endrlya Vidyalaya - Sangathan;. Employees wWelfare, Scheme'

has been introduced :with" erfecf “from:1.4. 2002 Jommggafhe
above s scheme is compulsory.

4,
and i

“

'he appointment iz provisional as s’ﬁpﬁlo’fed in Para-1
s|subject to the Scheduie Caste/ Tribe certificate being

verified through the proper :channel and if, the verification
reveals that the claim to belong to SC or STias the case may

be, is

assig

false, the services will be terminated forthwith without
ning any further reasons and without prejudice fo such

further action as may be taken under the provisions of the
Indian Penal Code for producyion of false certificate”.

-
‘.

Ti case of any dispute or claim against the Kendriya
Vidyalaya  Sangathan, in respzct of service, or any contract.-

arising out of or flowing -frem this offer of appointment the
Courts of Delhi alone shall heve jurisdiction.

If he/ she accepte hne offer on the terms and

conditions stipulated he/ sihc would send his/ her acceptance
immediately to this office i receipt of this memorandum and

join

the Kendriya Vidyaluy - mentioned overledf. Necessary

proferma. for the purpost of forms are enclosed herewith
whiclii should be submitted fo the concerned Principal, after
getting the same duly completed .in -all . respects This

¥

- acceptance should - reach: the undersngned in any case by
-+ 14402-2005 _ If the offec is not accepted by the said
" date or after acceptance if Yha appointee does not report for

duty et the above ramed  Kendriya Vidysicys by

2302-2005.*  this offar 0f appointment will automatically

gn
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' sTand concellcd and no further correspondencc wili e
enfc’ mme,d from !.t.n,’ har.
Q. | Suppression of any infermation will be conSldercd c mow

Tro v the serwcns

10, He/she wiil not rcques. for Transfer | within 03 years cf
. initial appointment, if this oifer of provis wnal appom‘rmem is

- deémed as regular appointment. He/shc is -liable to_be
1ransfarr‘ed onywhe( e in Indiu. h

| g

11| He/she will be cligible “or the New Res*h‘ucfured Defined

v conh‘tbuhon pension system enly as cmculm‘cd by KVS (HQRS)
vide  circular  No.2-17/2903- 04/KV5 ' (Budget)  dated

 08/12.03.2004 and F, - \7/2003- O4/KVS(Budge’r) dated
24.12.2004. |

(u. Nf, Wm Y)
ASSISTANT COMMISSIONER

/ Lr:cl 'As above.
_~ Parmar Gautham Tejabhai

“‘“hivdhara" 'Raiyadhar, ‘Opposite-Shashtri Nagar,
fandh—igram -Raiyva Raad Rajko‘b-360007

&opy for‘wardad to:

i. The P'r‘incipa(, Kendeiz: Vidyalaya o _In case

ppom'rmenf he/ she should be relieved immediately with tne

‘Sangathan, If the appointee is not working at present in his
~ |'Vidyalaya, this memorandim 1nay be sent to the conczrned
; Vidyalaya fthWdh under i-tination to the Sangathan.

(.M.‘. ‘j‘on '. ls’onl'or.

offence for which: the pn"; shment may eY’rend to dismicsal

sh./smt./Km._ accepts  the offer of

instructions to join his/her mew post urider intimation to the
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 2 Tﬁe, Priheipal Kendmyo Vidyalaya MiBBamari . The

date of |joining of the .candidate may be intimated to this
I office ummedmfely after the candidate reports for duty. In
case he/ she does not join by the stipulated. dofe,jrhls office
_shou!d be mformed felegraphncally Thlsfqappomfmenf
‘furthec_‘;f}',.subgecf ‘o ‘ production - of cerhﬁcafes sefc. “as :per
Arhcle 49(1) of Education Code for Kendrnya ’\Vadyalayos The
condndai‘e be allowed to join his/ her duhes ‘only .after
verlflca’rlon of omgmal certificates, and on submlssuon of
requtsnfe forms/ statements duly comple'redi m “all” respects.
Those appomfed under SC/ST quota may be allowed to jain
duties only on produchon of original certificate menhoned in
para @ of the order. They ‘are also reques‘re.d to check the -
omglnal cerhflcafes in respect of the qualifications of the
appointee. employee and satisty. Themselves that ’rhe appom.ee
possess - |requisite qualificatizn for the posf he/ she s
appointed te, The Principal/ -ncharge t’m"c:pa! will certify i

the joining report itself rege- 'ding his/ her ;aﬂsfucnon ave:t
The chn icate produred |

The DY Commiz s vews (Admn.), KVS (HQ), New i

Joit inforfiation piease. ‘ /
’ [y ‘ . .
/ |

ASSISTANT :COMMISSION: |
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KSENDRIYA VIDYALAYA SANGATHAN
| ‘Regional Offioe, |
Chayaram Bhawan, Maligaon Charialj,
Guwahati-781012 |
Phone : 2571798/2571799/2511797(FAX)
. - © REGISTERED POST

No.F.0-TPRT/Q00S-KVSGRY | S 3\ — 73 Dated: 04.02.200

[}

SUBJECT : OFFER OF PROVISIONAL APPOINTMENT ON CONTRACT TO
. THE[POST OF PRIMARY TEACHER. - ~

With refesence to his/her application for the above post
Smt./Km./ Shei Bijay Kumar Gupta | is hereby informed that
he/she has been selected for appointment on provisional basis
against ﬂ&l_c _Pﬂiﬂ‘_ of PRT in the Kendriya ‘v’idydlcyq Sangathan in the
pay scale of Re. 4500-125-7000/- and posted. at Kendriya
Vidyalaya, Missamari, Assam . He/ i8he will draw
allowances and other benefits in addition to his/her pay ot rates as
admissible to|the Kendriya Vidyalaya Sangufhah_cinpldycés. This
of fer of appointment is subject to the candldate being declared fit
for the post of PRT by a Civil Surgeon. This provisional appointment
of Shri/Snn‘/ll,(umori Bijay Kumar Gupta ____in the

post of PRT ls subject to the outcome of a report/ -conclugion/
recommendations/findings of the énquiry committee set up with the
~. approval ‘of Competent Authority to conduct detailed enquiry into

~the procedure adopted by Kendriya Vidyalaya Sangathan for
Sélccﬂon‘?of 'c&ndldafc:l for teachers by cmploy_i'ng_; private agency
and give, Intér-alia rcpoM/conclUslOn/r’ccommcndot?‘,ioh/fi\ndings o

ascertain! as to whether any candldate  hag recetved any undue
| advarﬂ'agé by virtue  of  procedure  adopted by Kendriya

I Bl
! i

R
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Vidyalay

it is ¢

Th
or conclusion of enquiry giving ifs report whichever is earlier
larified that

a Sangathon for fthz sclection "and recruitment o

teachers for the year 2004-G%

s provisional appointment is for a period of one year

this  provisional appointment is purely

temporary and will not confer any right for regular‘xzohon
seniority efc. except in

accordance the  tertms and

wu1h_

conditions herein.

In

‘case before compleiion of the said enquiry, the

period of one year expires this provisional appointment may be
renewed by the offeree and the discretion ‘ro continue purely

vests with the offeree.

In case, the 'cnquir‘ Committee upholds  his/ner
selection, the pr‘escm provisi-nal oppouﬁmenl will be deemed
as 'apponfntmenf letter on ic.. J!c:* basis w.e f. the date of
joining of the appointece. |

In  case the  enguiry  committee = gives =
rcpcr‘f/c.oncluaon/recommon fubions/findings that hir/'nc,r

seiecﬂoh has not been cars 1:d out in accordancc with
seledaon procedure then the presenf offer will be w:fhdrawn

Howove
will be

process| 1her’enffcr‘

period

complchon of, pr'obahon he/she will be confn‘mcd

Turn o os ner

availab

he/she will be given relaxation of one year's age an
deemed eligible to- pc\rhcupm‘c ih the next selecﬁon

i

1

o In case the enqun*y com nittee upholds his/her selection,
 he/she

will be on probation Wee f. the date of joining for 'r_g
o{ two years which may.be extended. Upon successiul

PO e SR
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ility of permanent vacawncies.

in his/her.
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i?
I the candidate m a woman, she chou|d Cerhfy ot <he
~in the family woy at the time 1'0. oc-_4p1r1ncn of 4

ppoiirﬁmc*nf 11 however, she is pregnant of Avielve el

standing for more at the time of acceptance of oppomhn( nt ag

a result of medical fest, |she will be declared tempororily
unfit and the offer of opponﬂmenf would be treated as
withdrawn for ihe present. However, her opponﬁmom would
be kepf in abeyance until her confinement is over or conclusion
of ’r‘-rﬂqt.il‘\f whichever s corlier. She vould Q(» Jepael
mc,dlcally r(; cxamined six wecks after ﬂle daic of delivery
and -herja pponﬂmerﬂ would be subject to produc‘non of medical
fitness certificate from a Civil Surgeon. © She would indicate

‘when her delivery is_cxpcdcd and also should indicate the

date of| delivery soon after it has taken pldcc‘,, In case, the
candidafé fails to cotmply with ThCoC’ in_s#rdd*io‘ns
candidature would not  be considered ' and no  further
corresp ondence will be entertained in this regar*d from her.

On  production of medlcal fitness cerhficafe, she will be
appoth:d to the same pos*uL | |

her

5. No TA will be f\dmr*"!*"» fo| first \ommg ﬂw Sonommm
as P,B .T. R
4. During the provisional «bpointment and 1hcrcaﬁer until

he/ she is confirmed the ¢ wices of »fhe appom’rec are

terminable by one tmonth's notitz on either s:de without any -

reason | being assngned therefee.  The appom‘img authority,

‘howevcf*, reserves the right fo ter minate the ‘services of the
~-appointee bcfor‘e' expiry of the stipulated per'lod of notice by

making| ‘payment of sum equuvn[en’r to the .pay. and allowances
for tha pcmod of notice or the wexpired por*ilon 1hmmf
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Other terms & cc-pciiﬂons of ccr*vicc governing the

c3poo|nfl~\e:11 are same as loi¢t down in ‘“hé Education Code for
":mor)u Vidyalayas oy ommmo Trom time 1o fime. Since for
;,;.,}t\cndr*& Vidyalaya 501190(:1\ n Employees, Welfare Scheme

hos bccn introduced wn1h cifect from 1.4.2002 joining the
above scheme s compulgor y

l :

P I .
he appointment i5 hraovisional as stipulatea in Para-1
and is |subject to the Scheduie Caste/ Tribe certificate being
_vemﬁec_ through' the proper channel and if the verification

17

reveals Tha‘r the clalm to beleng to SC or ST as the case may

ﬁ{t?eﬂlg 3'failse fhe ser'wces will be fer'mma’red fom‘hwn‘rh without
y i 4 [F B

ﬁf_qasngm%gﬂan){, zftﬁther‘ reasons and without" preJudlce to such
3 o ?n, s 54, 4 3

,ﬁ;r ‘Iig.g{a\c.:tlon as. may be faken under the provisions of the
ndiar "Egg’q@l Code’ for pr'odum on of false certificate”.

/‘ AL S i
o, :

,‘,,‘..‘_.',_ casc of any dispute or claim dgainst the Kendriyg
"sne £

| ml*’*igﬁ Ut of or flowing frem this offer of appointment the
Wayels W4
! U%S‘o}f Delht alone shall have jurisdiction.
c ?‘" I..
‘%fm ik,
I 1 he

AT Eor n ll ohsL;shpulaTed he/ she would send this/ her acceptance
SR %’H’!

g{mmeg{m_’rey to this office o “veceipt of this memorandum and
._‘.‘J_pln_ Jrhe¥ Kendmya Vidyalay - mentioned overleaf. Necessary
profo:‘ma for the purpose +f forms .are enclosed herewith
'f% umwhlch should be submitted fo the concerned Principal, aftfer
U’%

e geﬁmg; !;rhe same duly completed in qll respects. Thls
‘5"-'-~"iaccep’rance should reach the underszgned in any case by'

.ﬁ‘g v 16.02 9005 - If ‘the offer. is not accepfcd by the séid

T " date ‘or dfter accep1ance iF ke oppom'ree doeés not report for

| ' Juiy aﬁ. the above  sewed Kcndm)q Vidyaicya iy
23-02-2005:"

. this offar of appoihfmeﬁnf wiil automaticalty
:

\

. C i

y San athan, in resszet of ser\}xcc or any contract.:
ﬂ}inE J.f). e ., 4

he/ ‘she accepts he offer on the terms and -
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re T 'd k n H‘ and pa s ~-f‘” ) ] ;
S an _CJ e C ang o T 'f 1Ct Coy ! (‘._\,’\,_\f’(ﬂ \.”C! S
?.g_nurmfnal’ f i s, '

~ :Supolrfc S3lon of (m/ :mfo

“mation will be cons ldPr((J C o g
R RN 7 TP P tshment Mav esfeng 1o iy,

£

SiH noi
L appointy ent, ¢

Fequest for

.~7T~ansf =rred

S .

| 11 He/s_he will be «>l«g|b’

or the New Res?rucfurcd Dcfmcc’
contribution | pc_nsnou system “aly as circulated by Kvs: (HQRS)
vide circular g 2-17/2003. -04/kvs udget) ot
- 08/12.03 /.Ob and R - !7/2003 O4/VVQ(Budgg1) date
24.12 2004 Loy
P ( U, n. f\H(j\WARLY :
g R ASQISTANT COMMI“SIO“"
Enci: AS above
% Bij ay I<umar 'uupta . ~
C/0 K.k, singh AT~1<ur31 Kothiyga
VIkasnagar,POJ*w

oadaquat Ash
Pin.800 030 . 7

rgfn.Dist.Patna K
Copy forwar‘du}l to: . _ .. ’
1. ~'Th( :inri‘m.'; K\::nd('i'..'-. deyalqya ——
Sh ./Smt. /K, o |

o dneqn
offer or
d:a1cly with th,

appointiment hc/'«hr' should be relieveqy ithme

om h:f/hu NeW post undcr mhmohon to the
Sangaﬂmn - If fhr’ appoinice s N0t o king at pr‘cocn!

Vldyalaya this. mcmoronr:"w\ Moy be sent to the’ £onczrne.
Vld)'aiaya forfhw Th under i~ tagtiop to the Sangai | »

,rFI han.

m.,huctxons To |
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Missamari

‘The' P\mnmpal Kendmya Vld\/GlGYO assam - - The
Of JO'“”‘Q of the .candidate may be mhmcﬁed to this
,fflce' lmmedla'f€|‘/ after the candidate repor"rs for duty. In

g'se'he/ she does not join by the stipulated date, this office
:should be informed telegraphically. This oppomhnvm is
fum‘her Qub\;ecf to production of ccrhfuco‘rvs etc. as per

candidate| be allowed #o jein his/ her duties ~only afrer
Ver’ifi'ca’rion.cif or‘i‘ginq‘l certificates, and on oubml,,,non of
requisite forms/ statements duly completed in all respects.
Those appointed under SC/ST quota may be allowed to join
duties 6n|y on production of original cerﬁficdfc mérﬁioned in
para @ of{ the order. They are also requested fo check the
original ccr‘ﬁftco’res in respcc’r of the quollflcahons of the
appointee employee and satisfy themselves that the oppow.e,g
possess t*equnsne qualificatizn for the po.d hc/ she s
appeinted [fe.  The Principal/ ncharge V:*m'-:pa' will cartis

i -1'.*, G

the \ommq rcpo;’r itself rege: dmg hls/ her‘ aa’r|s1ocnon adeuy
the cerdif lcate pr om.lf:«,d,

T (Adimn.), KVS

ASSISTANW COMMISS J‘:{f

|

i :Arhclc 49(1) of ‘Education Code for Kendriya ngyalayod_ }Thc'

P

',E
|
;
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‘_;.»-‘"'ZKSENDRIYA VIDYALAYA SANGATHAN
o - Regional Offive, |
Chayaram Bhawan, Maligaon Chariali,
| Guwahati-781012
Phone : 2571798/2571799/2571797(5AX)
| . REGISTERED POST

|

e e

Mo F8-TART/2005-YSERY [ T90% — 10 | basesr 24.02.2008

- SUBJECT : OFFER OF PROVISIONAL AFPOINTMENT ON CONTRALT 1O
| THEPOST OF PRIMARY TEACKER,
. ' . }

With reference to his/her appiication for the ahove post

Smt./ Kni./Shri___N__i_g‘rgg_sg and _shilal ~ . is hereby informed thas
he/she

has been selected for appoirtment on provisional hasis
agatest the post of PRY in the Kendriya Vidyalaya Sengethan in the
pay  scdle of Re.  4500-125-7000/- ard posted of Kendrive
Vidyalayp, ’figil‘[‘_“r__i'wﬁf_i}m N . He/ She will drow
alievances and other benefits in additien to his/her poy ot rates as
‘admissible to the Kendriva Vidyalaya Sangathan cmployec:ﬂ. Thig

o
offer of appointment is subject to the cancdidate being declared fit
for the post of PRT by a Civil Surgzon. Thie provisional appointmen:
of ShrifSmt/Kumari__Nirnai Mani shilal. i

_in the
post of \PRT is subject to the outcome of q %r'cp“cr'i‘/‘conc!usion/
recommendations/findings of the erquiry committee set up with the
approval |of Competent Authority to conduct detailed enquiry into
the p'r*o_::_c@ure adopted by Kendriya Vidyaldya Sangathan for
éélec‘rioh of candidates for teachers by employing private agency
and ‘givcf':'» inter-alia r*epom‘/conclusion/recommchdaﬂon/findings 10
ascertain as to whether any candidate has received any undue
advantage by virtue of ‘procedure  adopted by Kendriya




" +ecachers:

, This
or co'nclu'
It is cla

0 —~
< L(
:
f:
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A L
o {
- Sangathan foir thz selection and

recruttiment  of

for the year 2004-0%5
pt‘ow_,lonol appomlmum s for a pcr‘lod Of one yeor

ion of enquiry givirg is report whichever is eorltcr
rified that this provisional appointinent is purely

~temporary and will not confer any right for regularization,

: senior*Hy ‘
. gondn’nons

P ‘; H‘
In

period of}
renewed

efc. except in

~accordance with the terms and
'her'em
case before complc,.non of the smd enquiry, the
one year, expnres this provisional appoummenf may be
by The offeree and the discretion to continue pur ely

vests wafh ’rhe off eree.

| In"_' ', .}

se.lefc_‘_ﬁbn
as  appoit
joini

ted

In

'report/cot
s’eieﬂcﬂdﬁ
selection|]
However !

will ‘be ¢
process 1

fig of|
by )

c'as'e. ‘fhc Committee upholda his/ner

the presen’r provisinal appointment will be-deemed
itment letter on rz_dler basis w.e .

enquir

the date of

‘the appointee.
i case ~ the  enjuiry commlﬁee gives =
aciusion/recominend {Lh\)”S/{lnd"lOo' ~that . his/her

has' not “been carsi:d out in accordance with the
procedure, then the present offer will be ‘withdrawn
‘he/she will be- given relaxation of one year's age ax!

ieemed “eligible o V’pg\rﬁcip'afe in ﬂiée' next selection
hereaffer '

In

case the enqun*y com iittee upholds hu.»/hcr oelechow

hc/qhe “1“” bc on probation W.c.f. the date of Jommg for «

period of 1wo years which may.be extended. Upon successil

cotnpletio
TUrn

AR

availabili

n of proba’ﬂon he/she will be confirmed in his/her
per Tendriye  Vidyaiave
ty of permanent vacawcies.
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(Lt {gmo‘r.

a pp'omi‘mem
‘ 2f{‘mndmg or more at the time of acceptance of appointtnent oz
2 a‘ resul’r of tnedical test,

Uit a‘nd the offer of appointinent
withdrawn for the present.

P R e e Loe

be: kept

of enquiry whichever is

medicall
and hen
{fitness

when Her delivery is
date of
candidate fails to

candidd
corresp

ad Wl

the candidate is a woman, she should certify ihot she

in the family way ot the time fof acceptonce of the

If however, she is pregnant of twelve weeks
she will be declared temporarily
would be dreated os
However, her appoin'l'm"n‘i' veoud e
in abeyance until her confinement is over or coiclusion
vrould get herself
y re-examined six wecks after the dnlv of delivery

carlicr. She

ion of medical
wou!.»d indicuie
expected and also sheuld indicate the

upponﬂment would be subject to produc
cerfificate from a Civil Surgean. oh;«,

delivery soon afier it has faken plnm,_ Ta cose, it
cotply with these iinslructions heo
jure  would  nol  be  considered  and  ne fveine

ondence will be enteriained in 1his regard from hee

On production of ‘medicol filness certificave, shoowill be
appoinfied 1o the same post

50 No T4 will be admiczible for first foining the Sapgatim
OS p;RaTo e .

¢, D

ne/ s

terminable by one month's nolice

uring the provisional upypeiniment ond Thereafice, uniil

e is confirmed 'lhe z vices of H\(, cppeinie are

on cither side withoul ony

reason being assigned, ther i The appointing auiliity,
h¢de;r, reserves the right fo 1‘c1‘mina'l'e the aorvicns of 4he
_dppoinfee before expiry of the stipululed period of tsiice by
'l'\.ml-'\ing_paynwnl of sum cu,liw‘f"m o the pay cmfi eliowonc s
for thie period of notice or th - bnexpired pm Fion thercot.

i
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5 dblhél‘ l_lcrr_n': & condmons of senvlcc “governing  the
appo:l l‘menl dre' same as loi¢ down in the Education Code for

Kendmyo \’ldyaloyos as amended from time to time.

Since for
:Kendr[iso ,thyoloya Sangofn\.n Employees Welfare Scheme
has - been |n1‘r'oduced wn‘h

A effect’ from 1.4.2002 joining ‘the
'.ngveiwsche.mc ‘ls compulsory

The .appointment s previsional as stipulated in Parq-1

,‘}.,:»Su’bj,ecfr to the Schedme Casfe/ Tmbe cerhflcafe being
'éijlfi%d "rhrough the proper channel and
r-evg,gls Tha’r The claim to belong to SC or

""’. o

'S!

|f the verification

ST as the case may
fq,ls‘e ,’ frhe services Wl!l bg: terminated forthwith without

’J}""P 3 “_;.') .
ass furlher (reasons-.and : without - preJudlce to such
AT Pplt .,,.,.‘w e e e A **“’W“*i‘ﬂﬂ*’t‘l

rgp,{fh?p.,achon as moy be foken undgr le, provasnons of the

ngn ian’ Pe‘nol Code. for producm on of false cerhﬁcafre".

|- l',f'ﬁ(én,}t

)

P ( g
:v *
R ¢ 'd"l . . T nt},,n‘; v

e mI:.lcasc of an, dispute or clmm against the Kend oriya
Vldyaloyo Sangathan, in resazet 01‘f service or any'conlracf,
amsmg out of or flowing from this offer' of appom‘rmenf the
Courls of Delhn alone shall heve jurisdiction.

'1"‘..1 .
e

o “ii

S 8_7-"&'-.'If he/ shc accepts  he offer on the terms and
, condmons shpula‘red he/ she would send his/ her accepfunce
o nmmedlafely to this office . “veceipt of this memorandum and
Join”the Kendriya Vidyalay  mentioned overleaf Necessary
pr'oif(o‘r;_ma for the purposz f. forms ar'é enclosed herewit:
which « should .be’ submlﬁed to the concemed Prmcnp after
‘?l}ﬁ“g"fhe saine duly: completed in . all ,respects.  This
fwwc;ccepfance should reach the undersugnéd in any case " by

. t‘,l( ‘\Ja_,-f poR

2005 . If the offer is not accep’red by the said
da‘r}i“or after accep1oncc i Yha oppomtce does not report for

,\duiy Gt the above named Kendriya Vidysicya &
e 23-02~2oos

‘,.»., 1'(“?" o~

l—,

. this offar of appointment will automatically

Ak w e
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3concel|cd and no further correspondence wiii e

ined from him/ har
ouppr‘cmuon of any infermation will be comldm‘r'd ¢ ing jor

T Il
‘p.ff_gnce for which the. punishment may eﬂend to dismiccal
.‘,.:"’f‘rom the services '

(3 “H«./Sh\, Wil not request for Transfcr within 03 vears ct

_l_mf.m appomfmenf i this otfer of provusaonol appointment is

deemed ‘as ‘regular appointment.  He/she liable to be
n*onsfurmd onywhere in Indis

-

is

11, He/shg will be eligible “or the New Restructured Defined

contribution pension system only as circulated by KVS (HQRS)
vide

‘leircular No.2-17/2003-04/KVS (Budget)

doted
08/12.03.2004 dnd F, R-17/2003-04/KVS(Budget) doted
124.12.2004. |

¢ ///"

(U, N. KHAWAREY )
ASSISTANT COMMISSIONm

"~

f}lci
\/}/Nirnai

AS cb.ovc.

_Mabi Shilal,"Prashantibas",

- GumBa:

, _4.._301_“..-,. e e

"Hatta Tripail Ro

ad,POoKalimpong p}./ d)/ﬂ(/ﬂﬂ/"”([

Weskto

Copy forwarded fo:

.....

Kendeis.

hl ""’T e Principal, Vidyalaya , In case
| _:.; Sh /5nl1f /K, accepts  the offer o7
appomhnen’r he/ she should be relioved immediately with tie
“instructions to join his/her mew post ‘under intitnation 1o the

Sangathan. If the appointee is not working at present in his
Vidyalaya, this memor nnri!fw\\\"v be sent to the concorped
Vidyalaya fthth under irtination to the Sangathan.
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i #iREGISTERED POST - .
A ﬁ“ﬂg‘%‘fﬁéf‘“ ' Missamari
Faed ) .
~Thg } Principal, Kendmya Vidyalaya ._Assam | The

: m‘e_, of e‘Jommg of the candidate may be mhmo‘red to this
"":o&ﬁl;ch _;mmedlately after the candidate repor’rs for duty In
case he/ she does not join by the stipulated dm‘c this office
“should be informed telegraphically.  This  appointment is
fum‘her subject to production of cem‘uﬁcatvs etc. as per
| Arhcle 49(1) of Education Code for Kendriya Vidyalayas. The
candlda’re be allowed fo jein his/ her . duhes only after
vemflca’ncm of original certificates, and on submission of
requxsufe fbrms/ statements duly completed 'in all respecis.
~Those: appoinfed uhder SC/ST quota may be’ allowed to join
duhcs ony on production of original certificate mentionzd in
para . of the order. They are also r‘equés'féd'fo check the
original ; ¢ certificates in respect of the qualifications of tic

«I,u.t Naof e

appom’reg employee and satisty themselves that the appointec

. Pos: SESsy; reqmsxte quohflcah n for the po.n* he/ she is
L l‘z M

' appoxm‘ed 'te.  The Prmupal/ wcharge Principal will certity o

the Jomng repor‘r itself regerding his/ her sa’nsfocrlon aneust

\\‘l

The cpr'h icme pr‘ocurcd

. rf(r‘a‘ A

/ri.i, CThel Dy, Cormimiz anes (Admn.),

‘
(‘...

Foir infor: iation please.
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;;' SU_BJECT‘ omsa OF PROVISIONAL APPOYNTHENT., ON CONTRACT TO
: THE‘POST QF "PRIMARY. 1EACHEQ‘,,,, {‘, , _.‘,,,1 |

1---.&' g bk wmmz [ R (R

bt s "“ ' '

O With refe;cqce to- b:s/her apphcaﬁo}n fon; mq above pos’r

' PR AAL CapglGgkie B i

; Smf.(Km /Shm Sunil*l(umar il At _er*ebymformcd thet

; l‘ ‘g “” - ) ‘af w-‘o RS o8 ol ot Y sy

" he/she. hus, bccmzselcc#ed for’appmrﬁmgg‘f Yon prowslonai bg_slis
AR ER D gy Do 1§ P T ok IS
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; :pf:ix- scales,'oﬁ 15, d 4500—125 7ooo/-, and 'gmd a‘r Kendrlyc
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A i) ' niie e
" *Vldyalcya\ Mengaldot; Asaan a..He/( She will-“draw
MaLMn, ok b

pi l!oV:ancesmnd‘rother“benafsfs 1naddit on,,to his{rher poy at rates; as

/ et NW rjdort
m.umcdmlSSlb!Q l;’%?;wﬁgl@{ggg;,y%‘. Vq(d)blalgya L Snnguj;‘hgq; employe.ey Thts
fft""af‘ Bbointment is subjecfn?o,ﬁrhc c&'rioldo're beln‘gj dcclored fl'f
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~

] P ity o 10wy w1 fat.
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'11 fgjf iech rfo?;?he'foutcome *of’ - rcporf conciuslon/
' M “"W’ ! 'H“""\' e g st g e PTG
_____ ons A 7¥ndin s of the enqu ry ‘committee set up with the
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. teachers

T

or conclu

It is |
’rempo

for the year

his pr‘ovnsxono\ ap
sion of enquiry

r‘ar'y and will no‘r

senior fry efc. excepf

~conditions herein

~periog

rene
vest

seie

as

jou

TS
se

In case before
4 of one year expires |
wed by the. offeree and
5’; thh the offeree.

\

Tn case, the

oppouﬁmenf lette

;w't/ conclusi

| seL\e ction pr*ocedure

&

W

-

owever he/sh

il be deemed eligible
‘r‘c>ces_> 1her‘e0f’rer‘

comp\chon of pro

avcnabnny of per

~bb—

a Sanga’rhon for
2004-C%

poinfine ot is

clarified that this «provis

ction, the present

In: casev ’rhe
on/recomme

tection has _hO‘\' been c@

e will be given re
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If the candidate is a womian, she should certify that she
',.vq‘o‘ilj“‘_in the family way af the time fof acceptance of the
i ,d_bé"gitzltmenf. ~ If however, she is pregnanfé of twelve weeks
;rmsfand;ngor‘ more at the fime of acceptancef of appointment as
'c_.:‘f'rfe‘s'ul’r of medical test, shc will be. declared temporarily
© - unfit and the offer of .appointment would be treated as
withdirawn for the present. However, her appointment would

be kept in abéyonuce until her confinement is over or conclusion

‘'of enquiry whichever is earlier. She would get herself
meditally re-examined six wecks after the date of delivery

and her appointment would be subject 1o production of medical
fitnelss certificate from a Civil Surgeon. She would indicate
wher her delivery is expected and also should indicate the
datel of delivery soon after it has taken place. In case, the

| condqufc fails to comply \with fhcsé_’z instructions  her
candidature would not be considered and no further
correspondence will be entertained in this regard from her.

| On-producﬁon of medical fitness certificate, she will be

appe inted to the same post. , f.;

5. | No TA will be edmicsizie for first joining the Sangafnan
as p.R'oTo e .

4 | During the provisional ugryointrnch’r and thereafter, uhﬁl
ne/ she is- confirmed. the = -vices of the appointee are

"_’rerf'\1fnab_le by"voncv month's nutitz on either side without any
redson, being' assigned, therefre. . The i'cxppoinﬁng authority,
however, reserves the right to terminate ‘the 'services of the
_appointee before expiry of the stipulated per'i'od'o:f notice by
"t.r'\dking', payment of sum equivelént to Hu: pay and allowances
for the period of notice or fhx vnexpired portion thereof.

P e
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Other ferms & cenditions of service governing the
appoini'men*i' are same as lsic¢t down . in TheéEducoi‘ion‘ Code for
Kendriye Vidyalayas os amended from fime:}}fo fime.  Sinee for

{endriye Vidyalaya Saengethan Emp\oyecs', Welfare Scheme

has been infroduced with eifect from 1 4.20072 joini'ng the
abovelscheme is compulsery
‘ J

& 1The appointmarnt is orovisional as tipulated in Para->

and is subject fo the Scheduie Caste/ Tribe certificate being
verified through the proper channel and if the verification
revedls that fhe claim to belang to SC or ST as the case may

be, is false, the services wili be terminated forthwith without

~assigning any further reasorz and without prejudice fo such

further action as may be token under the provisions of the
Indian Penal Code for produciion of false certificate”.

7. | In case of any dispuie or claim. against “the Kendriys
Vidyalaya Sangathan, in resszct of service or any contract.
“arising out of or flowing frewm this offer of appointment the

Coutts of Delhi clone shall heve jurisdiction.

8. If he/ she accepfs ne offer on the tertns  and

conditions stipulated he/ snt would sencfi_ his/ her acceptance
immediately to this office o vreceipt ofg this mCmorondum and
join the Kendriya Vidyalay- mentioned overleaf. Necessary
proforma  for: the purpose i forms are enclosed herewith

x.‘:.:.y'i;-(':'.h',"" [P P '

' -u?ifv,:vwhi_ch'jsh uld* b subthitted to ‘.fﬁé .i¢:6.héevnedff’_rji'r:i'cfipdl, after

. gefrting fﬁg,,:.isame duly complé‘red in-all :respects.  This

_‘acceptance should reach ihe undersigned in any case by

- 1&.'09:2005 If the offer is not h'qc(:epfcd'by the said

" date or after acceptance if ¥ke appointee does not report for

D duty et tiie  above MGG Kendriyc Vidysicya
23-02-20052" -

e~

o
this offzr 0f appointiment will automaticatls

il
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Conrcllcd' and ne further correspondence wili e

nfertained & from m.r har

>5UDPT‘C§>l9n of ony infermation will be constder d ¢ maja
offence for which ihe punishiment may r>10nd to dizmir: o

from the services

10, He/she vaii not request for transfer within 03 years of
initial lappointment, i this otfer of provisional appointment is

deemed: as -regular appeintment.  He/she is liable *o be
. fransfigrred gnywhere in.Indis, L |

11, }lfie/she will be ohgublc “or the New Restructured Dcfmeo
~confribution pension system-«aly as circulated by KVS (HQRS)
vide | circular  No.2-17/2003-04/KVS ~ (Budget)  doted
08/12:03.2004 and F, 2-17/2003- O4/YV5(Budge‘r) doted
24.12.200. | |
I (U, N. KHAMAREY )
)2 ASSISTANT COMMISSIONER
[-'-')m'l -As above, o |
sunil. Kumar, €/0 K.K. Singh,
\/ AT-K\.Lrji Kothiya, Vikasnagar -

PO, _S‘xd’aquat Ashram,” Dist. Patna
P..i.nn BQQ___QJ._Q_. a e e e

Copy forwa rd..d T

1, ";:Th'e .Princip'ai, Kendei-: Vidyalaya _ ; . In cose
.:‘Sh /smf /Km - occepfs ~the  offer of
. appom‘rmcn’r he/ she should be relieved lmmedlafely with the
iﬁstruc‘rlons to Jom his/her mew pos’r unde:‘ intimation to the
Sdhgoihan If the appointze is not working -at’ present in iz
Vidyalaya, this .memorandiva may be sent te the conczrnod
'Vldyalayo for‘ﬂrwdh under i taation to the Sangathan :

1
1
| | : l
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REGISTERED POST b
-2 ;‘The*'?r‘mctpoi,_ Kendriya Vidyalaya assami The

. date of } joining of the .candidate may. be intfimated 10 this
office immediafely after the candidate reports for duty. In
case he/ she does not join by the stipulated date, this office
should” be informed felegraphically. This appointment is
further subject ‘to production of certificates etc. as per
Article [49(1) of Education Code for Kendriya Vidyalayas The
candidalie “be allowed fo join his/ her duties only atier

vé}iﬁccﬁion' of original certificates, and on submission of

r,é,quil‘lsni"r’c';:\jgrr.ns/_ statements duly completed’ in all, respecis.

ThbSéf \jlgépoin‘red under SC/ST qd_ofa may be allowed to join

duties] only ‘on production of original cerﬁ‘fyiéotej"rr'\e_'n‘rioned in

para ). of the orjder.' They are also beques‘red o check the
originai certificates in respect of the -qualificd’riohs of the
appointee employee and satisiy themselves that the appointec
po‘s’l-séis_s"';;r"equisi’re qualificatizn for ~the post he/ she i3

a_ppoi;'l_fr_f.".cmi;" te. -The Principal/ ‘ncharge prindipal will certify o

the JOl.mng Ir‘epor’rvi,’rs"clf rege-ding his/ her sd;r,isfoc*'rion anouT

“he dertificate oroduced. - |

o | The Dy Corpmizs D (Admn.), K\_/S'(HQ), Naw el
Gor (nfermation plaase. | -

ASSISTANT COMMISSICH ™




l\emonal Oftioe,

Chavaram Bhawan, Maligaon Charialy,
Cuwaheli=7810172

Plunz 0 257179812571799/2571 /97(1'/\)()

Na }- & IPRT/2005-KVSERY ) )30 7 32 Dated: 04.02.2005

"‘""_SU&JE(:r:(;FFEp. OF PRCVIEIGNAL AP OINT ALY

i PO L RARY TE AR

With reference to his/her application for' the abov: pn st
Sent. A/ Shri .. YEERENDRA PRATAP MISHR® is hercby inforrped the
he/sne Thas been selected for appoirmiment on provision:l i..\::.:
against jthe post ot PRY in the Kendrlya Vidyalaya Sengathan in the
pay scale of Rs. 4500-12%-7000/- and posted af Kendrlys
Yidvalaya, _ MISSAMARL_ (ASSAM) . He/ She will drew
d[l:\quccs and other benefits In addition to his/her pay at ratnsg as
admisgible to the Kendriye Vidydlaya Sangathan ctmployces. Thie
offer of appointinent is subject 1o the ccm!dcﬁc belig declared fit
for the|post of PRT by a Civil Sur urgeon. This tr*ovx ional apeaintioid

POTSIINUUIPISIS LU

of Shri/Smt/Kumari__ VEERENDRA PRATAP MISHRA in the
post ofj PRT is subject to the outcome of a report/ conclusion/
recommendations/findings of the enquiry coramittee set up with the
approval of Competent Authority to conduct detailed enquiry into
the procedure adopted by Kendriya Vidyalaya Sangm han for
selection of candidates for teachers by employing priviic cgancy
and give, lnter-alia report/conclusion/recommendation/finziings fo

ascertgin as to- whether any candidate  has received eny undus
advantgge by virtue of procedure adopted by Kendriya

LR
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'4"'?_1'_1’ The candidate is a woman, she should cer"nfy that she

"’%ég“é:;;m jrhe family way c’r the time #of acceptance of the
*gphe'?mfme'nj If however, she is pregnanf of twelve weeks
: Sitg&x‘cﬁi‘l;agmor more at the hme of acceptance: of appointment as
";}g&*‘v&r%fﬁ tinof . medical test, ' she will be declared temporarily
! UQflfx,,Ond” the offer .of apponﬂme,n‘r would be freated as

P, ‘l

3

i wi hdt‘awn for the present. However, her appoinfment would
TRaA ,}\“@'rr‘“‘b-k,!&u..‘} 2 f" :

s?&j; \:fp%gept in abeyance until ‘her confinement is over or conclusion

;‘9&;’?’;39‘1’5)/ whichever is. earlier.. ' She would get herself
".’fﬁ%‘ﬂ%‘ly re-examined six weeks affer the date of delivery
4gg;giihfySaﬂg\gppom‘rmen’r would be subject to production of medical
_ ;@Lger}%s\s'_fggrhflco’re from a.Civil Surgeon. She’ would indicate
: -f.'-.whenf her ' delivery is expectcd and also .should indicate the

EH‘{.? «Lflu' {

dafe*of dehvery soon after it has taken place. In case, the
condlda're. | fmls to comply Cwith  these instructions  her

. ahe 2L

tiee gg’mr‘e would nofv be - consnderedl and no further
o2t AT RTIEN ) ‘,'l}ff,f..u

tr_'corrw:% spondcnceiwdb be (.n1errqmcd1|n 1h| r'egor'd from. her

o H

. Oh” Bpoduc’hon .of. mcdtcal fdncs.; ccr‘nfnccﬂc " she will be

I
[

: ] : if
oppo&nfsd Yo fhe same posf ) A 1' ;

i

;P.

T i " . ! .
. ‘f‘/ 3_.‘ L No “P wnll bc '\dml '!* e for first’

IR |
| jo'_ning-jfhe Sangathan
. ) I3 ; . Lty . Lo
. QS i QR T [

i

" . . “ ‘.

4‘.' Dumng The prov;smnal c.ngo'n‘rmenf and ’rhereofter‘ until
he/ ,_.;he s’ conflrmed ﬂu, :1:‘~vncea of ‘rhc,mpponﬁec are
’rerLtmnable by ‘one tnon’rhs nmc,z on el’rhev snde without any -
reason - bemg usalgned 1heruw The. appom’rmg authority,
-hawever, reser‘ves fthe mohr fo termmaie 'the services of the
-dppointee before expiry of the mpuia‘red pemod of notice by
. "tﬁukmg paymenT of .sum eqmwlem to the pay. and allowances
. for‘ 1he per‘lod of notice or th ‘wiexpired portion thereof.

P
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i ‘j"‘;';'f‘ Other terms S cenditions Ol seryice governing the

N AL ‘e . P '

tappointmeny are came as loid¢ down 10 +he Education Code for

’J‘:.’;-x R ‘. . . ‘ ~

K endriye Vidyalayas os amended from time to time  Since for

“«!—". R . . , o

if;'j_‘.‘?Kendtjlyo Vidyclaya Sangetnan Emp\oyGGS, Welfare Scheme
thas been qiroduced with eifect from 1‘..4.2002 joining the

., jabové scheme is compulsory.

SNICRE

é .The appointment 5 Srovisional -as stipulated in Para-

" ‘v'an‘c'i iis- subject to the Scheduie Caste/ Tribe certificate being

Qériﬁed through the pmpei‘ chantiel and if the verification

‘reveals that the claim fo beleng to SC or ST as the case may
be 'is false, the services wili be rerminated forthwith without
assigning any further reasons and without prejudice to such
-Further action as may be taken under the provisions of 1he
Indian Penal Code for producrion of false certificate”.

"4\l/i‘d)}c'i'la))o_Sangofhan, in résszct of service or any contract -
arising out of or flowing frewm this offer of appointment the
~ Cburts of Delhi alone shall heve jurisdiction.

~ . Iu case of any dispuie ©F claim’ against the Kendriys

I 8‘ If he/ she accepf: ne offer on the terms and
C§ndi+ions stipulated he/ she vould send his/ her acceptance
i:'mlr'nediatdy to this office o veceipt of this memorandum and
JO”‘ fhe Kendr‘iyo Vidyalay mentioned overleaf. Necessary

;w. _,P:.r';?,ff?.f‘mﬂ for the purposz if forms are enclosed herewith
415 which should be submitted to the concerned Principal, affer

A )

h . L faaar g f
e
RS AT

- getting the same duly cor(\p\efed in all respects.  This

. | acceptance should reach ihe undersigned in any case by

‘ 16-02-2005 . If the oifer is not .'qccep’red by the said
' date or after acceptance i *he appointee does not report for

 duty ot the above remed  Kendriya Vidysiays oy
23-02-2005.-  this off= 0f appdintment will automaticolly
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b

he Pr‘lnapal Kendriya Vidyalaya MISSAMA&I(ASSAM)W he
joining of the candidate may be mhmﬂcd to this
fi nmedmfely after the candidate reports for du.y In
el she does not join by the stipulated date, this office
be informed telegraphically. Thuu appomtm« nt is

t d'u subJecf to production of cer’nflcah’s etc. as per
H ';"‘49(1) of Educahon Code for Kendnyo Vidyalayas. The
an duties only aiter
and on submission of

ST .veglflCCIflon of omgmal cerhfucates
; -‘,"i.‘_\’?b s‘: . »
p_eqult;g,‘ujre forms/ statements duly comple‘red in all respecis.

Those appointed under SC/ST quota may be allowed to join
"f"'.””:"’dUﬁeS’ only on production of original cerhﬂcofc mentioned in
para. @ of the order. They are also requested fo check the

‘

Iomgmal certificates in respect of the quahﬁcahom of +he
appomfee employee and satisfy themselves ‘rnal the appoitice
possess . requisite quohﬁcaks . for the post he/ she s

ove ot bk PR T pta B .
'apg%l‘p fed e, The Principal/~~incharge t’m"ctpa‘ will certity oo

1h0 JJlnmg report itself regesding his/ her ;a’n.docr:on TN

.m, ‘certificate proguzcd_ |

J\\(-'

IThe Dy. Corpinuzsone

voir infermation please,

“

‘,.
b
i
i




] | 1
1 KSENDRIYA VIDYALAYA SANGATHAN
S | ‘Regional Office, o
Chayaram Bhawan, Maligaon Charialj,
Guwahati-781012
Phone : 2571798/2571799/2571797(F AX)
o ’ REGISTERED POST

4 “"'l'*"f--"‘ri." 'v - o . ' ' . 4
0 [(PRT/2005-KVS@RY 1 S356— 58 Datear 04.02.2005

ECT|: OFFER OF PROVISIONAL APPOINTHENT ON CONTRACT TO
L1 THE POST ¢F PRIMARY TEACHER. -

SRR ]
Gioariy gl 1
"

Sl Withireference to his/her application for the above pogt
::-‘,,;.:;:3mt,/_l(m /Shr.i SUJIT BANERJEE ig hereby informed +hav

| ihe/she’ has*been selected * for appointment on provisional hasis
FSHORE 'y' Ve ‘ A ' :

inst ﬁ!;te;iposfof PRT in the Kendriya Vidyalaya Sangathan in the

e
Vit
)

pay . scale of Rs. 4500-125-7000/- and posted at Kendriya
. Vidyalayd; MISSAMART (ASSAM) . He/ She will draw
i .-:*"_?"'f'/:__c';‘I‘!q@dﬁées and other benefits in addition to his/her pay cf rates as
dmtsslblgz to the Kendriya Vidyalaya Sangathan employees. Thig
offer §’f{t§\ppoinfmcnf is subject to the candidate being declared fit
for fh"e‘.ip{{)ﬁ of PRY by a Civil Surgeon. This provisienal appaintment
- of Shri/Smt/Kumari___ susrt BANERJEE _ in the
~ post of PRT is subject to the outcome of a report/ conclusion/
recommendations/ findings of the enquiry committee sét up with the
dppro\fdl of Competent Authority to conduct detailed enquiry lato
the prodedure adopted by Kendriya Vidyaldya Sangathan for .
selection|of candidates for teachers by employing private agency
and give, Inter-alia rcporf/conclusion/recommcndaﬂon/findings o
ascertain as to whether any candidate has reccived ary undue
advantage by virtue of procecure  adopted by Kendriya

o

3 S i o A A P tairms im0
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T

Vidyaloya Sangathan for fthz selection and’ recruitment of
L. teachers for the year 2004-G5. . f “

o This provisional appointment is for a period of one year
L or conclusion  of enquiry giving iis report whichever is earlier.

l’r s clarified that this provisional opponmmem is purely
. 1empomry and will not confer any right for regularization,
_scmorﬂy etc. except in accordance with the tferms and
~condmons herein. | |

: Jf)

',;;:-,;In case before completion  of the said enquiry, the
“period 01‘* one year expires this provisional appointment may be
renewed by the offeree and the discretion ’ro continue purely

vests wi b.fhe offeree.

2 the enquiry,  Committec upholdc his/her
?j}«,‘q:_h‘.- pr'e.sen'r prov:smnal oppomfmem will be deemed
;as:;y_..appomhnenf letter on re.uer basis w.c.f. the date of
joining of  the appointee. - |

epor f/ onclusuon/recommon danons/findings " that  his/her

. ",'se.lec’non ‘has not been carri:d out in accordancc with the
selection procedure, then the present offer will be withdrawn,
However he/she will be given relaxation of one year's age and!
will be deemed eligible ic participate in the next selection
pr'oces 1he.r'eaf‘rer'

-",.'In case the: enqmry cotrt nittee upholds hlS/hG(‘ selection,
hé/she, will be on probation We.f. the date of joining for «
period of two years which nay.be extended. ‘Upon' successiul
complc"non of proba‘rlon he/she wnll be conf:rmcd in his/hee

! s

Tuen |as  per llenariye Vidyalave Sengeihen, rules on oo

availability of permanent vacancies.

. et At 3 A JL
K .

"case  the enguiry  committee  gives ¢



- withdrawn for the present.

2.

that zhe
e time )‘o acceptance of fthe
If however, she is pregnant of twelve weeks
s1cmd|ng or more at the time of acceptance of appointiment as
a. restlt of medical test, she will be declared temporarily
unfit land the offer of appointment would be Areated as

However, her appointment would

If the candidate is q woman, she should cer11fy
(s nof‘ in the family way ot
appointment.

- be kepf in abeyonce until her confinement is over or conclusion

dafe of delivery soon after it has taken place. In ‘case,

L PV R N

of enquiry whichever is earlier. She iwould . get herself
medtcally re-examined six wecks after the date of delivery
and her appointment would be subject to produchon of medical
flfness certificate from a Civil Surgeon. : She would indicate

when F}er delivery is expected and also should indicate the

the
instructions her
and no further
ndence will be emer*iqmed in thié regard from her.
On production of medical fitness ccrhﬁcMe
appom’red to the same post.

candlda"re fails to  comply with these
cand;dainre would  not  be COlbldCr‘Cd
coﬁréspr

f\o‘ TA will bc,odmls:.’* 2 for first joining the Scmomnrm -

4. Duting the provisional apgointment and thereafter. uniil

ne/ she is confirmed the = wices of | the appointee are

terminable by one month's notite on erther side without any
reason being assigned, therefoe.  The appointing authority:
howevcr reserves the right fe terminate the ‘services of the

appomfee before expiry of the mpulafed period of notice by

making payment of sum equwnlﬂn’r to the pay and allowances
for the rcr‘lod of notice or 1‘1 Wiexpired por'hon thereof.

she will be‘



. ‘ ‘ ‘ _‘ ga _ B '{‘i . had
- | N B |
- ‘ o .

'

‘thcr terms & cenditions  of sérvice 'ovcr‘vning the
appointiment are same as |ojd down in 1hc Educai’ion Code for
Kendriye Vidyalayas as amended from time 1o fime.  Since Tor
Kendijiye Vidyalaya . Sangathan Employees, ‘Welfare Scheme

has been introduced with eifect from 1.4 2002 joining {he
obovo scheme s compuisory,, ' |

S \The appointment |; i ravisional .as supulo.(,d i Para-
and is; subject to the Schedule Caste/ Tribe certi

verified through the proper channel and
reveals that the claim to belang to SC of ST as the case tmay
be, is folse the services wili be 1er‘mma1ed forthwith without
assigning any further reasons and without prejudice to such
'fur‘fher action as may be token under the provisions of the
Indian Penal Codr for producyion of false certiticate”,

ficate bemg
if the vemflcahon

7. I CU.)C of any d..,,,_.c. cr claim *agoins e * Kendriya
'Vldyaloya Sangathan, in resazct of senvice or any. contract.:
arising ‘ouf of or flowing frem this offer of appointment 1he

Cour'fs of Delhi alone shall have. Jur'lsdtchon

(1)

’ 8," If! he/ she accept: he offer ‘on the ferins and
- condmons stipulated he/ shc would send his/ her acceptance
m\medlmely to this office : veceipt of his memorandum and
Join 1he\ Kendmyo Vidyaluw_menhoned overlcof Ncccssory
proformd for the purposz +f forms ore enclosed herewith
which should be submitted to the concer'ned Principal, after
getting \fhe same duly completed in iall respects.  This
acceptance should reach ihe Lnd”t‘olQNCd in any. case by -
_16-02d2008 . If the offer is: not accepted by the said
~date or aiﬁcr accepmncc ¥ ¥he appointee does not lcpor t for

duty afl thie  above  samed Kendriya Vidyaia,
23-02-2

"/
this oftar Of appointment will ouiomuhr ally

it

)05~
] *




~stend - cacelled  and: no  further correspondence.  wili
- enfertaingd from ki, har

-~ .

2. Suppression of any infermation will be considered ¢ imajo-
offence fior ‘which the. punishment mayv extend to ‘dismizcai
Tr~om the services

{
10, He/she Vil not request for transfer wz*mm OJ ‘years of
initiai” appom‘rmcm if

this otfer of provisional oppomfmon. is
~deemed as

legulor opnom‘r. nent.  He/she is liable to bhe
iransfar r‘cd onywhm e in India. o

11, He/s e will be Phglb'e “or the New Resﬁ‘uchn ed Defined
cdniri_butlo‘n pension system caily as C|rcu|a1ed by KVS (HQRS)
vide  cirtular  No.2-17/2003-04/KVS (Budgof) dated

08/12.03.2004 -and F, 2-17/2003- O4/KVS(Budgd) doter)
24.12.2004. | - W,D

I

(u. N, K!I/‘\W/\IH'Y )
o ASSISTANT COMMISSIONER
Encls As a 50 ve. . ‘ |

“SUJIT. BANERJEE, N :

_JHABNAEARA HIRAPUR,,_..__.- o 3

‘ : 1 N i
COPY fOPWC r‘ded tr, f““ ﬂ'lv éo .

1. The anmpa. Kehdv’i'/.: Vidyalaya . 4;{};‘ case
Sh. /Smf /Km o dcéepts . 1hev offer. of
appomhnenf he/’ she should be relicved lmmcdunoly with the
‘instructions; to join hts/hf new post ‘under ‘fintimation 10 e
Sangmhan U If the appointze is not working at pr C.)GH‘ in his
Vldyalaya ’rhls memoranrifw\ mnv be sent te the conczrned
Vldyalaya 1or‘1h\w‘rh under ir ki mhon fo the Sangaihqn




. 2.

© further subJecf to production of cerﬁfucafe

’ appomfﬁ

A2 -
‘\,

'ﬁRE'GIS’I‘ER"ED POST - 6

Hw Pmnapal Kcndmya Vidyalaya MISoAMARI(ASSNA)”\L

~date of joining of the .candidate may “a' intimated to this

office| lmmedlafcly after the candidate Peporfs for duty In
case |

e/ she does not join by the stipulated dcn‘e this office

should| be informed telegraphically.  This appointment s

s etc. as per

Ar’rncle 49(1) of Education: Code for Kendmya ,\hdyalayav The
canduda’re be alfowed to jein his/ her duhes only after
verlflca‘non of ‘original certificates, and on submission of
requnsnf\e for'ms/ statements duly complelod inall respects,
Those appointed under SC/ST quota may beé allowed 1o join
duhes only on produchon of omgmal certificate mcnhonuJ in
para 6‘01L the order. They are also requesfcd 1o check the
orlglnal'cer'flflcofes in resppcr of the qualnflcahom of the
e employee and satisfy themselves. 1ha‘r the appoirtce

r*equlsne quahflca’n n for the po.ﬂ he/ she is
appom‘re‘d 10 The Principal/ “ncharge !:l"G!pO' will certid

possess

the joining report itself regerding his/ her .>(J"'fl510Cfl0n ahout

'1’ cerfiricate prooured
1 ThE Dy Corpiniz =, .-.(f\dmn_), KVS (HQ).  Now et
IV or ||] rmunu t‘lrlC' v i

/ .

ASJIS YAN\ COMMJ.S‘ Lo

\; '
iy il

S ————l .

T e et e,

o
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. KSENDRTYA VIDYALAYA SANGATHAN |

- Regiong]l Offioe, i
% Chayaram Bhawan, Maligacn Chariali,
g Guwahati-781012

‘Phone : 2571798/2571 799/2571797(17AX)

uj;;,ig_,‘_ii.ﬁ:.:fﬁ?ﬁlféﬁfﬁf’f’"KVS(&W 1S3 57— 4/ Dated: G4.02.2004
~ SUBJECT : OFFER OF PROVISIONAL APOINTMENT ON CONTRACT TO
7 THEPOST OF PRIMARY TEACHER.

With reference 1o his/her application for ‘the above post
S”T{'_f}iwgh/‘cjh.rti 'Eifmal KiShOf Jha

e e i e d S BEEEDY [0t M
he/she has belen selecred fop appeintent on ;:im\.'isiom Lasis

ag;:::‘i‘m‘é‘ the ;'J:ozz%"'ai* PRT in the Kendrlya Vidyalaya Sangathan in vhe
pay  seale - of Re.  4500-125-7000/- ond posted at Kendriva
Vidyalaya Missamari,sonitpur - He/ She will draw
allowances and dthey benefits n additien to his/her pay at Fates ag

admisglble ‘T-j!"o the Kendriya Vidyalaya Sangathan 2mployees. Thie
~offer of §§f§§§|1flmcn‘r is subject to the candidate being declared fit

for the post of PRY by a Civil Surgeon. This provisiona
of Shri/Sﬁrf/K’umari Bimal Kishor Jha- ) '
| P‘?f“?fldf PﬁR;I:i:xsuchcf to the outcome of q repart/ conclusion/

recommendations/findings of the enquiry committee set up with the
g 'mefgyal oﬁapbmpe’rcm ‘Authority to canduct detalled eiquiry jato
. the pr*ocedur“c dopted. by Kendriya Vidyalaya Sananthan for
. Selection of ‘¢andidates fear teachers by employing private anEncy
and give, Inteidlia report/sonclusion/recommendation/
agcertaliv- ag to whether any candidate  hag

L appeintment
in the

fnciings 4o
received any wpcige

. advantage - by Virtue ¢f  procedure  adopted tby  Kendriva

REGISTHIED POST




X qmp@mr‘/

renewed b

\/|dyqlqu 5 ‘Sangathan for. the selection and yrec':'rui"rmenf o7
feachers .’Or‘ the year 2004-G5,

Thls pr‘owsxonal appointment is for a pemod of one year
or conclusu n of enquiry giving its report whichever is earlier.
It lS Cldl‘lfled that this p"owswnal appointment s purely

cmd will not confer any right for regularization,

"eic exccm in accordance with the terms and

the

;In_ case before completion of the said enquiry,
| one year expires this provisional appoinfment may be

y the offeree and ine dlscre’rlon ’ro confinue purely

-,:’ve,sTs wa’rh 1‘\’nc offeree.

| vl.wocéss thereafter. -

'

In case, ’rhe enquiry  Committee

upholds  his/ner
sclec’non

“Hm prescm provist-nal oppoxmmpni will be deemed
as appomfmem letter on rz,uler basis w.o.f. the date of

joining of the appointee.

Tn | case the  enjuiry commlﬁec
repaq&'/cozn(1us:on/recomxvrnoahono/fmdmm that s /hes

icction has not been carrizd out in accordance with
sc.lcd‘ion px‘ocuiur then the

gl\/(’a '::

"‘(4
present of fer wall be withdroym
However, he/she will be given reloxation of one year'

5 ago anel
will be dectned eligible o par ticipate in the nexd selection

In case the enquiry cow Jittee upholds his/her selection,

‘ m/she will be on probation wW.e.f. the date of joining for «

PGNOd of | two years which may be extended. Upon successiul
‘30‘“P“5J“°A of, probahon HC/SV\G will be confmmed in his/her
11J~ !ﬁ SS |W{7r ' (‘erlor\l>/r. u}( YO\QGVC ’5‘ -l

[ 1
- S . i\..
3¢ YT TG TUES on T

.....

van\abt\ﬂy of pcrmanem vacawncies.

|
i
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2. If “rhe candidate is q woman, she should cer’nfy that she
“Is not in the family way at the tile fof accep’rancc of the
cppomfmem‘ If however, she s pregnant of ’rwelve weeks

smndmg r mor‘e at the time of acceptance of oppom’rmem as

a result |of medical test, she will be decIared temporarily

unfl‘r and. the offer of appointment would be freated as
o wdhdmw:{ for the present However, her - appom’rmenf would
’,m “k ept.in: confinement is over op conclusion

?’-‘g{lg,g_yance until hep
of 'enqt‘uvy whichever s ‘earlier.  She  would get  herself
six weeks aﬁcr‘ the date of delivery

medically |re-exdmined
and her appointment would be Jubded to produchon of medical
om a Civil Surgeon,  She would indicate

flfness .certificate frr
is expected and also should mdlcmo

whe.n ‘her{delivery

the
date of delivery soon after it has taken place In case, fhe
candldafe fails  to - cotuply with these u‘n.ﬂruchon" hee
candldaml‘ > would  not be- considered  ‘and

uriher

corr'espondlznce vill be enteriained in this rega:d from her,

On pr‘oduchcm of edical Tl’_tness%' ccr’rlflcaie she will bc, | |
appom‘red tio the same pos1L - P ‘

, I
3 \!0 ‘/j will be f\dmls:'.‘:,.‘ for first Joining the Sangaihan

as QR.T.» .
4 Duung The provisional ahpointment and 1h(3t eafter  uniil
he/ she 'S\ confirmed the - vices of the appomiw are

terminable by one month's nutice on ecither side wnhom
"eason being assigned, thereise
‘however,

(JII\/
The appointing. auihoulv
reserves the right 1o ferminate the services of the

~ dppointee before expiry of the >1|pula1ccl period of nofice by’
makmg paytient of sum equivelent to the pvay- and aflowonces
for the pemod of hotice or fhe Wiexpired portién thercof .

¢

:
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')*.""‘h'cr ’*lc-:{‘msl 6 conditions of <cervice coverning  {he
'o'gapdir\]jana-n‘i' are same as loic down in the (d"coﬂon Code fap
Kcndx;f*' Vidyalayas as amended from timed 10 iime. Since far
Kerdmyo Vicyalaya Sangothen Employccs Welforc Sct
has b‘een Jintroduced with r,fed from. 14 2002

obovc schcmc is compulsory

eme -
Joining  the

5. i.c: op,Jo.n‘rmr’rf is provisional ‘as supulo.w it Para-1

and is uchcf to the Scheduie Caste/ Tribe cerfificate being
vemfmd through the proper channel and if the verification
reveals that the claim to belang to SC or ST as the case
be is{false, the. ser'wccs wili be 1er‘mlna‘led for‘
assugm‘g any further reasons
furfheﬁ* action as may be tok

may
1hw.1h without
and wufhouf pPEJUdlCQ to such

en under the provisions of {he
Indian Penal Code for produc* oon of false cerhﬁcate ‘

7. Ti case o{ ary d.sp-'*e. o claim against the Kend ciriye
| Vidyalayo Sangathan, in resazet of servace or any contracy -
or"ifinj out of or flowing frem this offet‘
Courts o{ Delhi clone shall heve Jumsdlchon

of appointme n the

8. Ifi he/ she accepf< he offer on the tferins and
co:nd'ij"‘tono s11puloied he/ sic would send his/ her acceptonce
immedmjely-io this office o veceipt of this memoranuum and
Join the Kéndriya Vidydld;' mentioned overleaf, Necessary
pro‘for‘mfi Tor the purpose tf forms .are enclosed herewith
which should be Qubtmﬁeu to the concerncd Pr
geti iing the same duly covpleted in. all posppc1~ " This
. <1ccc>p1aqw should  reach \h(.t.tmdor.)lgm,d any case by
) 1&0%?002‘5 If the o ‘fer is not accepicd by ﬂ\( said
“date or lafter acceptance ifthe appointee does noi tepot t for

Juty et the  above  samed Kendriya -
 23-02-20 05

tmcmal after

uc“ ;—:",

., this offar 0f appointment W|H aufomnhroll

{




. v b
/é ST
.

!_‘,7,'.

stend  concelled  and e further correspondence.” i

entertained from hijm/ ha,.

: ’ 5ion of any infermation will be considered ¢
: oﬁ'"cn'“' {CT which he

C Trom ’rx ¢ ser

G ma o
nunishiment mav extend to dl S CE

WHE Dot regacss fore ﬁ*onsfer vnhm U2 veor:
ptment, if this ovfer

t

f_‘,fcr—-__,.___,_._

’ an‘.au appoi

of provisional oppomhn”n.
deemed as

regular a pocintment He/she s
1r~ansfu red 0.1)%!1@ e i Indii

liable 1o

11, He/she will be (>lzglb'

“or 1he Ncw Res’n*uchn*ed Defined
contribution pension system :

sy as cnrculafed by Kvs (l~~{QP.i;-),
'lde | cwculu. - No.2-17/2003-04/kvs (Budget) = dateq

| 38/12 03.2004 and F, 2- 17/2003-04/x S5(Budget) dois)
4.12 200~.

. ~
(J)r‘yl R .

(.U, N, KHAWAREY )
ASoISTANT COMMI SIOI\JEE?::

nc! As a O\/L_
imal’ I(iu 10r Jha, ¢/o Janaki Yvadav,

;Eefcarﬂi Road, Pather Ki Maogid
oMaﬁenHIu, Patna 800 006

zopy (orwrrd-d M :
L

”\(’ {r*it"xripr.x.’, Kendedo. Vn'iyala\/a

e Tallocase

1 /qmi /\m ~ - accepts the  offer o7
ppoxmma f he/ she should be rf'hvvpd nnvwdnaidy with e
mshucﬂonﬁ to Join his/her mew post ‘under mﬂmahon fo he
Sangathan ©If the appomr”c is not workmg at pr esent in hij-
\/idya;lay‘a “this memomnn"\’f\ an be sent te the concernsd
Vl'dya[aya for’rhwﬂh under hw‘flon to the Sangathan,
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) | /ég/  f'

REGISTERED POST - 6 1 i
| e , Missamari . .
. 2. - The 'Principol, Kendhiy‘a' Vidyalaya Sonitpur =~ The

- date ‘of:‘

joining of the . candidate may bc—:_inj’i.mcllhfed to this

office immediately after the candidate reports for duty. In

~case he/

y should _be informed telegraphically.
-~ further”

-Article 4

-canc}idaté. be allowed fo ‘jein his

chriﬁficu‘ri
requisite

Those appointed under SC/ST quota

duties or
para @ 0
orig_inavl (

she does_novt"\joir.w by the stipulated date, this office
_ This appointment s
subject to production of certificati

es etfc. as | per
(1) of Education Code for Kendriya Vidyalayas. The

/' her duties oniy atter
on of original certificetes. and on submission of

~forms/ statements duly completed in all respeciz,

may be allowed to join
ly -on production of original certificate mentionsd

i
f the order

They are also requested fo checl the

certificates in respect of the qualifications of the

appointee employee and satist: themselves that the appoiice
possess |requisite qualificatizn  for the post ‘he/ she

appéinted

the joini
The certi

TVor ator

iz
I fe. The Principal/ Incharge Principal will cartify oy
C i

19 report itself regerding his/ her satisfaction abous
Ticate produced, | |

19 Dy Corimiz 2o (Admn)), KVS (HQ), Naw

faTion please

.

ASSISTANT COMMISSLO 1
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. 1 ‘ 4
KSENDRIYA VIDYALAYA SANGATHAN

Regional Office,
Chayaram Bhawan, Maligaon Chamh,

RS a9 Guwahati-781012
| - Phone : 2571798/25717)9/”571797(1“AX)
REGISTERED POST
. No F e 7/Par/2oo.: KV.:(GRJ/ ]S )20~ L3 l)mcda 04.02.2005

- of She

recomm
- approve

. the p
selecti

SUINECT

- Wi
Stt./Ke.
he/zhe

agai nat

pay sc

OI’FER OF PROVISIONAL APPOINTMENT ON CONTRACT TO
. THE POST OF PRTMARY TEACKER, '

h reference to his/her application for the above post
/Shri___ ANAND KUMAR SRIVASTAVA ; |« hereby informed that
has been sclected for appointment on provigional basis
the post of PRT in the Kendrlya Vidyalaya Sangathan in the
ol!d of Rs. 4500-125-7000/- and posted at Kendriya

\/tc'yalay‘ MISSAMAHI(ASSN\A)U‘%” Senchpus Hey She will draw
allowances and other benefits In addition to his/her pay at rates as
admisglble to the Kendriya Vidyalaya Sangathdn employees. This

offer of
for the|)

pofof

f-appointrment is subject to the candidate being declared fit
post of PRT by a Clvil Sur‘gcon This provisional appointment
/Smt/Kumarl__ANAND KUMAR SRIVASTAVA 'in the

PRT s subject to the outcome of a rc.por"r/ conclusion/

[ of Competent Authority to conduct detailed enquiry into

i’ocedur'c adopted by Kendrlya Vidyalaya Sangathan far

n of candidates for teachers by employing private agency

f"»“and givc 'Inter-alia report/conclusion/recommendation/findings to

waﬁﬁ—..&-‘

05cerf

advam‘agq by

lu‘.’.‘rx;r i - .
b s

in-as to whether any candidate
virtue of procedure

hag received any undue
adopted by Kendriya

3 L'

endations/findings of the enquiry committee set up with the




N
A
\

Vldyolaya Sa‘nga‘rhan for the selection andyrecruitment of

1eochu*s for the year 2004-05,

-

_’Tlu.. provmonol apponﬂmvnt is for a pcmod of one year

or conclusion. of enqun‘y giving ifs report whichever is earlier
is clor‘lfled Thof this provisional appointment is purely
: ’rempor‘ary and will.. not confer any right for regulomzahon

LT I

semomw efc vgxcgpf, in accordancc with the - ’rerms'and

condmonr her'em ;

| renewed by 1he offeree and the discretion To con’rmue purely
“vests with fhe off eree. :

’ ; : | | | e ?:g‘,;‘:’.‘. .

. | case before complc.uon of the SGId enquwy the ;

period ',o*" one year' cxpwcs this provisional oppomhnem‘ may be' - g;
H
[l

.] n

Inf case, :"‘rhe‘ ehquirw Committee upholds his/ner

Selécﬁon ’rhe prcsenf provisianal oppom‘rmen’t will be deemed
as’ appcoln’rmenf letter on reuler basis w.é.f.' the date of

of the appointee.

In case the . enquiry committee gives ¢

report/conclusion/recomme ndubions/findings  ~ that . his/her

selecti

on has not been carit:d out in accordancc, with 1he .

| ,séledmn pr*ocedur‘r then the \)r‘u'cn’r offer will be w:’rhdr wn,
However, he/she will be gwa\ relaxation of one year s age and!

He deemed eligible To \oo\rhupa‘re in the next: sclccnoa
1hcr00f1cr o

i

In case 1he enqmr‘y corm uﬁee upholds« his/her selection,
sie will be on probation w.e f. the date of joining for «
iod of two years which may.be. extended. Upon successiul |

letion of, probahon he/she will be confirmed in his/her
on tho

Fd ....,_.l-...-«

. '.‘.S .' 'PCK br)nar‘lyr- u 1(. YQ,QVC‘ .'-:G-_”..‘\ ..»uu, i hu.,a
ilability of permanent vacawcies. ‘.

i
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2. U If 1'\he candidate is a woman, she should certify that she

A

is not in. the family woy at the time tof acceptance of fthe
appointment. If however she is pregnant cgf‘ twelve weeks
sTandiha or more at the fime of acceptance o’}" appointment as
a resulty of medical fest, she will be declared temporarily
unfit and the offer of appointment would be treated as
withdrawn for the present.  However, her apponnfmem would
be kept|in abeyance until her confinement is over or conclusion

of  enquiry whichever is carlier. She would get herself

medically re-examined six wecks after’ the date of delivery
and her, appointment would be subject to produc’non of medical
fitness |certificate. from a Civil Surgeon, She would indicate
when. her delivery is expected and also should indicate the
date of delivery soon affer it has taken place. In case, the
candidate fails fo comply with these instructions her
candldamrc ~would not be considered and no further
cor'r‘espondence will be entertained in- this regard from her.

On ‘production of medical fitness cerhflcafe she - will
qpp’oim ed to ‘rhe same post.

be
¥

)

3. No TA will be ndml silsle for first joining the Sangaihan
as __B,R.T. |

4 - During the pr'ovisi‘or'al appointment and thereafter,
he/. she is confirmed the s wices of the appointee are

fer'mmable by one month's noticz’ ‘on el’rher s:de withot ‘any -
reason bemg asstgned therefee. " The appom‘rmg uu’rhomy ‘

'--howeve.r' reserves the right fe ferminate ‘the senvnces of the
. appointee before expiry of the stipulated; perlod of notice by

S

maklng ‘payment of .sum equunlen‘r to the pay and allowances
- for 1hr- pcr'lod of notice or thi ‘wiexpired portion thereof.

.

until



| )

i
' . . r(

-} C Vot c . . . 7 L I

5 Othelr terms o coenaiions of <cervice governing the
appoinfment ere same as lai¢ down in the Educaiion Code for
Kendriyo Vidyalayas as amencded from time 10 #ime  Since for
Kendriyo :{Vicyalaya Sarigothan  Employees, Welfare Scheme
has been| introduced with effect from 1.4.2002 joining the
above scheme is compulsory. |

& “The appointment is pr:visionbl as stipulated in Para-%
and is subject fo the Scheduie Caste/ Tribe icertificote being
verified through the proper channe! and if the verification
reveals that the claim to belong 10 SC or ST as the case may
be, is false, the services wili be ferminated foﬁhwiﬂi without

assigning| any further reasons and without prejudice to such

further action as may be feken under the provisions of the
Indian Penal Code for produciion of false certificate”.

;
7. Iijcase of any dispute o claim against tie- Kendriy

(\C 1)&

Vidyalayg Sangathan, in resszet . of service or any contract.

arising out of or flowing from this offer of ‘appointment the
Courts df Delhi alone shell have jurisdiction.

8. If|. he/ she accepts he offer on the terms and -
conditions stipulated he/ she vould send his/ her acceptance
immediately 1o this office o veceipt of this memorandum and
join the Kendriya Vidyalay: mentioned o{;er‘l'eaf. Necessary
pr‘ofom{w lfor? the purpose '05. fors .are; enclosed herewit

which .Lhou\d be submitted to the concertied Principal, after
geﬁi"ng“- the same duly c;omPlefed in all respects. This
“acceptance  should reach the undersigned in any case by
1-b2-000n . If the offér. is not accepted by the said
" date '_o'.ﬁ after acceptance i ¥k appointee does not report for

dufy |et the above somec  Kendriya  Vidysicya
23-09=2005."

—~
1—,

this offzr 0f appointment will aufomatically




~15 "

1
. : | ‘ .
“stend cgpcelled  ance  ne further  correspondence  wili e
entertaingd from Rin her |
G Suppression of any infermation will be considered ¢ ma jon
offence fc)r‘

which the puntshment may extend to dizmicsa

Ffrom the {servicos

10 " Heldshe

vail notl reqacst for transfer witiun 03 years of

initial appointment, it *his oifer of provisional appointmant is

decined |as regular apacintwient. He/she s liable ol
iransfaered QHYW“\G‘:&-_l'_!:'.-l!:«ia‘:ék;@,.
11, Hushe wil be eligible “or the New Resh"ucmr‘ed Defined

confribuhon pension system aaly as circulated by KVS (HQRS)

vide dircular  No.2-17/2003-04/KVS ~ (Budget)  dated
08/12.03.200‘-{? and F. 2-17/2003- 04/YVQ(Budge’r) doied
24.12.2004. . o» D,

( U. N. KHAWAREY )
ASSI«)TA'\]-‘ COMMISSIOHCI‘

A.. abovc,

" mmp”xuzm SRIVASTAVA

4277-D. MANASNAGAR, .

L !he Prmmpa.
"Sh, /Sm‘r /Km

MUGHAL.I:.AIRAI_, DISIT. : CHANDAULI, PIN - 232 101.
Copy forwarded to

Kendeiw: Vidyalaya o dn case
- accepts  the oﬁ'er' of

appom‘fmenf he/ she should be relieved nnmedlafely with the

s “instructions to join his/her mew post: undep intimation to the
I{ the appointee is no¥ workmg af present in nis

Sangathan.
Vidyaldya, this memoranaium way be sent te the concerned
Vidyalcxyd f_QMh.W”h under irtination fo the Sangathan.
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‘ REG ST DRTD PO"‘I‘ : 6 A

2. The Prtncnpal Kendmya Vndyaloyo MISSAMARI(ASSAM)TheV
; date of Jommg .of the .candidate may bu,m‘ﬂmo‘red to this
 office |mmed|cn“ely after the candidate reports for duty. In

case he/ she does not join by the stipulated date, this office
should be informed telegraphically.  This uppomhnc:m is

further subJec1 to,, produchon of corhfncm‘eg etc.

as p(_’,f‘

Article 49(1) of Educahon Code for Kendmyo Vldyalaya_, Thc"
. candidate: be allowcd fo jein his/ her

duties only atter
'Yemftcahon of or‘tgmal cethlca‘res

_‘ dui"r;ies‘only on produchon of omgmal cerfificate mentioned in
para @ of the order. They are also reques‘red fo check the
original | ¢ e;r‘hflcafes in respect of the quahflcohom of ine

" appointce eimployee and satisty themselves that ‘ihe appointee

possess|. rc:quu.»ﬂe | quoh{acah qn for the

appeinted te. The Principal/

posi -he/ she IS
‘ncharge ”:‘l"‘C“p(.‘ will certify wii

i the joining. report itself regending his/ her safisfaciion abeut

" <he certificate nroduced,

R The Dy Corpinie = nag. Nlew iots

P-4

(Admn.), KVS (HQ),

For infermation please.

and - on submusmn of
“requisite, ‘“forms/ statements. duly comp\end in all ‘respects.

Those mpomfed under SC/ST quota may be. allowed 1o erf

ASSISTANT COMMISSIOHER
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(SENDRIYA VIDYALAYA SANGATHAN
~ Regional Offioe, > ' B
Chayararm Bhavan, Maligaon Chariali,
Guwaheti-781012

Phone @ 2571798/2571799/25717 97(FAX)
" REGISTERED PO

—
~

No.F.8-7/PRT/2005-KVSEBRY \ $933 — 3¢

SURTECT : QFEER OF PROVISTONAL  APPOYNTREMT ON CONTRALT TO
Corhp e e Aoy PEASRED |
With [reference o his/her, application for the above post
St /K / Shei VI pESH SUMAR _SINGH._..._Is hereby informed that
he/she has been selected for- appointment on provisional basls
against the post of PRY in the Kendriya Vidyalaya Sangathan in the
pay éc;a‘l_e cof ks, 4500-125-7000/- and posted at Kendriya

Vidyalaya, | _MISSBMARL (ASSOM). .. . Het She will draw .

allowances jand other benefits in addition to his/her pay af rates as
admissible| Yo the Kendriya Vidyalaya Sangai‘hdn employees. This
of fer of appointrment is subject to the candidate being declared fit
for the post of PRT by a Civil Surgeon. This provisionul appointment

of Shri/ Smt/Kumarl__VIPESH KUMAR SINGH . . in the
o oopost of PRT 18 subject to the outcome of o repart/ conclusion/

o
ecomin
Bt 2 ¢
;’{%ERI?}?&Y% P

fihe[pr'occdure “adopted by Kendriya Vidyaldya Sangathan for
"7 selectionjof candidates for teachers by employing private agency
and give, {nter-alia mpori‘/conclqsion/t*e'commendofiofn/findlngs’ to
ascertain) as to whether any candidate hae received any undue
.cdvan“ragxcz’ by \v‘iwuc of procedure adopted by Kendriya

b

pam[)efcn? Authority to conduct detailed ‘enquiry into

3
»
i

- Dated: 04.02.2005

comn et'fdaji'ons/ findings of the enquiry commiﬁe@ get up with the
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e sc'lec’rior\ and recruifment oi
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>anga1han for

is for o period of one yeor
chever is earlier

is purely .
ulamzohon
and

towsmnol appointment
on of enquiry givirg i1s report whi
lﬁcd fhot  this pr ‘ovisional appom’fmem
confer any right {or reg
accordance with ‘(he 1erms

and. will not

except in
hLPCHI

comple. vion of the oOid enquwy  the
this provisional oppom‘rmen’r may be

d the d|scre’non ‘ro confmue purelv

asc before
one yeal expu*o,

"case the cnquw Commlﬂee upholds: his/ner

the p:‘esenf provisi
nfmcnf letter on ie. uler

f ,"fh:.e appointee.

f The. da+e oT

R
.

basis

erauiry commlﬁee givés ¢
,uhons/flndxnooiz that- har/her'-
carrizd out in accordam‘c wnh 1he

-case. the

will- be'.

8 f;.-r'ocesv 1her‘eaﬂcr‘ - T
. A 1

._‘1

b };i,e/_she will b

period

selection has not been

\ochon pl‘occ.durc. then
Howewr hc/shc will be g

the present of feriwill be ‘withdrawn,

qiven r clcxahon of one year's age and

deemed chgnblc te \oo\rhcnpam in 1ha nexf selecho:\-

‘ . i‘ )
n case The enquiry corr rittee upho\ds \us/her se‘ec‘non

e on probation W.e. f. the date of Jommg for a
be. extended. Upon successtul

of two ycars which mc\\{
complm\on of px*obahon he/she will be confwmed in his/her
o ;\c) : F pnor‘[\lru “: 10 YQ]OVC‘ C:’}_ng(.‘,‘:“.ﬁﬁ 1 U:EZS on "!‘

"\l""‘
HER DR

o availability of

pcmnancni Vacancies,

the year 2004 I : &

reachers f‘O

vz s =

simnal appointment will be deemed
. i
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> Ifd

i< not U

he candidate is a womar,
the family way of the

appoi niment.

standing

a result of mmedical test,
withdrafn for the present.
be kept in abeyance until her
of enduiry whichever
. I o
medically re-examined

is
six wacks
and he
{'H‘ncss'
when her delivery is
date of delivery soon after it
candidate fails  To

: cotuply
“andidature would

not be

1f however, she (s

However,
confinement is qver or
cavlier.

expected and also

e el Lt

she should certify that she
time Tof acceptance of the

pregnant of twelve weeks

or tmore af the- fime of acceptance of appointtnent as
she will be declared tempororily
unfit and the offer of appointment

would . be treated as
her appointment would
‘ conclusion
che would get herself
ofter the date of delivery

+ appointment would be subject o production of medical
cerdificate from a Civil Surgeon.

She would indicate -
shpuld indicate the

has taken place. In cose, the
with these
considered

“instructions . her
a'ncéh;}'. no fu_rther N

correspondence will be entertained in ’rh-i's“regia'b:d' from her.

On production of ~medical
appointed fo the same post.

. PRT- .

« '»f_-‘,! i:.‘ ,{ v . ) ) )
“hel. ;%g’grs‘he is ~confirmed the

rfuinable by one monfis, notiee
being “assigned, theref ..
holeévqr, reserves

for*' the .p‘cll‘io,d_cl'qf. notice or

fitness ceri‘ificufé-,’. she will

.vicés df ffhe v'.:_'app‘din'r‘ecf,' -ar_é

The

be

5. |No TA will be admigsibie for first joining the Sangainen

4 . |.During the provisional uppointment and thereaffer, until

Va R s ..‘v}v.:

oy :

e the ‘services of the o
pulqted;period of notice by
to the, pay and allowances

+he wiexpired portion thereof .

“appoiirtingauthority  F
the right fo terminate 0 P
“appointec before expiry of e i

.c‘\xékingu.poymcm,‘ of .sum equivolém
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D Aiher  decrms & cenditions  of  service coverning  the
; ' CREEYY .

cpt::oin'imm ¢re same as laic down t ch Educq.op Code for

Kendrivd Vidyaleyas as amewced from fime to fime  Since for

Kendrive. Vidyclaya  Sangothan E:mployc,cs ‘Welfare Scheme

has bedn infroduced with eifect from 1 - 412002 joining the

above sgheme s com;;)ulsor\l;p . ;

& 0 “Yhe appointment is provisional as stipuletes in Para-i

and is ‘iubjud o the Schcdu-c Caste/ Tribe certificate being

vu*n‘md fhrough the proper channel ond i the verification

reveals that the claim to beleng to SC or ST as ‘the case may

be, is false 1he services wnh be Termma’red for’rhwu’fh without
assigning any further reason: and without px‘eJudice to such
furthel action as may be taken under the provisions of the
Indian|Penal Code for producyon of false certificate”.

. casa of any cispute or claim ogamsT the Kendriya

Vidyaldya Sangathan, in resazct of service or any contract.-

Gft‘iSing.f’Ouf' of or flowing frem this offer of appeintment the
Courts. of Delhi alone shall heve jurisdiction

& If he/ shoe accepf: ne offer on the ferms and
conditions stipulated he/ g would send his/ her acceptance

i'mnu:JJioTély fo this office & veceipt of this memorandum and
jotn ﬂu' Kendifiya Vidyalay  mentioned ovmlro{ Mlecessary
.-pr‘o‘fcmm for the purposz +f forms are ,enclosed herewith
“which’ should be submitted fo the concernf;ad Principal, after

getting the same duly covpleted in all* respects.  This
occep’rancc should reach the undersigned in. any case by
1.6-02--2005 . If the o fer is not accepted by the said

“date or after acccp1oncc i” ¥ke appointee does not report for

dU’lmy . 01' 1‘\\, ub GV COMNGE G YGNdrI)G Vla"Ct' RS :'_‘,"’

23402-2005. " this offz- 0f appointment will automatically
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Vudyolayo MISSAMARI(AéSAM)”\"he'

mﬂmcncd ~ this

'%intipnﬂ Kendriya

5>mmj of the candidate may b

n cd\a‘tcl/ after the zandidate lcpoM for duty ART

she does not join by the stipulated < dute, this office

nﬁ or n\c.d 1<.lcgt owhsca\ly This uppomhw SR
jc1c as
9Ly of Lducahon Code for Kendriya VudyaluyoJ
his/ her
and

forms/ statements duly completed ‘lin'

PCI'
-‘H'e (34

O u\lowcd Yoo dutics om) s;‘i:'*.'m-
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;.ubmls sion of

all
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Cor tgmol ccr‘hflcm es, on
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for the he/

‘ncharge ”"l"" yat will cei R ERCIEAY
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t‘equnsnc quouhcml n po.. : 5‘(\/. 1S
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ng report itself rege-ding his/ her ,mlaiocnon Qe
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Poae Dongine (Axcimn.), VR RO SRR 7
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- Article 57

-'.Arllcto '»“

employm

o]
by ”](

ok

Promolions offected on the basis ol the .consolidatedd
select list will have only prospechive clloct cyegy in eneors
Wll(‘l(‘ the w; weancies relate o cilics veins

Arlicle i

7 Foroiqn Service Terms. :

i ‘
(‘onlml Q:ovoumwnlmn Noyees o S m» ,ovl Qo vlu Lo,
] playe

ap'ponﬂoc

In

on dcpulahon on lomu;n service, (o posts it the ‘,.mr;,mmn

- will be governed by the tenms and ¢ rm(hlmn' ol deputation as agreed
‘to by the

wr*nt Dopallmonl and Sangathan,

- Article 58, ijisdicti({u

case ol any dispite or claim arising nsn tonsull ol

sntunden the Sangathan, the Conteal Adiminicd ative lyibinal
alone shall have the jurisdiction, : A
3
1
{
&

S ey

A
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KENDRIYA VIDYALAYA SANGATHAN -
REGIONAL OFFICE ¢ GUWAIIAU 122,

"’N().1»z‘.8-°z/'1_*1x'i‘/zoos-1<,,v.s(<,R)/ V%623 - 2 Dated ; 20-01-2006

M EM ORANDUM

« W 1th ’referenca to this office letter of even number dated 04- 02 2005 wdo whichyon
- have buon oﬂm od provxmonal nppomtnmnt on contract to the post ot l’nm my wmhm a5 por
termk and condltlons mentloned therein. Accordingly you have Jomed yeur d'utles on
22-02-2005 at Is.endrlyn Vidyalayn, Missamari. o
The ]E")vér-i‘od of snid provisional appointment ia extended upto 30 _YA-f?l'i'l,'lOOﬁ or
conclusion p;f-enqh T -giVing its report whichever is earlicr. Other teﬁns and conditions of
the provisimijal app mmment will: remmu the same a5 mentmned in the leue: [P(mre(l above,
This exteusi{{ﬁ should be undernlood m the context in which it is miade 'md by thm extenrion
the provisioﬁiil con t;act employee does not get any vestedright to claim for regulanzanon in

KVS. This iaf aubjacﬁ to furthor modification wﬂh mgm(l to oxtmumon ot tun 0, lt any.

! (/;\w)

(U N lJa.xw.xroy )
: Aﬂﬂltlmll Coummmnnox

-

o |

\/(A.K Sriv'istnvu}‘f;'? RY

‘ IxendnyaVndyalaygi, S
- Missamari. ‘ - : J

sttnbutuon -

1._ Prmmpa.l K.V, Missamari wnh the mstmctmn to deliver the lettcr to the
_ mdw:duul by oblmmug xecelpl of the same.

2 Di'e'put‘y Commissioner_(Admn.), EVS (lIQ) New Dellii,
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KENDRIYA VIDYALAYA SANGA’ nmNé
REGIONAL OFFICE : GUWAHATL :22.

" No.F.8- m GI(Bng. )/2005-F; vsmuy (% ’) LS~ 6 Dmeq; 23-01-2006

'MEM ORANDUM

With referenw to this uﬁue letter of even mnuber dated 03- 02 lUO* vide which you

have be{m oﬂe cd pn ovmumul appointment on contract to the post ()f Ir nncd (deu,)tc

‘I‘eaclicr{(l%inglmh) ns per tcrms and condmons mentioned therein. Accor dmgly you have

Jomed Vyixmvr duli 106 o 22~ 02 -2005 at Lnnth 1yl Vl(lyulnyu Mlhlullllﬂll

The pe ‘iod of said provigional ap omtment ig c‘c(cndcd n >to 30™ April, °f)f'( or
e pa 1} pp I {

conclusion

of

H

the pmw@isiom Fappomtmcm will remain the Bame as rentioned in the lettm refered above,

This extension should be understood in tho context in which it is made and’ by this cxtension

oL
the prov‘xmona conn act cmployce does not getany - vested rightto chlm 1or regularization m

KVS, llm. 13 £ ll))cwt to-furthor mmhhculumwnh rogavd to (‘X(Nlbl()ll of tlmo, i any.

Sh. G. ];’ﬁl(nﬁx
Kendriya Vndya]uy

Mlss'un‘m

('/_w

n

l(fl (Lnglnh)

o

Dlstnbutum g3 N

1.

 Pri)
. indmduul by oblmmn;; receipl of the smme,

.D.e‘

1cnpnl K.V, th.nn'm wnh the ingtruction to dchvcr the. letter to the

DT —

puty Co_mmissi-(mer (Admn,), KVS (HQ) New Delhi.

mqlm} mvmtz its 101)()11 whichever is oarll ()thorxtormr nml conditionr of

As:blr.»lum_ Commis f,loum'
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EENDRIYA VIDYALAYA SAN GATHAN
REGIONAL OFFICE : GUWAHATL : 22,

T_(:i‘l‘(f\f'l':lllu;.)/'2()()5-l":.\]f;(‘(,ﬂ‘()/ | '(; %) & - % 0 Dated ; 23-01-2000

Ml M()RANJ)UM

1 mlm once to this ()l'lw lotter ol even mimber. (l m»(l 03- U? 7()(! vide which yon

Imvubonn ( l]ole(l pmvmmnul appointment on contract to the pmt of h.nnml Gradunte

lenchou (M.nlhf,.) s per-tering mdunuhlmnn nwn(lmw(lHwnvm Ac (,mduwly you hnve

Joined your: dutws on 22-02-2005 at Fendriya Vl(lv:\ldyxl Mmmn.m

They pc:m(l ol anid pmkum il '|p|mnmm~m i (“(f(n(lf‘(l npto. 30" /\pnl 2006 or

cnndlni*si(m

the lirnvim

(»fonqmly giving its report whichever ir om Iw ()lhm lmmr anl condifions of

mnl nmmmhuom will u-m.nn the BIING 1 munllnm\(l m Hw Ii'llm l«-h‘.nml above,

This ox(enmmn Rhmll(l be nmlnut(m(l m the ¢ ontext whu h n inm: nlo m(l hy thie extension

the pmvml

KVS. This|i

'1'0 ’

mml conllucl cmplt)yve doek ot gelnny ve Hmlnohl to ¢ Imm lm regulmizntion in

IH mll)}ex.t to lluihm mmhh(ntmn with vegsindd 1o m(lnnv 101 (\I time b ANy

L /'\t\’ .

{.
(” N, K 'ML\H]"’) )

AH»I"UH' (5 ()IIIIIIH HI')lH |

s

S h l’ ’; ohravunlnvu TAT (Mathn,),
I\on(h 1yn anynlnyn

Mmunn nrl;

])n'r;!nhulu
1.

" -

l’l mcqml l‘ V Mitsammi with the instiuction 1o de In(l the fetter to the
mdlvxdu,ll by obtsining receipt of the gmme.

:]')(‘pnt'y Contminssioner (Admn), FVS (10) New Dol




No.F.8-7/PRT/2008

- - .

KLI\DRIYA VlD YALAYA S/\NGA] HAN
RLGH)NAL OFFICE | GUWAHATT 122

KVSORY 1663 §— Lo Dated : 20-01-2006

MEMORA’NDUM

Witlireibrence to this oflice letter ot even number dated 04-02-2005 vnlo which y(m |

have been offered p

rovisional appomtment on contract to the post of an':ry toncher a8 por L
' ]

terms and condmoﬂs mentioned ther ein. Accondmgly you have joined your duhen on

21 02 2005 al hendrnya Vldy')luy a, Mlbbmnun

A

‘The perioc ]

“contlusion of enqii

the provisional ap
This extension rli¢

the provisional co

of gnid provisional appointment is extended upl.()iBO"" April, 2006 or
liry giving its roport whichover in oarlier. Other tering snd conditionst of
pointment will remain the sarue s mentioned in the letter‘rlofr.wi'c-d above.
yuld be understood in the context in which it is made and by this extenrion

ntract employee does not get any vested right to claim for regularization in

KVS. This 15 subject to further modification with régm'd to extension of time, if auy.

To,.-

AShBK. Jha, PRT
Tendriya Vldynluyu,

Missamari.

Distr 1butmn -

oo

( U.N_Khawarey )_
- Assistarit Commigsioner

1. l’nnupul LV, Mm,,un.:n wnth the instiuction to dchvu tho letter to the |

uulm unl by obl»mung receipl of the same.

i
i

2. :Doputy I(ﬁmmnirsts‘ionm (Admn.), KVS (1OQ) Now Delhi,




No.F. $-VPRI/2005KVS/GR | W6 LY — Y 9

- With
~which:iyou h
Primary Tea
have joined y

—\A

Q)

9 Nl)l{l\/\ VIDYALAYA SANGA'THL JN_
' RI“(‘I()NAI Qr l‘l( i (,U\VAII ’\ll

Dated: 20.01.2006

- MEMORANDUM

reference to this oflice lotter of oven numbor dated 04.02.2005 vide -
ave been offered plovn,mnal appomtment on contract to the post of
clier ns per termus and condition mentioned therein. A(.u)rdmgly you
vour duties on 21,02.2005 at }< endriya Vidyalaya lemmun

- The p(-nod of anid provmmnnl nppomtment ig extended npto 30"‘ Apnl
2006 or conclusion of endquiry giving ite repart which ever in earlier, Other tering

and conditiol

in thcﬁ_léltm'

which it igm
get any venld
modificatior

To:

 ShrlSm )
Kondriya’V

l)islribut'i on:

i.

the fe
-2, Dep

Pring

ns of the provisionsl sippoimtment will rémain the s e as mentioned
eferred above. This extension should be understood in the context in
\nde and by this extension the provisional contract employee doesnot
vl fighit Lo claim for regnlarization in FVS. This in subjeet o further -

U\llh regard Lo extension of ime, if any. ,
(U.NT[’(I‘[AW AREY)
/\SSI.’JD\N']"'(,'.K.)I\/IM]SS’]()Nl R
18. B':.K.‘ Guptn - PRY
idyslayn Missamoni,
- )

cipal, Kendriya Vidyalaya Missamari with the'ir'lstmc'tion to deliver
¢tter to the individual by oblaining receipt of the same. -

ity Commisrioner (Admn.) KVS (1Q), New Delhi.
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~ KENDRIYA VIDYALAYA SANGATIAN
REGIONAL OFFICE: GUWAIATI

No. F. 8:7/PRT/2005-KVSIGR/ [+ Y61~ €3 Dated:20.01.2006

" MEMORANDUM

- With reference to this office letter of even number dated 04.02.2005 vide |
‘ which youlhave been offered provisional appointment on contract 1o thie post of
Primary Teacher as per terms and condition mentioned therein. Accordingly you
have joined your duties on 21.02.2005 at Kendriya Vidyalaya Missamari.
The period of said provisional appointment is extended upto 30™ April
2006 or conclusion of enquiry giving its report which ever is carlier. Other terms
‘and conditions of the provisional appointment will remain the same as mentioned
in the letter refefred above. “This extension should be undérstood in the context in
which it isiimadé and by this extension the provisional contract employee does not
getany vested right to claim for regularization in KVS. This is subject to further
madification wilh regard to extension of (ime, il any. S

J

)
Jip

(UNKITAWARIEY)
ASSISTANT COMMISSIONER
To: ' | o
e - :
\/Sh;:ri. /. Su/ Ms. V.K.Singh - PRT
* Kendriya Vidyalaya Missamari,

l)'i."s’(ri’hu(i&n; -

L Paincipal, Kendriva Vidyalaya Missamari with (he ini:;lrm:lii{m' fo delive
: 5 : . YO ’ . . [ S
thiletter (o the individual by oblaining teceipt of the same.

—_

o

C 2] _,;,;j)lav(y Commissioner (Admn.) KVS (11Q), New Delhi,

:
§
£,
t




K - g/

K'lle)"Rl'k”A \Y HV)Y"ALAYA ANU/\I HAN :
- REGIONAL OFF l(.L GUWAHATI :22. !

: Nq.:{*,s-?/l'-{ifc}_vzo)s-yvs«,m/ 1< 67 ¥ 3= l)ate'd:Z()'-Ol:_?.OU()_v
o MEMORANDUM

Wit;h__i'é;lm enco to thm olhco fottor of oven numbor duted 04- 02- 2005 vido wlm,h vou

have been of¥ored |

)mvmmnl nnomlmont ol wntmct to the post 0[ an'u toacher ng por
P Y {

- teftms ax.ul'éondlhonr meuhonod thorein, Accordmgly you huvoy)mod youl dllllCH on

22-02-2003 at Ke 1dr1ya Vldyalaya, Mlssamml

Thc' pcrxol of gaid provnsnmml appointment ig cxtcndcd upto 30"' April 2006 or

»onc!umon of enqu.uy glvmq its lepmt whichever is earlier. Other tom.s mxd conditions of

t!xe pmvmmnul nppomtment wnll lommu Ahe same o mentioned i in the lottﬂr mfcn ed above,

This ext enmon 3 ould be un(lerbtood in the context in which it ism ade and by tlnrs extension

~ the pmvxmon.d contract omployee does not got any voted right to cl(um for ro«sulurl;'n}mn i

KVS, I‘hm u; rsubj ar:t to further: modlhcanon wnth regard to extension oi tmm if nm

To-

/Shﬂ anerjee fi

: Kendnya\hdyalaya, _

M:ssaman

Dlsmbmmu -

1. Pnnu;
!ndlvxd
2, beputy

*—m’:‘-f R

/
(U N n.hu.W"h ‘;‘) )
At;mstunt Cmnmmfmnm

T

a] I\. V Mmaamml wnlh the instruction to (lchvor (he lolk 1y to tho
ual by oblammg wcclpl of the sume.

1

(,ommmsumor (/\dmn ), KVS (llQ) Now Dollu

i

4

s
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KENDRIYA VIDYALAYA SANGA’ mAN
REGIONAL OFFICE : GUWAHATI :22.

\ NOF8-7/PRT/2005-F V.S(GR)/ I'XG’)\$ -3 ‘ o D&ted 2() 01-2006

MLMORAND UM

. With re fawnce to this oflice louel 01 even number dated 04-02- 200) vide which you
have been oﬂemd provwwnul ummmmwm on contract to the p()bt 01 anmy tmchm anper
terme and condltmons menlmnod therein. Accordmbly you have joined your duties on

26-02-2005 at Iwndnyu Vldys;llnyn, Missamari,

The pcrmd of snid provmmnnl nppointment is extended npto 30”' April 2006 or

conclusion of enquny giving its wport whichever is earlier. Other’ torms and conditions of

the prm}*isionul uppmnmxout will remain the same s wentionod in tho lotten lofm ed above,
This emeurmn vshould be underbtood n the coutext in which it ism ade and by this extrogion
the provxmondl contrzwt employee does not got any vested right to clmm for regulari ization in

1‘.\7_.‘). .1;‘1‘\15 15 mxbjact to fu:lhol modification with regard to exlonmmn oftnuo if any,

/
o (U.NC Kﬁaw'noy)
Ar;bu\tum Commissroner

L

'.l‘() ‘ , L "
S o ’

\Sh.V.P. Mish a2, PRT
Kendriya Vidynlayn,
M isrmmnanri, :

Distribution ;

1. DPrincipal, K.V, Missamari  with the instruction to deliver the letter to the
individual by obtaining receipt of the same.

2. Dja.puty»(l‘-ommizrssiuner (Admn.), KVS (11Q) New Delhi,
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| KENDRIYA VIDYALAYA SANGATIAN
WEGIONAL OFFICE : GUWALIATL

No. ¥ -I/PRT/2USKVSGI (&9~ T4 Dated: 20012006

MEMORANDUM

< ‘With refereﬁce. (o thir office letter of even number dated 04.02.2005, vide
which you have been offered provisionnl appointment on conlract to the postof
Primary Teacher as per (enits and condition mentioned therein. Accordingly you

have j‘ofiued_'y'éﬁf duties on 17.02.2005 at Kendriya Vidyalaya Missamari.

“The period of anid provisional appointment ig extended upto 30" April
2000 or conclusion of enquiry giviug its report which ever is earlier. Other tenng
~ aud conditions of the provisional appointment will remuin thesmne a5 mentioned
in the lettér feferred above. This extengion should be understood in the context in
whichi it is made and by this extension the provisional contract employeedocs not
get any vestbd right to claim for regularization in KVS. This is subject Lo further
modification with regard tobxtensimi of time, if any. .

e

© (UNENAWARLY)
ASSISTANT COMMISSIONER

Tor
J‘v ' v:: - » S

Shri. /S tjl\h.,_;N.M..Shllnl S PRY

Kendriya "}’i‘dyalayil Missamar,

Distribution: - |
1. Psincipal, Kendriya Vidyalaya Missamari with the instruction o deliver
" {He letter to the individual by oblaining receipt of the sune.

© 2. Deputy Commissioner (Admn.) KV3 (1), New‘l)elh:i.v
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KENDRIYA VIDYALAYA SANGATHIAN
TERGIONAL OFFICK: GUWANARE

No. i, S VPRE/2068-KVS/GI Whgb = % Mads 20.01.2006

MM ORANDUM

R ‘With roference to this ot¥ice loiter of even nwaber dated 64.02.2005 vide
which you liave been offered provisionul uppointient on coniraot to the post of
Primury Tencher us per tenus und condition mentioned (herein. Accordingly you
have joiu&}»you‘r dution on 22.62.2005 Hondriya Vidyataya Mangaldot, -

- The period of said provisione] eppointment ia cxteaded upto'30% Apsil
2000 or c’&inch,u;ion of cuquiry giving its report which evor is earlier: Other tevimg’
und condittons of the provisioual appoiatin eut will remain the swne asmentioned
inthe lollr referred above. ‘This extension rould be uadergtood in the contextin.
wiiich it 16 made wnd by this extension the provisional contract employce doer not
et any vesled right to cluin for regularization in KVS. This is subject Lo further
modification with regard to extensicn of time, if any. '

/; g
)

(7 14 KUAWAREY
. ASSISTANWT CO?&'I’E\;!I?S.‘SI()'I\"ellfl{
Vo . : '
' Slu"i. /SmU/NLs, S.AOuuar - PRY

Wodriyn Vidyalayi M ungaldoi,

1y .

Distribution:- ' b

/," . . .
,\\)//?I’trincipnl, Cendriya Vidyaaya Mangaldot viill the wstiuction to deliver
 the letter Lo the individual by obtaiuing receipt of the same. ‘

2.|-Depoty Comtnissioner (Admn) KVE (1Q), New Delhi.




citidionn

o . g P
99 <

. /2 C gl B
s ','.'".'-: ||(H"/

‘l .
cen VNI

;' i i i

Dated: 27-4.2006

1‘ The Assistant- Commissioncr
i 1. Kendriya Vidyelaya Sangathan
- . All Region Offices. ~

subs Offer of provisionel sppointment i contract i the post of
PGT/TGT/PRT.

S il’l’M adam ;

In continyation to this office leuer of even number dated 13-
112006 it is to {nform you that it has been . dcc;dud by the
competent authority that the pmod of provisional appo! ntmcm on
contract to the post:of PGT/IG T/PRT_eppointed in the vear 2005
on direct, Tectuitment -basis be. extended up to 30" ) 0060t
Conclusmn of ‘enquity giving {5y TCPOIT WILCHEVCT 15 Carlier. OHicr
- fermis and conditions of: the offer-issued to the candidates will
" remain the same. You' are-therefore requested (o take necessary
action in the matter accordingly: The text of the memoranduny to be
issued to the candidates is-enclosed hevew ith,

Yours faithfully,
( Pruuya Ricka Srivastava)
Joirt Comunissoner(Adme.)

Vineis As above.:

P R LI P Y

Auu'ao('ﬂ’e - 5_.‘

\\
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@

; ,-(ondnyn Vidyntn!':n Sangathan (K.V.8.) h.i an autonomous organization undor the Minisiry of

[# ¢ man Roesource Davelopmeni, Govt. of India. K.V.S. intends to reciuil Posl Graduate, Trained

adunto and Primary Teachers lor its schools spread all over Indin. Applications are invited in the

escribed formal (as per annexure enclosedj from indian Nalionals for recruitment of toachers in

KVS Tor the yone 2005-2008 lor filling upy of vieanclas (estimnted to bo mor than one thousnnd)

/ nnd for dmwing a panal of candldatas, Tho Watalls of the post and oligibility critarki ote. arw uivu\
' belaw -

! hlamor amptoyor to tha affact that ho/ sha is 2 Gow. servant as on the dato of ndvovtlsomonl
(h) Upto a maximun of 10 years In tho case of Physically Handicapped.
EXCEPT PHYSICALLY HANDICAPPED CANDIDATES, ALL THE CONCESSIONS MENTIONED
ADOVE WILL, BE CONCURRENT, THAT IS, IF A PERSON 1S GLIGIBLE FOR MORE THAN
ONE CONCESSION, ONLY ONE OF THIZ CONCUSSIONS OF THE THGHEST PEOAMISSINE
LIWNT, WILL BE GRANTED.
FOR PHYSICALLY HANDICAPPED, IF A PERSON BELONGS TO SC/ST, HE/SHE WILL BE
ALLOWED 15 YEARS l.o.10 YEARS FOR P.H, AND 05 YEARS FOR SC/ST.
B
4G5

I PART - Il : HOW TO APPLY AND EXAMINATION FEE/APPLICATION FEE. '
Lo Applicition ot b submlitad i ha pmﬁ:.tlij.'ml teonat psibftahinsed in Annaxuio of this
advortisemant, Thn appllcallon format can also be downloaded from he websie of the
voww b gathan.nic.in %

{rpanT-1: DETAILS FOR VARIOUS POSTS . ]

A’ POST GRADUATE TEACHERS
.+ PAY SCALE: Rs. 6500-200-10500
+* UPPER AGE LINMIT: 40 YEARS (as on 01.01.2005)

i, Candndates desirous to apply for more than :‘me post should submit applications for oach pos!
. accompanied by mo prescribed foe and noccssavy enclosures lor each post in commlo
envolopes.
Apglicants cannot apply for more than one subject |n oach catogory of Post (P.G.T/T.G.Y)

i X
5' ESSENTIAL QUALIFICATIONS : iv. Envelopa containing the application must be superscrihod in bold lottars as APPLICAT(ON
. Two years intograted Post Graduale M.S¢ Courso of Rogional Institule of Education ol FOR THE POST OF ( PGY/ TGT / PRT) In (namo of Subject).
R . NCERT in thho concornad subjact[with alloast 50% marks in aggregato or Mastar's " Ouly ﬂllad in application must roach at tho lollowing address latost by 25-03- -2009,
Dogroo from a recognizod Unlvursny with at least 50% matks in nggrogalo In tho follow- : " KENDRIVA VIDYALAYA SANGATHAN '
ing cubincls: - ' T W ORI,
S.No. | Namo of Post Subjoct(s) EXAMINATION FEES / APPLICATION FEE
" PGT (CGnglish) English 1. Candid wiil havo to pay a NON-REFUNDABLE APPLICATION FEE OF Ra.300/.(Throo
b, PGT (Hindi) Hindi : . ¢ Hundrod ¢ only) by Domand Oraft only In favour of ‘KEHNDRIYA VIDYALATA SARGATHAN'
c. | PGT (Physics) i | Physics/Electronics/Appliod Physics/Nuclear Physics payatigait Now DFTH along with his/ hor applicatian. Tha foo s6nt through iPO/ Marioy
a4 PGT 4Chomisiry) Chomisiy/Bio Chommsiry Ordeil ssnd Choegquo/ Curroncy note or the Treasury Challans otc. will not bo ec-
- 5 - . . . o ptod X e Sangnlhan and such applications will bo tronted as heving bean ro-
o PGT (Economics) Leonorhits/ Applind Economics/ Business Economics coived without tea. Separate foe Is to bo pald through separato bank draft for each
1 PAT (C ) Co with Accounting / Cosl Accounting / Financinl post appllod.
Accouniing as a Major subjoct of study. Holdor of dogrees of | 2. “The refund of to foe will not be allowod in any case
t.Com In Appliod / Businoss Economics shall not bo eligible.] 3. The bank dralt shoutd bo valid for at tenst 6 months from the dato of publication of this
1R PGT(Matha) Mathomatics/Appliad Mathamalics x':’t:;‘ogo&monl in the c:m: of local pay ordors issued in lieu of Dainand Oraft, mo vandny
. G r : S, - ) slx months of throe months as applicable. .
f 9.!'_('?‘.0‘00V) g::;zlé:yo}glqg. I;—mmﬁ&i?mq: nﬁﬂ:;ﬂ;m 4. " No loo Is roquired to bo pold by SC/ST/Ex-sorvicatnsn catugorlos. Physkzully Hl\ndic:mood )
provided thoy have slud»od Bomny and Zodogy at Grad [; N nl(:.lﬂio pied from pa 1 of fee subjecl to tha submiasion of photocopy of the |
2 .| fontevet) d : cmﬂﬂw!alsumdbyaGow Hospital, duly signed by Chiof Madical Officer, -
L= ['PaT{Hisiony) ~Histor SIm:lmiy. the candidatos from SCISTIExseMcomon categoros should also enclose & photo- -
- v History & * copy of cortilicate issued by compatort aulhomy In the absence of such proof and Htna'fos:
}. | PGT(Goography) Goography has boon paid, the application wilt be tejoctod on the ground of “lae nol paid”. No oononpoo— )

1) B.Ed. or équivalont qualification from a recognlzod University.

i) Proficiency In teaching through Hindi and English media (will bo judged by way of doscriptivo ~.

lype wiilten oxamination of +2 standard). |

Rooirable: Knowladgo of Computor Applications. ¢
3, THAINED QRAODUATE TEACHERS | ’ !
““UPPEN AGE LIMIT: 35 Yoars {as on 01

ESSENTIAL QUALIFICATIONS:

h -

.01.2005)

Four Yoars Intogratod degroq cour:
concemad subjoct with at least 50% marks In-aggrapate; or Second Class bachelor's
dagroc, with at loasl 50% marka In'tha concarnod subjoct(s) and in aggrogale including
aloctive and lnnguagos In tho combhmuon of Subjocts as under:

1 “PAY.SCALE: Rls. §500-175-9000 - ' L
i .

0 of Rogional Institute of Education of NCERT in tho ,

donca of proof sent lalor wﬂl be omanmnod' _
‘eAnr.éity {MODE OF sspscnom “AND SCHEME OF, EXAMINATIO!

Tho Sangnlhnn will hold wﬂlum oxnmlnnllona as por schnmo of axamination qun bolaw. for*

" thd focrultmant to the above mentionod posts ht Ahmodabad, Bangalore, Bhopal, mwbnms_mf.

Chundignm Chennal; Dolhi,:Dehradun, Guwahat, Hyderabad, Jabslpur, Kolkam, Jnlpur. .

- Jammu, Luckhow, Mumbal and Patna.
2, The contros for the exuminations as mentionod abova are subjoct to dmngo atihe dL-croUon
,  of the Sangathan, Witlle avery.offort will bo made to allol the candidales, tho contro of histor
* choico for tho.axaminatlon, the Sangathan may at its discration allot a diffarent centra-to the
fidata in caso ¢l 1508 30 . No roquost for chango of examination contra
onco nllottrd will bo ontortalnad and tho candidalo will hava to appoear at tho allocalad contro at

[
The modo of sutuction shall inciude a wrmcm tast ummlunllom p:oucluncy et and poraonnl

4. The writlen examination wiil be of two types ta. Oblccllvo lypo and Descriptive typo. Paper -
(Gonaral Paper) will bo containing 120 Objactive lype quastions with four multiplo choico
answers in the subjects-like Qeneral English (30}, Goneral Knowlodgo/Goneral Awarenoss
(30), Genoral Intelliganca/ Roasoriing (20), Numerical ability (20} and Teaching Aptitudo (20).

Tho duration of tha paper will be 2 hours. This examination will be Immaediately loliowed by a-

Doscriptive Tast of 1 {ong) haur duration L.e. Papor - ! containing quastions In Engtlish and
1o tost the mllngunl compotonce of candidata. The total duration ol Paper-l

§.110. | finmo of Post Subjoci(s) . 9 hledhor wagnisos.
a. TGY(Enplish) Englith o5 an oloclive subject at Dogroo lovot " ntarviowr,
b. TGT(Hindi) Hindi as an alective subject al Degroo tovol
c. TGT(Soclal Studies) | Any two of the following : History, Geography, Economics t
and Pol. Sclenca of which one must bo either History or '
Goography
d. TGT(Sclence) Chamistry, Bolany and Zoology .
e - TGT(Sanskrit) Sanskrit as an elective subject at Dagreo levol Hingll &
[8 TGT{Maths) Maths with any two of the lollowing subjocts: - and I will bo throo hours,
E!‘Y?lc.ﬁl Pl'\omlslryl Etoctronica/ Computer Scionce/
‘ ¢

1 B.Ed. or equivalent guatilication from aliécognized University.

Proficioncy in teaching thiough Hindi and English madia (will be judgoed by way of descrip-

tive type written examlnaﬂon of +2 alandtud)

Dosjrablo:  Kr ol C

. PRIMARY TEACHERSA B ""‘v.lt B
- PAY'SCALE: Rs. 4500-125-7000 |4

UPPER AGE LIMIT: 30 Yoars. (as on 01.01.2005 )

18, .

-

‘Thora will bo nnothar Dascriptivo Typo Tast of thran hewrs duration Lo, papor - 1], which will ba
hold In tho ancend shifl conitnining fong and short questiona’ partaining to Subloct/Poat for
which a candidato has applied. Tho candidaie will bo soquirad to answer thase quoestions in
doscriptive mannor.
11 is essential for all candidatag to appear ol atl tho examinalions as per above dalails. In case
a candldato is found abson| in.any of the tasts, hishor nnswar-sheats will not be ovaluated.
For the evaluation purposas, : no.negallve marking will be glven. The Schemo ol wrmon
t  examination Is as underif A ;¥ <t <. ? -
; SCHEME OF WRITTEN EXAMNAHON FOR THE POST OF PGT, TGT AND PRT }

i
1 - ESSENTIAL.QUALIFICATIONS’; 445{ 5} ¢ ¢ . i |8t |Name_ | Date of ;T 5[ Ditficutty | . Timings :- Sub ocl s)| Total
4 1-%Sonior Secondary (Clase Xif) wih 60% marks, - |k [Name Expm:’ 3 p’,',',;:}?" 3 o v ! L R ey A 2l
L 'nJBT aftar Senlor Secondary (C!ase + XIi) or B.Ed or equivalent or B.ELEd. . = 1 KRy " IET] 156"
jl ) (Proficlency In teaching through Hihd! and English media (will be judged by way of 1. |P6T 2'105/2005 qb’f'tc!l.y?-‘ g-?::’~ atl " 0,9'0»0" 100 "‘;m 1 '"'v P:ngrn‘xl N 12'0.
" ~desctiptive type written sxamination of 101h standard). L uato - B pa
. Deslrable: Knowledge, of Computar Appln:allons ] Doscriptiva| +2 Level | 1100-1200 hrs | I Langungo 40
ESERVATION vonio* ¢ 5 Wt gbifive e \ Proticloncy)|
o teservation of vacancios for 8C, 8T;' OBC, Ex- nwvlcomcm and Physically Handicappod Daogeriptiva| Poat 1400 - 1700 hio{ 111§ Subjacl 120
«1ndidates will be as per tules ol the Govommenl of India. A person who has served in any rank Graduation . . Papor
\vhether as or as a no baia )-In tHe Armud Forcos {Army, Navy and Alr Forco) 2. (TGT 22/05/2005| Objoctive Graduation] 0900-1100 hrs i [ General 120
m!\ on\y bo ohgtblo for vesowaucn lor Ex-ﬂNlcemnn. . o ] c . - {Papar”
fw. PART .1 { ELIGIBILITY/AGE nELAxmom o e ) Doocriptive( +2 Lovpt [1100-1200 tres| 11 | Language | 40
e = . ' . | Proficioncy]
= LGB vios ABRLE CANTE7RXL ii'&_ ﬁwﬁa» v ;
' {:the exsontial ts of the post Bmﬂllod for and other conumons. -, | Bogerigtivery G{“d“d“‘"’ '*f°°.-'7.02 his 1 Jit, § Subjeat - | 120
Mlont ds on M.OI.EOOB ero applying they must sailsty th s sebie Mideffar T 4 et [ ) Papor b
Mal they possods: e’ eusential qualifiogtions prescribed for' posts. The applications of |3 |PRT | 23/05/2005 Q"“’F'}!ﬁﬁ #21Love! 10800-1100 his 1 .1 - | Goneral | | 120
‘1' o0 candidates nof fulfiling the essential quélifications and othar requirement will be ity e g |t et | Peper
“iected-and no correspondence will be maﬂe in this regard Doscrlpllvo 10th Sd. 1100 <1200 hrs) N |Language | 40
GE RELAXATION ./ 4E S S ¥ a® il gy o, ! ' L g Proficioncy] -
'3!axeuon tn upper age dmit will e es under' thioe., Dnscvlpllvn +2Lovol Moo 1700 hrs 1) | Subjoct 120
:) ¥ Ugto a maximum of Five years In the’ case of SC/ST candidates i« on n HAR RS s e Pnper
'1) £iUpto & maximum of Three yeard In the case of. OBC candidatos ;
"¢} ,'Upto a maximum of Flve ysars.lof p who had ordinarily beon d The above schemo of oxamlna!lon il eamal’ unch&ngod oxcop! chango in the ordat of dato(s)

iciled in the Slnte
of Jammu and Kashmir during 1.1.80 lo 81.12.89 :

+) Uplo'a maximum of Ton yoars for woman candidatas,
) . Upto @ maximum of Five Yoars for Govt. sorvanta/KVS regular omployods.
Ari ox-sorviceman who has put in notlless than 08 months continuous service in the Armed
. Forcos (Army, Navy and Alr {orca) shaill be allowed to deduct the period of such sarvice from -
his actual age and it the resultant aga Hoes not exceed the maximum age limit prescribed for
the post by more than 3 years he shall'te deemed to satisty the conditlon regarding age limit.
This is applicable lor the posts of Tralned Graduate Teachers and Primary Teachars. For
the post of Post Graduato Toacharg, tha abova will not be applicablo.
V' Upto a maximum of 10 years in the case of SC/ST candidates and 8 years in the case of
08C candidatos sorving as Govt employses in accordance with the Gowt. of India instruc- 1
tions. An ficani clniming ago relaxation under ihls para shoutd produco a cerlilicate from .

for PGT, TGT or PRT which may.ba changad. depending * ‘upon number  of candidatos. Whilo*
" offort will be mado to conduc\ ’)h xamln r of - datos .Mentionad above for om:h

catogory, thoro Ia o posaibilty iaf1
mqwznq)o ot dataof holding:tho oxami Y

and PRT may changa due ? lsyraiv
“tion fof these posta will be nplpslp ]:} Qlo drql(" cardt qpt io %llgfbla cahdldr\wsc w

5. The candidate's pedormance In Paper-1 will bo evalun(eu fitst" hnd bised on Iho mad«a &ocurod
and merit.ranking securod by candidate, upto a cut off percentagé as doclded by KVS, the
doscriplive answer shoets of Paper IF nnd Pnnm 11t will bo avaluatad furthor In respact of only
thasoe candldatns who ato shortliatad on the udsta of PPaper - . Howaver the markn nocurad by

¢ theso shortlisted candidatos In Pupor 1| will nol bo lm,ludud for the, final mocdit mnklng While
processing tho finaf results,.only those candidales will: be; lncludod who haveg oblained a pro-
dolormined cut off povcontage ol mavka in Paper II un’d Papo: il Only \hose candidatog will ho

Conthitmed

%

x?@%s'{gwded&mmhm'ot' ‘ginmihaton for PAT, T T’~

:,w

i o
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i s ST b U S b
tigbiisad on the performance (wbove cul

S

- o
5 et of Histery, Soogiapty Geonot

0B, Social Stedies (having nt loast o subjeets
i 1.0, Paper It and Paper W Seinneo of winch ona st b eithes 1 ligery of Coarpapdng
of illahe ap ions to ¢ ine eligibibty of Gt B AL (Hons.) i MistoryrGoogrogind § ceemeae 41 L tapt SObpRct
'u?i canttidats hus to atlach attesied copies 18.  B.Com/J B.Com {Hons.) B
:f L categary olc, for dotormining afigibitty. 89, Qthats ;
gCinting, @ candidate is atlowead (0 appear al  3) Poul Grdusta dugreoe :
\éow and such candidato does not futtill any  10. Erglish 1. Hinh 12 Maysles
ireé will al:lomatically be treated as cancefled 12 Eloclronics 14, Appli:?il fPhysics 15, Nuctear Physics
¢ Wﬂoﬁ.!&elo{o gubmilting the appfication, the candi- 16, Chiemisiy 17. Bio Chemistry 18, Economics
i it ensure thid hevshe fulflls e the exghily évilpria as laid down In this advertisemont. 19, Applied Ecanomics 20. Busingss Econumics 21. Commaice
! hor candiature will b puroly pittisional subipc 10 eligibility being vorified again after the 22. Mathematics 23. Appliod Mathamatics 24, fiotany |
i tesd anckl or interview. - e o .:if\s 7 f«mlr; . 25. Zoology 26. Lile Stiences 27. BIO Sclences
"3 ”{ 3% who has boen aliowed {0 appeu}-d{ Ugey wikiien test and/ of inlerview, should nut 28 Genelics 29. Micro Bivtagy 30. Bio Technology
in tho post. X . ~31. Moleculat tiiotoqay 32. Plant Physiotonyy a3. Hislory
Horcandidaturo at any stage of the selection, 34. Geography *
<'Bdvortisement . ©i4 % . EXAMINATION CENTRE CODE
{ sciection to the post and eligibifity conditions ~ Bangaiore 31 Bhobal 32 Chennai 33
No Hrond will be entertained in this regard.  Dethi 34 Guwahati 25 Kolkata 36
€ APPLICATION Lucknow 37 Mumbai 38 Ahmadabad 39
swour of Kendriya Vidyataya Sangatl 8 40 Chandigath 41 Nehradun 42
P Vo ko ¥Rd) : . Hydorabad 43 Jabalput 44 Jatpur 45

2 The aducational qualiitalions, mark-shoats, dato of birth, caste/  Jammu 48 Patnn 47

o o s || SFECAL FSTRUGONS 70 THE CAMBiONTES 111 R RRSIaR
N Hend {OATEE. FOR RECEWPT OF APPLICATIONS 131032005 - )  Applications have boon Invited only for thy post of Post Graduato Teachor, Tialned Gradu- -

] Cundioates st sond appication by drdinary past 3"’*,9! applications sent by Regd. PostCourior alo Taadhor and Primary Tanchor. Applications for othar posta ghould not ba submiltod.
“-l'lo,\:u!mmd'llﬁlstaox address. KVS will nut bo rizsponsible for epplications sont at any i)  Qualifications ncquirad by the candidatos shauld be strictly In accordanco with the pro-

othey siross (‘MKVSde)«mbyhamg‘r“: harwiso. Candid. are advised to sond seibed quatifications and candidato shoutd not saok claim of equivalonco of tholr qualilica-
mu‘mmm advanco Yo avoid any postal dality, In such & mannor thnt the same ronchos lions witl that of quatifications as asked lor. Wiigrain grades havo boen given, oquivalunce

frofnee tho' sipaikaid data for recolpt of agblication,, Hiiiany, thosa sonding application theough . marks of gradation should ba altacherd.

- gopev chonnod should ilso ensue that thoappli om {ha omployor 18 sent woll in timo so that B)° Tho Candidate should not filln theso qualitications i tha spplication tor tor which thoy hive

the sarnn i recoived by the tast date. Saisguthan wiépt accopt any application rocaived aftor the .. appeared in any of tha oxutpination whoss ault i3 nw?llmlf v'nllmuldl ng( lsjrxclnmd.

fast daterond wil summarily reject the same. Post olfixe has boon given instructions not to accept v} cand:dalos agplying 19r Uixs posts 011(_;!3 in Malhomnhcs‘ Seience and 5.5t must noto thal
,'S“YW'C!‘ e the last data. . Such applications ill be ro<directad by Past Office at the cost they '.J-ould have studied the oo«nbmauog of leon.sub]ecls in uil the years of degreo course
s N . A A . . and in each year thay have secured 50% marks in the subject and aggregate. TG T-S.St

il risk of applicant. = KVS wil not ehlitain any cougspondence lfom such applcants and their sstaol 70 that they havo stuilied the two subjacts out of given 4 subjects out of which

'mmﬁﬂmmmmmm'nnydmm" s even if proof of despatch is shown by st lco ensueb 1o ke 2 two subjacis O 0 !

i A ; e p f dospalch IS Show? one must bo History or Goography. Thu applicants for these posts should atlach mark
a carvidate. Kvs uix no( be no:?onsﬂ:w for any de the part of caru{udaiu/posl 91!190. shoet of cach yeat 1o doterming thejr efigibilily in tho absence of which their candidature will
. s of flej “Tho g ore tho broad girometurs of rej ol app ofa be cancelled. Similarty,.candidatura of thase candidates who have not studied the required
senndidadee 2 AT S L : - subjects, will bo cancelied.

3) - Nosrreoniph of Ige with application in tho {ituzsired (oxcept pted calegory) . v)  Suwe examination lor all o posts of PG/ TGT will ha held simultancously for all the subjects
. I(u) r'!laml'uwg*d fury of the documentary proof in the Lwm of allestod photocopies of qualification, on th samo day, a candidate cannot appear for oliice subjrcts in the sme category ol post.
4 ena-ehonts, othat -costificats etc. o ! Thetelorn, at tha most, o candidatn e upply vy fe one ost in PGY, ono 1A 1GY and PAT,
L (i) Nanteccigt of casto cetificatal/gub-catagory cart icate, wharover applicable. Canefickates are advised to apply only for o post, in onch rategary. However, o candidato
" (i) -Not possissing tho. degrraid jiod quatitication upto cut off date. . must apply sepamtaly for o post in PG 1GT/ I, as the Len may bo.
fv) Not kilifing any of tho taid down ofigibility eriterin h‘v cut oft date. vi)  Tha bind cuwdidins applying lor # post reost clisztaty waod tatk tha coluinn of Blind and PH to
“ui) s plete application or application not receivad bn proper format. datorming their caso and oligibility ote. Such candidates will nut ba aliovaze 1o use'ho services
GUIDELINES FOR RLUNG UP THE APPUICATION FORM of their guida/sciibe. The guide/scribe will to providad ot the’contre who wiil agsist such |
1) 1+ Applics awest fead the “Guidalinas’ pefore fillisg hp the Application Form and must ensure candidales in writing their answer on their behall, in case tha visibilily loved is such that they

vl (v cokimm appkeablo to tham is lefl blank of wiongly filled as tha Information tumished cannot witg on their own, However, such can:hd.}los_ can also keep.with hem Lheir own guide
-t s weouid b uesae for deciding tho aligibility and suitabilly of tho applicants fuf buing cald s shoukd ot o moft e Standard for PRT. 12In Standay for TGT and 3 Graduere
T e wsition examination. Wnterview. Correat namo of 1ho coursa/deqrao must b wailten vith ‘. wr G of PGT, \o'o l}l!lv red tnay )_o utitivesd, ) flodaver, 4\.Jcl| candidato ahould also |
s L . gree mus: uo W | ting watlt hem helr quido with aboye maontionad qualiticaticn whose savices may bo utiitzed
propar ‘F"‘mf'd"“?' Agpbications ot lilnd carreclt, and not as por tho ‘Guidoinos” ato tiahio I G tho contio i 1ol in & posilior 10 provida the guide/ seiba, In ende neribo tor them could
o bt rripcted and tha onue aof soeh tejnction waultf Lo ont tho applicani(s). X i b s avaitabl, the examination will ba canductod undit he ovoradl super dslon of tho
k) ine endidatas must ultin the application torm publishnd in Zanexure to this edvitisement and it A o e S of one h'(?: it fooe Prapng § g 140 ermtesed) will be glven and gnllady
ey wion it fo original oc may got tis (orm photoczuiod o lypod noatly In toolsaiy slea while Lixonar ot Sana fot gaaper L wili Do givon o aen Coinedigiste?
poyar (21 cns x 30 ems) in double spac: on one 5ido of the papor or on pented applicabicn. wi) The ONHG candidato st grogues o ceiicale in e, prenatibined ol A e Innued 1o
taeen crsadng that its formal is exadlly the samu as published by the Sangathan in this employmeit i cuntiy Govi. offioes s thiy Ll s e T Lty Toyut.
vt or may dowload irom Ihe Sangathan wobsit www.kvsangathan.nic.in . While  viil) Applicziion should bo submittcd, by ordinary post only to: -
fiMing informaton in block letars in boxes relating lo rame, addrass, tather's name otc., one box + KENDRIYA VIDVALAYA SANGATHAN
shoufd be Aaft blank betvarea the names’ words. Apzdication Forms will not bo supplied by the P.0.80X 4624, NEV/ DELHI-110 016
Kendriya Vidyalaya sangathan dr Kendriys Vidyatara (s). ix)  Candidates serving in any recognized Insttution/ arganization/ autonomous body of Contral
) The applicabon forrns are {0 be processed in comy:lesized system. Candidates should take Govi/State Got. must apply undar intimation to hishar Employor. They will also bo roquived
" speciat e that entrics made In the application faun are clear, iogible and complete, The 1o provida a "o Objection Certificata’, it called for Interview. )
cmdidate vall b soicty responsibia for any advers:s desision on his/ hor candidaturo dite to ) Applicants should nota that in case a communication IS roceived by the ‘Sangathan’ from his/
flogible or ausleading entries. Apphcations which o. illegiblo or ara incompleloly/ incorrectly her pieseat employor, wﬂ!mokling the cam‘l-dma trom appearing at tha writton lest intarviow,
{ed o not accompanied by the prescribed leo sholl be summarly rejected. s/ hor appiication candidaturo will bo sofsctod ' -
P Y . o it | be sent Photo Admit Card permitting them to
) The cmdidales should note that o request for change of subject or Post or contro as indicated ™) i‘;’“'f s 3‘{’“"[‘;‘:‘ “r’qmc %gmwlplv‘\ l\)vcn be sent P o o without
miginally by them in the application form shall bo entertained by the Sangathan under any ‘m cc;d"(:ﬁfg"‘&"a - No candidale wi permitied lo appear al tha examinalion W hou
';'ml‘pm::wcf; et | . N . . xi)  On l;:‘;civim; ll\'c admit cards, candidates should verily that the scannad photograph, signa-
v) ;\u_ ? ::J w;t.: -lrmhcnlmn,lo"n, the car\'d-dn".'. shoutd carofully decide about, his/ """ tures (taken fiom (ho application form) printod on the ndmit card ara Identical and thore is no
;m':.'c‘: ¢ mve subisct of post of preference of the centrg of the examinalion. Il a candidate vaiation of any kind In the photographn and signatures. I any variation 15 found, ploaso
ctes te names ol more than one post in TG1/PGT, his/hor apphication is liabla to be Linlonm Regivaal Offico of KVS focated in the cily of the centta ‘allocatdd tor oxamination one  J.
 cancelied. N . . gy beloro the schaduled dalo of exam go that ramedial action is takon. -
vi) The canchdates shoutd il up thd apmopriale codas fof tha post/ subjoct/ contro of examination  xiii) A candidatla who doos nol recoive Admit-card for tha examination may gat in touch with the
in the applicayian forn). The codes lor vatious posts/ subjocts/ centies of examination aro Assistant Commiasioner, Regional Office of tho KVS at tha city ol examinntion (lint of KVS
given befow: - . Hegionat Ofticos in availablo at tho wobsits of KVS) alungwith proof of tholr having appliod for
POST GRADUATE TEACHERS tho post ono day botora the schoditod dato of oxam, botwoan 10 AM to 3 PM alongwiih 2

. Post Subject Codes passport size photogmphs for issuance of provisional admit card. In ospoct of thosn can-

PGT (Englishy PGY (Hindi) l":j ‘9;] didatos whoso applications were inot rocoivod by Sangathan duo to postal dofay of othar-

ket wise, no action will bo 1aken and o lrash raguost will bo entartained.

PGE (Physins) .3 PGT (Chomistey) l_} ]—:'—ﬂ yiv) (mpaitant lnfornation 1olating 10 ot of KVS-PET, 16T, PIT-2005 Examination will ho .

g s - . s avirdiviri nt KVG webaito www.kvicnpuiiu pledn, Appticnnts must comakn i ouch with KVE

PGY (Eco { ‘jﬂ PG1 (Cf’"‘"‘"'c”) Lﬂ_ﬁj throuph its wabsito for the !mvoﬂ:;n:(:nlonnnllon th;Ih KVS will dispiny on s wobstto lom

PG (M . time 10 time. T ' '

. 31 (Malis) [.‘:]_7.,. PGT (Biology) E_E xv)  Canvazsing in any lorm will disqualify a candidato.

L PG (Hlistory) ‘ 1 Lg_l PG1 (Goography) 2 ]__o_] xvi)  Thae: will nol ba any ongative mnrking for avoluntion pripones. Tha quastion papara will bo
R i . pruvided bitingually La. In Hitedi and Coglish,
. TRAINED GRADUATE TEACHERS xvii) A candidate appeating for tha examination must bring with himvor & Pon, Pencil, Rubbor and
i Past Subject Codes I ofhwr stationary for examination purposds.
TGT {Engiish) (Z[.I] " TG Hindi} 2] 2} yviii) l;\lu C.s'dcnial::r, Celt i-i»:u;l-;. Bigiieti Dk.-'{&'-'-'o.qmn ole. val bu#"uwnd o ":ew(,ll)‘mmhmli.m P
.. . i * xix) The Sangatian may, at ¥] ton. Tho, qul .

TET (85U Z131 6T (science) (21 4] or fch ro-xaminat sy s

" YGT {Sanskiit) (18] 1. o TeT.Mah ‘

Tt e L PRIMARY YEACHERS -

I T 1. ._!:h“nq:-,“-;r et v
i § sunject otteced Code (reter. column no.12 of the application form) for varlous subject

combinations: Fuoe Fodeds SARWERFL o Ao o WA t kil

(1) Pius twal Higher Secondary! PUC/ntermediate (Class Xi) e

01 ; Physics, Chemistry,” Mathamatics &‘&vuiw Priysics. Chemistry, Botany/Zoology . of posting wil be ontertained. Vs WRETIG RN

03, Chamistry. Botay. ond 200kgy ¥ """ 04, Physica, Botany and Zoology  F..j xxiv) Soiorind candiaios wik be entied lo yarious s wdmis

08. Socis Sci (having al foast two subl cts out of History Geography, Economics arn ‘10'- U Govi) KVS Rules. - te it et 8 i ady g e T W
i Saence). n te o0 e A RO R p. bin v RS xxv) Seloctod candidates wil infiatly o on prob ton for tvo'years which s extandsble

18. -G n y/Butiness Swdies ! . 11 . § © " mote years on yeas 10 year basis, N necessaryd &/ Rt Gy Moy b

00 OMerm: . by i v _(?; l“ . ,”'m)mmm,np'mww_yﬁl:&)’myyh

{2) Geacuske dogres IR it 5 S e and candidgies. o U ST Bk
.01, Engish Literaasn a3 0nd o |  maint  Bubjocts 02, Hiih Litoraturd as one of tho Subjects o) For ¥ practical pUpoees, or i cana;ol.any gl ..gé";‘lhﬂ:, ;

03 Chemistry, Botay and Zookgy Al 'ofi_Phys!cs.Bomny_uMZoo}ony-i~}~«."; phata-prabt s e S A

05. - Phiysics, Chomistry, Mathertiatics PP Qq_._muysks: Chemislty, Botany/Zoology ! L

; N T A Rl AR AR TR, it
. i v P G LRNEIR, AR RN
PR . .




YAKALATNAMA

IN TIIE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAIIATI BENCIL: GUWAIIATI

| J 00 |
0. A. No. /2006

SYe A ore S K vznay Srivon tave Xovs .

.. Applicant(s)

-Vs-
Uau ou of Fr L1 ‘?’O’g : ...Respondent(s}

Know all men by these presents that the above named Appheant do hereby appoint,
nominate and constitute Sri Manik Chanda, Sri ___ % - ol .

_ and Sri , Advocate(s)
and such of below mentioned Advocate(s) as shall accept this VAKALATNAMA to be
my/our true and lawful Advocate(s) to appear and act for me/us in the above noted case
and for that purpose to do all acts whatsoever in that connection inciuding depositing or
drawing money, filing in or taking out papers, deeds of composition efc. for me/us and on
my/our behalf and {/We agree to ratify and confirm all such acts to be mine/our for ail
infends and purposes. In case of non-payment of the stipulated fee in full, no Advocate(s)
shall be bound to appear and/or act on miy/our behalt.

2006.

‘Received from the Excoutant, Mr. y And aceepicd
satistied and accepted. : Serﬁoy’(dvoc’ate will lead mef‘us in the case.
e
o’\w .
Advocate Advocate Advocate

\// Pepriop Kumar SHRIvAstavA

In witness whereof, I/'We hereunto set my/our hand on this the ?ﬂ_A_ day of MC’\¥

*o

(V1) Vipesh Kuwmase Singh
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i
;
%
:

ND PARMAR  GAVTHAM Teo‘mbhai.
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1 Centrel f NIRRT TETPO \
% A o i 1*( neh 3\
IN THE CENTRAL-ABMIISTRATIVE TRIBUN AL 5 \:/
- GUWAHATIBENCH NN Y\ ,
NG %
. 0.AN &<
ANo. 100/2006 QI % g
Sri AK Snvastava & Others
Apphcants
- ‘;fersus»

Kendriya V1dayalaya Sangathan & Others

Respondents
INTHE MATTEROF:
Prehmmmy submission of facts prior to

filing of Written Statement by the

N ResPondmts.

-AND- '

IN THE MATTER OF :

The order dated 22062006 under Memo
No. F.11-1/2005-06-KVS/Estt-1I issued by -
the Joint Commissioner {Administration). - -

-AND-"

IN THE MATTER OF :

The Assistant Commissioner

'K.V.‘Sangathan, Guwahati Region

(puak o

oeer Petitioner.



b

o)

That the applicants by filing joint application have raised the
question for their absorbing in the post they &re"hold:ing on
regular basis and or to allow them to continue till applicants are

absorbed.

That the facts remain that after regular selection they were

offered contractual appointment on provisional basis which is

subject to outcome of report of enquiry committee set up by the

| competent authority.

That the coniractual provisional appoﬁﬁmmt was for a period of
one year and the enquiry commitiee was supposed to submit
their vrepart wﬁhm one yeér for finality of the matter of selection
and app ointrnent.

That the petitioner states that on mmpiertionlef one year pending
.r_eceipt 0% report, an extension was made in the month of January
2006, The cuiaies.of the order ha\}é been annexed in Annexure-5
Series of the O.A. |

That ﬁxe petitioner states that tﬁe cbnh'actuél appointments are
made when 'régtﬂar teachers are not available. The said
contractual appointments were made during February/March
2005 in which the applicants along with othérs were offered for

the post of Post Graduate Teacher in their respective subjects by

the concerned regional offices where they have joined and

reveiving salaries.




o

q

This provisiona appointments of post of Post Graduate Teacher

is subject to the onicome of a report/ conchusion/ .

recommendations/findings of the enquiry committee set up with

the approval of competent authority to conduct detailed ‘enqxﬁry
into the prmcedure adopted by Kendriya Vidyalaya Sangathan for
selection of candidates for teachers by employing priifate agency
and give, inter-alia report/ conr:iusionfrecomnmdéﬁon/
ﬁJ;;djngs to asceriain as to whether aﬁy;candidate has- received
any undue advantage by viriue of précedm*e adopted by
Kendriya Vidyalaya Sangathaﬁ for the s'eiection and recruitment
of teachers :tor the year 2004-05.

This provisional appoiniments are for a period of one
yéar or conclusion of enquiry giving its reﬁoﬁ whichever is
earlier. It is clarified that this provisional appomtmé‘tt are purely
temnporary and will not confer any fight for regulariéaﬁon,

-

seniority etc. except in accordance with the terms and conditidns

‘Therein.

In case before completion of the said enquiry, the period | »

of one year expires this Provisional appointrnent may be renewed
by the offeree and the discretion to continue purely vests with the

offeree.

-

-

selection, the present provisional appointments will be deemed

In case the enquiry commitiee upholds his/her




4

as appojm:mesnt letters on regular basis w.ef. the date of joining

of the appomtees

y

conclusion/ recommendations/ findings ‘ma.t applicant’s selection

In case the enquny comumittee gives a’ report/

have not been carried out in accordance with the selection :

'pfocedure, then the present offers wﬁl be withdrawn. However,
they will be given ‘refaxation of one vear’ s age and wﬂl be
deamed ehglbie to parucmate in the next -selection prmess
' thereafter.

[

| In case the enquiry committee upholds their selection,

~ they will be on probation w.ef. the date of joining for a period of

two years which may be extended. Updn successful completion
of probation apphcant s will be conﬁrmed in their turn as per
Kendriya Vidyalay'a Sangathan rules on t‘ne availability of

permanent vacancies.

However, their appointments - would be kept in ..

abeyance until their confinements are over or Post Graduate

Teacher.

No TA/DA will be admissible for first joining the .. :

Sangathan as PGT.
During the p;oﬁsional appointment and thereafter,
..mltil they are con_ﬁr-med Athe services of thé appointees are
terminable by one month's notice on cither side without my

" reason being assigned, therefore. The appointing authoﬁty,



6

~ . . . :
this office or receipt of this memorandum and join the Kendriya

Vidyalaya mentioned overleaf. Necessary proforma for the
purpose of‘ forms are enclosed herewith which ghmﬁd be
~ submitted to the concerned Pﬁnci;ﬁal, after getting the same duljr
completed in all respects. This acéepténce should reéch the
undersigned in any case by 14.02.2005. If the offer is not accepted
by the said date ér after acceptance if the appointee does not

'réport for duty at the above named Kendriya Vidyalaya by

23.02.2005 ﬂﬁs offer of appointment will automatically stand

cancelled and no further correspondence will entertained from
him/ e |

Suppression of any information will be considered a
major offence for which the Punishmmt may extend to dispﬁssal

from the service.

He/she will not request for transfer within 03 yéars of

initial appointment, if this offer of provisional appointment is -

deemed as regular appointment. He/she is liable o be

tir'ansferred anywhere in India.

o He/she will be e’ﬁgiblé for the New Restructured

Diefined contribution pension system only as circulated by KVS.

(HOQRS) vide circular No. 2-17/2003-04/KVS(Budget) dated
08/12.032004 and  F2-17/2003-04/KVS(Budget)  dated

34122004,



Ln

L
-

- however, reserves the right to terminate the services of the

appointees before expiry of the sﬁplﬂated. period of notice by

making payment of sum equivalent to the pay and aﬁowénces for

the period of niotice or the unexpired portion thereof.

Other terms and conditions. of service governing the

appomtmaﬁs are same as laid dawn in the Education Code for '

Kendnya V1dya1ayas as ammded from time o fime. Smue for

Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has

been introduced with effect from 01.04.2002 joining the above
scheme is compulsory.

“The appointment is provisional as stipulated in Para-1

and is subject to the Schedule Caste/Tribe certificate being

verified through ihe proper and if thé verification reveals that the ‘

claitn o belong to 8C or ST as the case may be, is false, the

services will be terminated forthwith without assigning any

further reasons and without prejudice to such furﬁ'ler'actinn as

may be taken under the provisions‘of the Indian Panel Code for

o~

prcdut_hon of faise certificaie.””

In case of any chspute or claim agamst the Kendny& _

Vidyalaya Sangnthanf in respect of service or any contract arising

out of the flowing from this offer of appointment the Courts of '

Delhi alone shall have juxjsdicﬁon,

If he/she accepts the offer on the ferms and conditions

stipulated he/she would send his/her am:eptanc:é immediately to




S , N
That thé petitioner states that Wﬁle entertéining the appﬁcaﬁon
‘ fnis Hm{bie Tribunal wés pleased to obser_ve tﬁat since the
empzky is on hence the first extension was only upte 30th April,
the apialicants are apprehending termination of their service at
any point of time as per Annexure-5 series however, pending

enquiry report the respondents have communicated extension of

service upto 30th june 2006 vide order dated 27.04.2006.

That in view of the facts and circumstances of the case

present O.A. NoJ02006 is devoid of merit and deserves to be
dismissed. It cannot be stated that any illegality have been
committed by the respondents as such the grounds set forth in

- the C.A, élaiming relief is not sustainable, as the appointment of

the appﬁcants were provisional contractual and temporary in

nature for-a period of one year which has been extended upto
30.4.2006 and thereafter extended upto 30.6.2006 and recently

vide office order dated 22.6.2006 upto 31st December 2006 with

the terms and conditions.

~



VERIFICATION

1 Shri Uday Narayan Khawarey, Son of Shri Jagat Narayan Khawarey, aged

- - - ' - N . - P —
yout 46 years, presently working as Assistant Comm issioner in the Regional Office
FKendriya Vidyalaya Sangathan Jawaharnapar, Khanapara, being authorized by the

expondent do herehy verified that the statement made in paragraphs Ja 2,

30 U wyY are true to my knowledge snd those made m
aragraphs  —( are based on records.

o _ BlIR" T :
And 1 sign this verification on this ié‘ﬁ day of _Qrb{__ ., 2006 at Guwahatt

o Novemgon Khamorsy.

DEPONENT



o  ¢ - S R | Kendrlya Vldyabya.s_angathan 7
e -Lt\ R ER ' - 18 Institutional Area, - \
Vo o ‘e _ , Shahid Jit Sirigh Marg
N L . New Delhi -~ 110016

Tel fax: 26857036
Emall: kvssae.nic.In
Website: www.kvsangathan.nic.In
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Fo FA11/2005-06-KVS/Este-il |  Dated 2~ 0 6-2.60(

The Assistant Commissloner
Kendriya Vidyalaya Sangathan
All Region Offices.

, / ) o Sub:  Offer of provisional appointment on contract to the post -

o of XGTTGTR.
Sir/Madam, |

v T am to invite your attention on the subject cited above
A}f and to inform you that it has been decided by the competent
i ‘authority that the perlod of provisional eppointment on contract
to the post of PGT/TGT/PRT appolnted in the yg; 2005 on

direct recrnitment bagis may be extended up tosDecember,
2006 or conclusion of enquiry giving its report whichever is
eatlier. Other terms and conditions of the offer Issued to the
candidates will remain the same. You are therefore requested
' to take necessary action in the matter accordingly. The text of
g the memorandum to be issued to the candidutes i enclosed

/ : herewith,

v ‘ | ’ Yours faithfully,
O

( Pragya Richa Srlvastava)

Joint Commissioner(Admn.)




